BEFORE THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH,
KOLKATA '

IN THE MATTER OF:

APPEAL No. 03/2022/EZ

DAYANIDHI VENTURES PVT. LTD.

......... Appellant

~VETsUS -

MEGHALAYA STATE POLLUTION CONTROL BOARD AND ORS.

.eeens RESPONdents
INDEX
SI.No. Particulars Pages
1 Affidavit on behalf of Appellant 59-63
2 Annexure-1 64-160

EIA Notification 2006 as amended
3 Annexure-2 161-183

Auction sale Notice dated 14.2.2022

Through

2 /—
\(,a»quuwQ.xu AN

Mr. Ankumani Nath
Advocate
13, D. Neog Path, GS
Road, Opp. Rajib Bhawan,

Dispur, Guwahati,
Kamrup(M), Assam

Phone N0.9954537162

e-mail.- ankumani.adv@gmail.com



39

BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA

IN THE MATTER OF:

APPEAL No. 03/2022/EZ

DAYANIDHI VENTURES PVT. LTD.

......... Appellant
-Versus -
MEGHALAYA STATE POLLUTION CONTROL BOARD AND ORS.
.......... Respondents

An Affidavit filed on behalf of the Appellant.

I, Sri Sandeep Goel, S/o Balkishan Go.el, aged about42
years, resident of 3A, Block-A, Subham Park View, RGB
College, Guwahati, Dist. Kamrup (Metro), Assam do hereby
solemnly affirm and state on oath as under:-

1. That I am the Director of the Appellant Company and I am
aware of the facts and circumstances of the above case hence I
am authorized and competent to swear to the contents of this
affidavit.

2. That it may be stated that the Environmental Impact
Assessment Notification 2006 provided for imposition of certain
restrictions and prohibitions over new projects or activities or on
expansion or modernization of existing projects or activities

based on their potential environmental impacts as indicated in
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the Schedule to the Notification. The said EIA Notification 2006
also provides for prior Environmental Clearance (EC) in respect
of  projects or activities indicated in the Schedule to the
Notification. Clause 2 of the EIA Notification 2006 (as amended)
provides for Requirements of prior Environmental Clearance (EC)
in respect of the projects or activities listed in the Schedule to
the Notification categorized as Category ‘A, Category ‘B’ and
Category ‘B2’.

It may be stated that the Schedule to the EIA Notification,
2006 contains projects or activities of ‘Mining of minerals’ at Sl.
No. 1(a) besides other projects or activities enumerated under
Sl. Nos. 1(b) to 8(b). However, the Schedule does not include
projects or activities of ‘Stone Crushing’ as it is not a mining
activity. As such, it may be stated that to the best of knowledge,
of the project of stone crusher of the appellant does not require
Environmental Clearance (EC) under the provision of EIA
Notification 2006 as amended.

A copy of the EIA Notification 2006 (as
amended) is annexed herewith and
marked as ANNEXURE - 1,

3.  That it may further be stated that subsequent to the filing
of the present Appeal, the deponent came to know that the
Deputy Commissioner, Ri-Bhoi District (Respondent ‘No.3) has
issued an Auction Sale Notice No. DCRB(LR)37/2019/Rev/Pt-
IIT/531 dated 14.02.2022 calling for bids for auction of movable
properties seized from the alleged illegal stone crusher units and
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stone quarries, under the provisions of Section 69 of the Assam
Land and Revenue Regulation Act, 1886. It may be stated that
the appellant’s stone crusher properties have also been seized
vide Seizure Notice No.DCRB(LR)37/2019/Pt-111/Rev/484 dated
20.01.2022 (Annexure-9 page 44 of the Appeal).The said seized
property of the appellant has also been put up for auction sale at
Sl. No. 23 of Annexure-I (Item Description for Auction Sale) to
the said Auction Sale Notice dated 14.02.2022.

A copy of the Auction Sale Notice dated
14.02.2022 is annexed herewith and
marked as ANNEXURE - 2.

4. That it may be stated that the Hon’ble Tribunal by its order
dated 26.08.2019 passed in O.A. No. 48/2019/EZ (Jitul Deka vs.
Union of India &Ors.) had constituted a Committee to inspect
and verify the factual aspects of illegal mining of gravel and
stone in the Ri-Bhoi District of Meghalaya. The said Committee
comprised of (i) the Deputy Commissioner, Ri-Bhoi District, (ii)
Divisional Mining Officer, Department of Mining and Geology,
Government of Meghalaya, (iii) Divisional Forest Officer, Ri-Bhoi
District and (iv) State Pollution Control Board.

The Hon'ble Tribunal had vide its recent Order dated
10.01.2022 (Annexure-11 Page 56 of the Appeal) directed the
Deputy Commissioner, Ri-Bhoi District to ensure that the illegal
mining/stone crushing is stopped immediately and shall not be
permitted in future.



62

It may be stated that the District Level Committee
constituted by the Hon’ble Tribunal by issuing the seizure notice
and subsequently seizing immediately and also by notifying
Auction Sale Notice dated 14.02.2022 with regard to the
Appellant's legally established stone crusher unit, had proceeded
with wrong interpretation of the directions given by the Hon'ble

Tribunal and it goes contrary to such directions.

5. That this affidavit is made bonafide for the ends of
justice.

6. That the statements made in this affidavit are true to my
knowledge and belief supported by relevant records which I
believe to be true and the rest are my humble submissions
before this Hon’ble Tribunal. |

7. That the deponent seeks liberty to file an additional
affidavit in addition to the present, if so required by thls Hon’ble

Tribunal.
M/s Dayanidhj Ve Ures Pvt, Ltd,
Identified By I\ZM, g
Director
DEPONENT
bt SSIOMT
NOTARY PU%‘C QAMCO;:”;# o |

med Gofre :
m Ureqy 0o s ‘*,::Tr
{t:ho ci’w“*"*s .UV DBCherRcs foctiv 16
?»lﬂ/ the Gaciarant sas®ed perl
undersiand thed.

% / G. SARMAH \ X
Karnrup (M)
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VERIFICATION

1, Sri Sandeep Goel, do hereby verify at Guwahati on this
19™"day of February, 2022 that the contents of my affidavit are
true and correct to the best of my knowledge and belief. No
part of the same is false and nothing material has been

concealed there from.

M/s Dayanidhi Ventures Pvt. Lid.
ool

Identified By #%Mc\r)\f ; :
irector
W NN " DEPONENT

NOTARY : QATH COMMISSIONER
Samly @ bafbre me Wvs i/, |
cortfy | read over and expiewned
the Caclaary ogsCucierent and st
Bt gee:
understand them, oly 1

Advocate




Ay P
ANN'Exus{g-j_

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION 2006 AND SUBSEQUENT
AMENDMENTS
(Incorporating subsequent amendments issued up to 18th March, 2021 and status before
Courts/Tribunal)

New Delhi, 14th Septermnber, 2006

Environment Impact Assessment Notification, 2006 (as amended)

S.0.1533(E).-Whereas, a draft notification under sub-rule (3) of Rule 5 of the Environment (Protection)
Rules, 1986 for imposing certain restrictions and prohibitions on new projects or activities, or on the
expansion or modernization of existing projects or activities based on their potential environmental
impacts as indicated in the Schedule to the notification, being undertaken in any part of India’, unless
prior environmental clearance has been accorded in accordance with the objectives of National
Environment Policy as approved by the Union Cabinet on 18th May, 2006 and the procedure specified
in the notification, by the Central Government or the State or Union Territory Level Environment
Impact Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union Territory Administration concerned under sub- section (3) of
section 3 of the Environment (Protection) Act, 1986 for the purpese of this notification, was published
in the Gazette of India, Extraordinary, Part |I, section 3, sub-section (ii) vide number S.0. 1324 (E)
dated the 15th September, 2005 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the
said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15th
September, 2005;

And whereas, all objections and suggestions received in response to the above mentioned
draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule
(3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of the notification number
S.0. 60 (E) dated the 27th January, 1994, except in respect of things done or omitted to be done before
stch supersession, the Central Government hereby directs that on and from the date of its publication
the required construction of new projects or activities or the expansion or modernization of existing
projects or activities listed in the Schedule to this notification entailing capacity addition with change
in process and or technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or asthe casemayb e, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section (3) of
section 3 of the said Act, in accordance with the procedure specified hereinafter in this notification.

2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority, which
shall hereinafter referred to be as the Central Government in the Ministry of Environment and Forests
for matters falling under Category ‘A’ in the Schedule and at State level the State Environment Impact
Assessment Authority (SEIAA) for matters falling under Category ‘B’ in the said Schedule, *2[and at
District level, the District Environmenit fmpact Assessment Authority (DEIAA) for matters falling
under Category "B for mining of minor minerals in the in the said schedule] before any construction
work, or preparation of land by the project management except for securing the land, is started on the
project or activity:

(i) All new projects or activities listed in the Schedule to this notification;

Incluckes territorial walers
2 Words inserted vide $.0. 141(E), dated the 15th January, 2016 (This notification has been suspended by NGT in EA No.
55/2018 in OA No. 520/2016 in the matler of Vikrant Tongad Vs. Uol vide order dated 11th December, 2018 and same has been
appealed before Hon’ble Supreme Court and matter is sub-judice)
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Expansion, modernisation or any change in the product mix or raw material mix in existing
projects or activities, listed in the Schediile to this notification, resulting in capacity beyond
the threshold limits specified for the concerned sector in the said Schedule, subject to
conditions and procedure provided in the sib-paragraph (i) of paragraph 71;

3. State Level Environment Impact Assessment Authority: - (1) A State Level Environment
Impact Assessment Authority hereinafter referred to as the SEIAA shall be constituted by the Central
Government under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 comprising
of three Members including a Chairman and a Member — Secretary to be nominated by the State
Government or the Union territory Administration concerned.

2

@

@

()

©

@

The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

2[The Chaimnan shall be an expert in tems of the eligibility criteria given in APPENDIX
VI in one of the specified fields, with sufficient experience in environmental policy or
managament. '

The other memiber shall be an expert fulfilling the eligibility criteria given in APPENDIX
VI in one of the specified fields.]

The State Government or Union territory Administration shall forward the names of the
Members and the Chaimman referred In sub- paragraph 3 to- 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for the
purposes of this notification within thirty days of the date of receipt of the names.

The non-official Member and the Chairman shall have a fixed term of three years (from the
date of the publication of the notification by the Ceniral Government constituting the

authority).

3[Provided that wherever consicered necessary and expedient, the Central Government may
extend the term for a further period not exceeding *{twelve} months ]

5
[All decisions of the SEIAA shall be taken in a meeling and shall ordinarily be
unanimous: ‘

Provided that, in case a decision is faken by majority, the details of views, for and against
it, shall be clearly recorded in the minutes and a copy thereof sent to MoEF].

®[3A. District Level Envirenment Impact Assessment Authority: - (1) A District Level
Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be constitited
by the Ceniral Government undler sub- section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members inctuding a Chairperson and a Member-Secretary. :

@
&)
@

The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the
concerned district of the State shall be the Member-Secrelary of the DEIAA.
The other two members of the DEIAA shall be the senior must Divisional Forest Officer

L < I

Subs. by S.0. 980(E), dated 2nd March, 2021

Substituited para by 8.0.1737 (E), dated 11th October, 2007.

Ihserted by S.0. 1562(E), dated 21st May, 2020

Substituted the words “twelve months” for the words “six months” by 8.0, 3752(E), dated 20th Octoher, 2020
Substituted by S.0.3067 (E), dated 1st Decemmiber, 2009

Inserted. by S.0. 141, dated 15th January, 2016



~ 66~

Environment Impact Assessment Notification, 2006 (as amended)

and one expert. The expert shall be nominated by the Divisional Commissioner of the
Division or Chief Conservator of Forest, as the case may be. The term and qualifications of
the expert fulfilling the eligibility criteria are given in Appandix V11 1o this notification.

(5) The meinbers of the DEIAA who are serving officers of the concerned State Government
or the Union territory Adiministration shall be ex-officio members except the expert
manber.

(6) The District Level Expert Appraisal Comimitiee hereinafter referred 1o as the DEAC shall
comprise of eleven members, including a Chairman and a Member- Secretary.

(7) The senior most Executive Enginesr, Irrigation Department in the district of respective
State Governments or Union territory Administration shall be the Chairperson of the
DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or
District Mines Officer or Geologist of the district shall be the Meamber-Secretary of the
DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-
Divisional Officer (Forest) in the district, representative of Ramote Sensing Department or
Geology Departrent or State Ground Water Department, one occupational health expert or
Viedical Officer to be nominated by the District Magistrate or District Collector, Engineer
from Zila Parishad, and three expert members to be nominated by the Divisional
Cammissioner or Chief Conservator of Forest, as the case may be, shall be the other
manbers of the DEAC. The term and qualifications of the experts fulfilling the eligibility
criteria are given in Appendix VI o this natification.

(10} The members of the DEAC who are sarving officers of the concerned State Government or
the Union territory Administration shall be ex-officio mambers except the expert mermbers.

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for
the DEIAA and the DEAC and shall provide all financial and logistic support for their
statutory functions.

{(12) The DEIAA and DEAC shall exercise the powers and follow the procedire as specified in
the said notification, as amended from time to time.

(13) The DEAC shall function on the principle of collective responsibility and the Chainmen
shall endeavor to reach a consensus in each case and if consensus cannot be reached, the
view of the majority shall prevail ];

Categorization of Projects and activities: -

(i)  All projects and activities are broadly categorized in to two categories - Category A and
Category B, based on the spatial extent of potential impacts and potential impacts on
human health and natural and manmade resources.

(i) All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall
reqiuire prior environmental clearance from the Central Government in the Ministry of
Environment and Forests (MoEF) on the recommendations of an Expert Appraisal
Committee (EAC) to be constituted by the Central Government for the purposes of this
notification;

(iii)  All projects or activities included as Category ‘B in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of
paragraph 2, or change in product mix as specified in sub paragraph (iii) of paragraph 2,
but excluding those which fulfill the General Conditions (GC) stipulated in the Schedule,
will require prior environmental clearance from the State/Union territory Environment
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Impact Asssssment Authority (SEIAA). The SEIAA shall hase its decision on the

recommendations of a State or Union territory level Expert Appraisal Committee (SEAC)

as to be constituted for in this notification. [In the absence of a duly constituted SEIAA

or SEAC, a Category ‘B’ project shall be considered at the Central Level as a Category
‘B project ]

2[Giv) The “B2’ Category projects perfaining to mining of minor mineral of lease area less than
or equal to five hectare shall require prior environmental clearance from DEIAA. The
DEIAA shall hase its decision on the recornmendations of DEAC, as constituted for this
notification.];

3[5. Screening, Scoping and Appraisal Commitizes: -

The same Expert Appraisal Cormmittees (EACS) at the Central Government, SEACs at the State or
Union territory level and DEAC at the district level shall screen, soope and appraise projects or activity in
category ‘A’, ‘Bl and B2’ and "B2’ projects for mining of minor minerals of lease area less than and
equal 1o five hectare respectively. EAC, SEACs and DEACs shall mieet at Jeast once every manth,

(8 The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Unicn territory level shall be constituted by the Central Government in consuliation
with the concermed State Governiment or the Union Territory Administration with identical
camposition. DEAC at the district level shall be constituted by the Central Government as
per the composition given in paragraph 3A.

() The Central Government may with the prior concurrence of the concerned Stale
Governmenits or the Union territory Administration constitute one SEAC for more than cne
State or Union territory for reasons of administrative convenience and cost.

4[(c) The Expert Appraisal Committes and State Level Expert Appraisal Committes shall be
reconstituited after every three years:

Pravided that wherever considered necessary and expedient, the Central Governiment may
extend the term for a further period not exceeding >{twelve} months.]

(d) Theauthorized members of the EAC, SEACs and DEACs concerned, may inspect any site
connected with the project or activity in respect of which the prior environmental clearance
is sought for the purpose of screening or sooping or appraisal with prior notice of at least
seven days to the project proponent who shall provide necessary facilities for the
inspection.

(8) The EAC, SEACs and DEACs shall function on the principle of collective responsibility.
The Chairperson shall endeavor fo reach a consensus in each case and if consensus cannol
be reached the view of the majority shall prevail ]

%l Application for Prior Envirenmental Clearance (EC); -

An application seeking prior environmental clesrance in all cases shall be made by the project
proponent In the prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as
given in Appendix 1l after the identification of prospective site (s) for the project and/or activities to

1 Substituted words by S.0.3067(E), dated 1st Decamber, 2009

2 Ins. by 5.0. 141(E), dated 15th January, 2016

8 Para substiluted vide $.0. 141(E), dated the 15th January, 2016 (This notification has been suspended by NGT in EA No.
55/2018 in OA No. 520/2016 In the matter of Vikrant Tongad vs. Uol vide order dated 11th December, 2018 and same has
been appealed before Hon'ble Supreme Court and matter is sub-judice) and Para 5(c) substituted vide S.0, No. 1562(E), dated

- the 21st May, 2020 and subsequently amended vide S. 0. 3752 (E), dsted the 20th October, 2020

¢ Substituted the words “twelve manths™ for the words “six months™ by 8.0. 1562 (E), dated 21st May, 2020.
® Substituted by §.0. 3752 (E), cted 20th October, 2020,
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which the application relates; and in Fonu WE for mi['liﬂg of minor minerals up to five hectare under

¥ B2 projects, as given in Apy v VI, hefore commencing any construction activity, or
preparation of la ;d or mining at the sl Le by 'she project proponent. The project proponent shall furnish
along with the application, a copy of the pre-feasibility project report, in addition to Form 1, Form 1A,
and Form TM; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.]

7. Stagesin the Prior Environmental Clearance (EC) Process '[**+]; -

()  *[For new projects or activities listed in the Schedule to this nofification]: The
environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification.
These four stages in sequential order are:; -

*  Stage (1) Sereening (Only for Category ‘B’ projects and activities)
+  Siage (2) Scoping

*  Stage (3) Public Consultation

*  Stage (4) Appraisal

I. Stage (1) -Screening:

(A)]  In case of Category ‘B projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned
State level Expert Appraisal Committee (SEAC) for determining whether or not the
project or activity requires further environmental studies for preparation of an
Environmental Impact Assessment (EIA) for its appraisal prior to the grant of
environmental clearance depending up on the nature and location specificity of the
project. The projects requiring an Environmental Impact Assessment report shall be
termed Category ‘B1” and remaining projects shall be termed Category ‘B2’ and will not
require an Environment Impact Assessment report. For categorization of projects into B1
or B2 except itemn 8 (b), the Ministry of Environment and Forests shall issue appropriate
guidelines from time to time.

*(B) The casss as specified in Appendix 1X  shall be exempled from prior
environmental clearanca ];

11 Stage (2) -Scoping:

() “["Scoping” refurs to the process to delermine detailed and comprehensive Terms of Reference
(ToR) addressing all relevant environimental concemns for the preparation of an Environmental
ii.., act Assessment and Environment Managament Report in respect of the project or activity for
""" ich Prior Environimental Clearance is sought.

(i) Al projects or activities listed under Category “B2” of the schedule shall not require
Sooping.

(i) Sector specific Standard Teins of References developed by the Ministry of Environment,

T Omitted vide S.0. 980(E), dated 2nd March, 2021
2 Ins. vide S.0. 980(E), dated 2nd March, 2021

3 Re-numbered as (A) by S.0. 141 (E), dated 15th January, 2016 (Nolification is under Sub-judice before the Hon’ble
Courts/Tribunal) *.

inserted vide $.0. 141(E), dated the 15th January, 2016 (This notification has been suspended by NGT in EA No. 55/2018 in
OA No. 520/2016 in the matter of Vikrant Tongad vs. Uol vide order dated 11th December, 2018 and same has been appealed
before Hon'ble Supreme Court and matter is sub-judics)
> Substituted by S.0. 751 (E), dated 17th February, 2020,

% Amended vide 5.0.695(E), dated the 4t April, 2011, 5.0, 2259 dated 22nd August, 2013, S.0. 562(E) daled 26th February,
2014; S.0. 382(E) dated 3rd February, 2015, 5.0, 996(E) dated 10th April, 2015.

4

- 68-



- &7

Environment Impact Assessment Notification, 2006 (as amended)

Forest and Climate Change, from time to time shall be displayed on its website.

(iv) The Standard Terms of References shall be issued to the following pré-jects or activities
through online mode, on acceptance of application within 7 werking days, without referring
to EAC or SEAC by the Ministry or SEIAA, as the case may be:

(a) All Highway projects in Border States covered under entry (i} and (ii) of colurn (3)
and (4} against item 7(f) of the Schedule;

(b) All projects or activities proposed to be located in industrial estates or parks (item 7(c)
of the Schedule) approved hy the concerned autharities, and which are not disaliowsd in
. aueh approvals; and

(c) All expansion proposals of existing projects having earlier Prior Envircnmental
Clearance:

Pravided that EAC or SEAC may recommend additional specific Terms of Reference in
addition to the Standard ToR, if found necessary, for a project or activity, within 30 days from the
date of accepiance of application.

(v)  All new projects or actlvities other than specified in sub-paragraph (iv) above, shall ke
referred to the EAC or SEAC by the Regidatory Authority, as the case may be, within 30
days from the date of application, for recornmending the specific ToR in addition to the
Standlard ToR, deemed necessary. In case, the regulatory authority doss not refer the matter
to the EAC or SEAC, as the case may be, within 30 days of date of application in Form-|,
sector specific Standard ToR shall be issued, online, on 30th day, by the Regulatory
Authority.

(vi)  Applications for Temns of Referencs may be rejected by the regulatory authority concerned
on the recomimendation of the EAC or SEAC concerned. In case of such rejecticn, the
decision together with reasons for the same after due personal hearing shall be
communicated to the applicant in writing within sixty days of the receipt of the application.

(vii) The project proponent shall prepare the EIA report based on the sector specific Standard ToR
as well as additional specific ToR, if any, stipulated by the EAC or SEAC.

(viii) The Temns of Reference for the projects or activities except for River valley and
Hydreelectric projecis, issusd by the regulatory authority concerned, shall have the validity
of four years from the date of issue. In case of the River valley and Hydro-electric projects,
the validity will be for five years.]

"[*(1x) Notwithstanding anything contained above, the period from the st Apiil, 2020 to the 31st
March, 2021 shail not he considered for the purpose of caleulation of the pericd of validity of
Temms of Reference granted under the provisions of this notification in view of outhreak of
Corona Virus (COVID-19) and subsequent lockdowns (total or partial) declared for its
control, however, all activities underiaken during this pericd in respect of the said Terms of
Referenca shall be treated as valid.];

2(x) Notwithstanding anything contained ahove, the projects where construction and
cornmissioning of proposed activities have not been comipleted within the validity period of
the Environmental Clearance (EC) and a fresh application for EC has been submitted due to
expiry of the said period of the EC, the concerned Expert Appraisal Committes or Stale
Level Expert Commitiee, as the case may be, may exempt the requirernent of public hearing
subject to the condition that the project has been irmplemented not less than fifty percentage
in its physical form or construction.].

1 Inserted by .0, 221(E) dated 18 January, 2021
2 Inserted by S.0. 1247(E) dated 18th March, 2021
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Stage (3) — Public Consultation:

()

“Public Consultation” refers to the process by which the concerns of local affected
persons and others who have plausible stake in the environmental impacts of the project
or activity are ascertained with a view to taking into account all the material concerns in
the project or activity design as appropriate. All Category ‘A’ and Category B1 projects
or activities shal | undertake Public Consultation, except the following: -

(@  modernization of irrigation projects (item 1(c) (ii) of the Schedule).

(b)  all projects or activities located within industrial estates or parks (item 7(c) of the
Schedule) approved by the concerned authorities, and which are not disallowed in
such approvals.

(¢} expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

Med)  maintenance dredging provided the dredged material shall be disposed within port

(i)

(iii)

(iv)

limits.]

e Al Building or construction projects or Area Development projects (which do not

contain any category “A” projects and aclivitics) and Townships (item 8(1) and

8(b) in the schedule to the notification).]

(d) all Category “B2” projects and activities.

(€) all projects or activities concerning national defense and security or involving
other strategic considerations as determined by the Central Government.

()  all linear projects such as Highways, pipelines, etc., in border States ]

Yy all standalone pillarization plarits, which were in existence and in operation on or
before the 2710 day of May, 2014 and have valid consent to establish and consent

to operate from the concerned State Pollution Control Board or the Union
Territary Pollution Control Cormmitiea.]

The Public Consultation shall ordinarily have two components cormprising of: -

(@) apublic hearing at the site or in its close proximity- district wise, to be carried out in
the manner prescribed in Appendix 1V, for ascertaining concerns of local affected
PErsons;

(b) obtain responses in writing from other concerned persons having a plausible stake in
the environmental aspects of the project or activity.

the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control
Committee (UTPCC) concerned in the specified manner and forward the proceedings to
the regulatory authority concerned within °[45 (forty five) days] of a request to the effect
from the applicant. : '

in case the State Pollution Control Board or the Union ferritory Pollution Control

LS e 4
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Inserted by Para 111(i)of the Amendment Notification issued by $.0.3067(E) dated 1st December, 2009,
Substituted by Para 111 (i) of the Amendment Nolification issued by S.0,3067(E), dated 1.12,.2009

Ins. By S.0. 382 (E) dated 3rd February, 2015

Ins. by 8.0.2572 (E), dated 14th September, 2015

Amended by Corrigendum by S.0.1939(E), daled 13th Novernber, 2006.
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Committee concerned doss not undertake and complete the public hearing within the
specified period, and/or does not convey the proceedings of the public hearing within the
prescribed period directly to the regulatory authority concerned asabove, the regulatory
authority shall engage another public agency or authority which is not subordinate to the
regulatory authority, to complete the process within a further period of forty five days,.

(v)  If the publicagency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to
conduct the public hearing in a manner which will enable the views of the concerned
local persons to be freely expressed, it shall report the facts in detail to the concerned
regulatory authority, which may, after due consideration of the report and other reliahle
information that it may have, decide that the public consultation in the case need not
include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons havinga plausible stake -
in the environmental aspects of the project or activity, the concerned regulatory authority
and the State Pollution Control Board (SPCB) or the Union territory Pollution Cantrol

.Committee (UTPCC) shall invite responses from such concerned persons by placing on
their website the Surnmary EIA report prepared in the format given in Appendix 111A by
the applicant along with a copy of the applicaticn in the prescribed form , within seven
days of the receipt of a written request for arranging the public hearing. Confidential
information including non-disclosable or legally privileged information involving
Intellectual Property Right, source specified in the application shall not be placed on the
web site. The regulatory authority concerned may also use other appropriate media for
ensuring wide publicity about the project or activity. The regulatory authority shall,
however, make available on a written request from any concerned person the Draft EIA
report for ingpection at a notified place during nomal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall
be forwarded to the applicant through the quickest available means.

(vii} After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in
the draft EIA and EMP. The final EIA report, so prepared, shall be submitted by the
applicant to the concerned regulatory authority for appraisal. The applicant may
alternatively submit a supplementary report to draft EIA and EMP addressing all the
concerns expressad during the public consultation.

IV. Stage(4) -Appraisal:

(i) Appraisal means the detailed scrutiny by the Expert Appraisal Commities or State Level
Expert Appraisal Commitiee of the application and other documents like the Final EIA
report, outcome of the public consultations including public hearing proceedings, submitted
by the applicant to the regulatory authority concerned for grant of environmental clearance.
This appraisal shall be made by Expert Appraisal Commnittee or Siate Level Expert
Appraisal Committee concerned in a transparent manner in a proceeding to which the
applicant shall be invited for furnishing necessary clarifications in person or through an
authorized representative. On conclusion of this proceeding, the Expert Appraisal
Committee or State Level Expert Appraisal Commities concerned shall make categorical
recommendations to the regulatory authority concerned either for grant of prior
environmental clearance on stipulated terms and conditions, or rejection of the application
for prior environmental clearance, together with reasons for the same.

(if) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on
the basis of the prescribed application Form 1 and Form 1A as applicable, any other
relevant validated information available and the site visit wherever the same is considered
as necessary by the Expert Appraisal Commitiee or State Level Expert Appraisal
Committee concerned. '
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(iii) The appraisal of '[an application shall be] completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of
the final Environment Impact Assessment report and other documents or the receipt of
Form 1and Form 1 A, where public consultation is not necessary and the recommendations
of the Expert Appraisal Committee or State Level Expert Appraisal Committee shall be
placed before the competent authority for a final decision within the next fifteen days . The
prescribed procedure for appraisal is given in Appendix V;

2[7(ii). Prior Environmental Clearance (EC) Process for Expansion or Modernization or Change
of product mix in Existing Projects:

(@ All applications seeking prior envirocnimental clearance for expansion with increase in the
procuction capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the mdernization of an existing unit with increase in the total
procuction capacity beyond the threshold limit prescribed in the Schedule 1o this notification
through chenge in process and or techinology or involving a change in the product mix shall
be rrede in Form | and they shall be considered by the concerned Expert Appraisal Commitiee or
Stale Level Expert Appraisal Commmittee within sixty days, who will decide on the due diligence
necessary including preparation of Environment Imipact Assessiment and public consultations and
the application shall be appraised accordingly for grant of environmental clearance, ®[in respect
of projects or activities other than falling in clause (b) and (¢)];

“[(b) Existing projects (having Prior Environmental Clearance) with no increase In pollution

foad:

Any Increase in production capacily in respect of processing or production or manufacturing
s (listed against item numbers 2,3, 4 and 5 In the Schedule to this notification) with or
without any change in (i) raw imaterial-mix or (if) product#mix or (ii) quantities within products
or (i) number of products including new producis falling in the same category or (iv)

wiguration of the plant or process or cperations in existing area or in areas contiguous to ithe
Exi area (for which prior envircnmental clearance has been granted) shall be exermpt from
the requirgrment of Prior Environmental Clearance provided that there is no increase in
potiution toad (derived on the basis of such Prior Environmental Clearance):

Provided that such exemption shall be applicable only consequent to -

A. the project proponent furnishing information regarding such changes along with no
increase in poflution Joad certificate, from the environmental auditor or reputed
institutions empanelled by the State Pollution Control Board or Union Territory
Pollution Control Coimmittee or Central Pollution Control Board or Ministry of
Envirorirent, Forest and Climate Change as per the procedure laid down in
Appendix-XIll, on PARIVESH portal as well as to the concerned State Pollution
Control Beard or Union Territory Pollution Control Corrmiittee.

Note: If on verification, the State Pollution Control Board or Union Territory
Pollution Control Committee, as the case may be, after giving the project proponent
the cpportunity of being heard, holds that such change or expansion or modernisation
resufts in increase in pollution load, the examption claimed under this clause shall not
be valid and it shall be deamed that the project proponent was always liable to obtain
prior environmental clearance, in respect of such change or expansion or
modernisation, as per the clause (a) and the provisions of Environment (Protection)

Amended as per para (iv) of the corrigendum issued by Notification S.0.1939 (E), dated 13th November, 2006
Substiuted by S.0. 3518 (E), dated 23rd.Novernber, 2016,
Inserted by S.0. 980(E), dated 2nd March, 2021

1
2
3
4 Subs. by 5.0. 980(E), dated 2nd March, 2021
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Act, 1986 shall apply accordingly;

B. installation and implementation of Online Continuous Monitoring System (OCMS)
with at least 95% uptime, connected to the servers of the Central Pollution Control
Board and State Pollution Control Board or Union Territory Pollution Control
Committze concerned to report the quantity and quality, of emission and discharges:

Provided further that the provisions of this clause shall not be applicable if such change
or increase resulls in change in category of project or activity from Category- ‘B2’ 1o
- efther Category- ‘A’ or Category B1".

(c) Any change in configuration of the plant or activity from the environmental clearance
conditions during execution of the project after detailed engineering, in respect of projects or
activities, falling in any item of the Schedule to this notification, shall not require prior
environmental clearance, If there is no change in production capacity and there is no increass
in pollution load subject to furnishing particulars of such changes on PARIVESH portal in the
format as may be provided by the Government from time to time, before implementing such
changes whereupon a system generated acknowledgement will be issued by the conceined
Regulatory Authority.

Explanation:- For the purpose of this sub-paragraph, “Pollution load” shall be deterinined
on ihe basis of multiplication of quantity and concentration of different components and
parameters (as provided or referred in the Prior Environment Clearance or the Environment
Impact Assessment Report (EIA) and Environment Management Plan based on which such
Prior Enviroriment Clearance has been granted), in respect of emissions, efffuents or
discharge, solid, industrial hazardous waste and such other parameters notified under the
Environment (Protection) Rules, 1986 as amended from time to time.]

1[7 (it Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining
of Other Minor Minerals:

(@)  The prescribed procediire for preparation of District Survey Report for sand mining or river bed
mining and mining of other minor minerals is given in Appendix X.

(b)  The prescribed procedure for environmental clearances for mining of miner minerals including
cluster situafion 1s given in Appandix X1.™7]

8. Grant or Rejection of Prior Environmental Clearance (EC):

()  The regulatory authority shall consider the recommendations of the 2{Expert Appraisal
Cornmittes or Siate Level Expert Appraisal Committee or District Level Expert Appraisal
Commities] concerned and convey its decision to the applicant within forty five days of the
receipt of the recommendations of the ?[Expert Appraisal Committes or State Level Expert
Appraisal Committee or District Level Expert Appraizal Committee] concerned or in other
words within one hundred and five days of the receipt of the final Environment Impact
Assessnent Report, and where Environment Impact Assessment is not required, within one
hundred and five days of the receipt of the complete application with requisite documents,
except as provided below.

(i) The regulatory authority shall normally accept the recommendations of the 2[E:a'peart Appraizal
Committes or State Level Expert Appraisal Cormittes or District Level Expert Appraisal
Cormimittee] concerned. In cases where it disagrees with the recommendations of the 2[Expert
Appraisal Commititee or State Level Expert Appraisal Commitiee or District Level Expert
Appraisal Cammittee] concerned, the regulatory authority shall request reconsideration by the

L Inserted by S.0. 141 (E), dated 15th January, 2016 (Notificatian is under Sub-judice before the Hon’ble Courts/Tribunal) *,
2 Substitute by S.0. 141 (E), dated 15th January, 2016
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'[Expert Appraisal Committee or State Level Expert Appraisal Committée or District Level
Expert Appraisal Committee] concerned within forty five days of the receipt of the
recommendations of the [Expert Appraisal Commitiee or State Level Expert Appraisal
Corrimittee or District Level Expert Appraisal Cormimittes] concerned while stating the reasons
for the disagreement. An intimation of this decision shall be simultaneously conveyed to the
applicant.

The '[Expert Appraisal Comimittes or State Level Expert Appraisal Comimitiee or District Level
Appraisal Commitiee] concerned, in turn, shall consider the observations of the regulatory
authority and furnish its views on the same within a further period of sixty days. The decision of
the regulatory authority after considering the views of the '[Expert Appraisal Committee or State
Level Expert Appraisal Cominitiee or District Level Expert Appraisal Cormmities] concerned
shall be final and conveyed to the applicant by the regulatory authority concerned within the
next thirty days.

(i) In the event that the decision of the regulatory authority is not communicated to the applicant
within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the applicant may
proceed as if the environment clearance sought for has been granted or denied by the regulatory
authority in terms of the final recommendations of the *[Expert Appraisal Commities or State
Level Expert Appraisal Committse or District Level Expert Appraisal Committes] concerned.

(iv)  Onexpiry of the period specified for decision by the regulatory authority under paragraph (i) and
(ii) above, as applicable, the decision of the regulatory authority, and the final recommendations
of the "[Expert Appraisal Committee or State Level Expert Appraisal Committee or District
Level Expert Appraisal Committes] concerned shall be public documents.

(V) Clearances from other regulatory bodies or authorities shall not be required prior to receipt of
applications for prior environmental clearance of projects or activities, or screening, or scoping,
or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi)  Deliberate concealment and/or submission of false or misleading information or data which is
material to screening or scoping or appraisal or decision on the application shall make the
application liable for rejection, and cancellation of prior environmental clearance granted on that
basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

0. Validity of Envirommental Clearance (EC):

(i The *Validity of Environmental Cleannce” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presurmed by the applicant to
have been granted under sub paragraph (iii) of paragraph 8, to the start of praduction operations by the
project or activity, or completion of all construction operations in case of construction projects (item 8
of the Schedids), to which the application for prior environmental clearance refers. The prior
environmental clearance granted for a project or activity shall be valid for a period of ten years in the
case of River Valley projects (item 1(c) of the Schedlule), project life as estimated by Expert Appraisal
Camimittee or State Level Expert Appraisal Comenittee or District Level Expert Appraisal Comimittee]
subject to a maximum of thirty years for mining projects and seven years in the case of all other
projecis and activities,

(i) In case of Area Development projects and Townships [item 8 (b), the validity period of Seven
years shall be limited only to such activities as may be the responsibility of the applicant as a developer:

Provided that this period of validity with respect to sub-paragraphs (i) and (ii) above may be

! Substituted by 5.0. 141 (E) dated 15th Janwary, 2016.

2 Re-numbered and then text in bold was amended vide S.0.1141 (E), dated the 29th April, 2015 further substituted vide S.0.
2944 (E), the 14th September, 2016
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extended by the regulatory autharity concerned by a maximum period of three vears if an application is
made to the regulatory authority by the applicant within the validity period, together with an updated
Form |, and Supplementary Form |A, for Construction projects or activities (item 8 of the Schedule);

Provided further that the regulatory authority may also consult the Expert Appraisal Committes
or State Level Expert Appraisal Commiites, as the case may be, for grant of such extension.

(i) Where the application for extension under sub-paragraphs (i) and (ii) above has been filed -

@@  within thirty days after the validity period of Environmental Clearance, such cases shall be

referred to concemned Expert Appraisal Comimittes or State Level Expert Appralsal Committes

- or District Level Expert Appraisal Committes and based on their recommendations, the delay

shall be condoned at the level of the Joint Secretary in the Ministry of Environment, Forest and

Climate Change or Member Secretary, State Level Expert Appraisal Committes or Member
Secretary, District Level Expert Appraisal Commities, as the case may be;

(b)  more than thirty days after the validity period of Environmerital Clearance but less than ninety
days after such validity period, then, based on the recommendations of the Expert Appraisal
Commitiee or State Level Expert Appraisal Cormmitiee or District Level Expert Appraisal
Committes, the delay shall be condoned with the approval of the Minister in charge of
Environment, Forest and Clirmate Change or Chairman, as the case may be:

Provided that no condonation for delay shall be granted for any application for exiension filed
~ beyond 90 days after the validity period of Environment Clearance.].

T[9A. Notwithstanding anything contained in this notification, the pericd from the 1st April, 2020 to the
31st March, 2021 shall not be considered for the purpese of caleulation of the period of validity of
Prior Environmental Clearances granted under the provisions of this notification in view of
outhreak of Corona Virus (COVID-19) and stibsequent lockdowns (tolal or partial) declared for its
conitrol, however, all activities underiaken during this period in respect of the Environmental
Clearance granted shall be treated as valid.].

10. Post Environmental Clearance monitoring:

2[(i} (8) In respect of Category ‘A’ projects, it shall be mandatary for the project proponent o
meake public the environmental clearance granted for their project along with the envircnmental
conditions and safeguards at their cost by prominently advertising it at least in two local
newspapers of the district or State where the project is located and in addition, this shall also be
displayed in the project proponent's website permanently.

(b) In respect of category ‘B' projects, irrespective of its clearance by MoEF/SEIAA, the projec
proponent shall prominently advertise in the newspapers indicating that the project has besn
accorded environiment clearance and the details of MoEF welsite where it Is displayed.

{c) The Ministry of Environment and Forests and the State/Union Territory Level Environmental
Impact Assessment Authorities (SEIAAS), as the case may be, shall also place the environmental
clearance in the public domain on Government portal.

(d) The copies of the environmental clearance shall be submitted by the project proponents to the

Heads of local bodies, Panchayats and Municipal Bodies in addition 1o the refevant offices of the
Government who in turn has to display the sarne for 30 days from the date of receipt ]

3E(ii) 1t shall be mandatory for the project menagerment to submit half-yearly compliance reports

1 Inserted vide 5.0.4254(E), dated the 27th Novemnber, 2020 and substituted vide S.0. 221(E), dated the 18th January, 2021.
. Inserted/re-numbered vide S.0.3067(E), dated the 1st December, 2009

3 Rerumbered sub-para (i) and sub-para (i) as sub-para (ii) and sub-para (il) respectively by Para 1V(a) & (b) of the Amendment
Notification notified by S.0.3067(E), dated 1st December, 2009.
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in respect of the stipulated prior environmental clearance terms and conditions in '[soft copy] to
the regulatory authority concerned, on 1t June and 150 Decernber of each calendar year.

(fii) Al such compliance reports subrnitted by the project management shall be public docurnents.
Copies of the same shall be given to any person on application to the concerned regulatory
authority. The latest such compliance report shall also be displayed on the web site of the
concerned regulatory authority.]

2[{;'—4) The prescribed procedire for sand mining or river bed mining and mionitoring is given in
Appendix X1}

11. Transferability of Environmental Clearance (EC):

3[(1)] A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, 10, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the *[Expert Appraisal Committee or State Level Expert Appraisal Committes or
District Level Expert Appraisal Cormimittes] concerned is necessary in such cases.

*[(2) Where an allocation of coal block is cancelled in any legal proceedings, or by the
Government in accordance with law, the environmental clearance granted in respect of such coal
hiock may be transferred, subject to the same validity period as was initially granted, to any legal
person to whom such block is subsequently allocated, and in such case, obtaining of “no
3h o from cither the holder of environment clearance or - from the regulatory authority

ncerned shall not be necessary and no refererice shall be made to the Expert Appraisal
Comimitiee or the State Level Expert Appraisal Committee concerned.]

)

s

cil

®1(3) The successful bidder of the mining leases, expiring under the provisions of sub-sections
(5) and (6) of section 8A of the Mines and Minesals (Development and Regulation) Act, 1957
(67 of 1957) and selected through auction as per the procedure provided under that Act and the
rules made thereuinder, shall be deemed to have acquired valid prior environmental clearance
vested with the previcus lessee for a period of two years, from the date of commencement of new
lease and it shall be lawful for the new lessee to continue mining operations as per the same
tenms and conditions of environmental clearance granted 1o the previous lessee on the said lease
area for a period of two years fram the date of commencement of new lease or till the new lessee
obtains a fresh environmental clearance with the terms and conditions mentioned therein,
whichever is earlier:

Provided that the successful bidder shall apply and obiain prior environmental clearance
from the reguiatory authority within a period of two years from the date of grant of new lease.];

’[{4) Where an allocation of iron ore block pertaining to the State of Karnataka is cancelled in
any legal proceeding, or by the Governrment in accordance with law, the environmental clearance
granied in respect of such iron block may be transferred subject to the same validity period it
was initially granted, to any legal person to whom such block is subsequently allocated, and in

! Subs. vide 5.0.N0.5845 (E), dated 26th November, 2018

2 Inserted vide S.0. 141(E), dated the 15th January, 2016 (This notification has been suspended by NGT in EA No. 55/2018 in

OA No. 520/2016 in the matter of Vikrant Tongad vs. Uol vide order dated 11th December, 2018 and same hias been appealed
befure Hon’ble Suprerme Court and matter is sub-judice)

Renumbered sub-para (1) by S.0. 811 (E) dated 23rd March, 2015

Subs, by 8.0. 141 (E) dated 15th January, 2016 (Notification is under Sub-judice before the Hon’ble Courts/Tribunal) *.
Ins. by S.0. 811 (E) dated 23rd March, 2015.

Ins. by $.0. 1224 (E) dated 28th March, 2020

Irs. by 8.0. 4241 (E) dated 30th Decernber, 2016 [re-numbered as (4)] .

~N oo A ow
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such case, obtaining of “no objection” from either the holder of environmental clewrance or from
the regulatory authority concerned shall not be necessary and no reference shall be made to the
Expert Appraisal Committes or the State Level Expert Appraisal Committee concernad ;

12. Operation of EIA Notification, 1994, till disposal of Pending cases:

From the date of final publication of this notification the Environment Impact Asssssment (E1A)

notification number S.0. 60 (E) dated o7t January, 1994 is hereby superseded, '[exoept in
supersession of the things dane or omitted to be done before such supersession] to the extent that
in case of all or some types of applications made for prior environmental clearance and pending on
the date of final publication of this notification, the Central Government may relax any one or all
provisions of this notification except the list of the projects or activities requiring prior
environmental clearance in *[Schedule], or continue operation of some or all provisions of the said
notification, for a period not exceeding [twenty four months] from the date of issue of this
natification. :

%[13. Preparation and Presentation of Environment Impact Assessment (EIA) Report and
Environment Management Plan (EMP), -

The Environmental consultant organizations which are accredited for a particular sector and the
category of project for that sector with the Quality Council of India (QCI) or National
Accreditation Board for Education and Training (NABET) or any other agency as may be notified
by the Ministry of Environment, Forest and Climate Change from tirme to time shall be allowed to
prepare the Environment Impact Assessment report and Environmental Managerment Plan of a
project in that sector and category and to appear before the concerned Expert Appraisal
Committee (EAC) or the State Expert Appraisal Commitiee (SEAC). The Ministry will alzo
prepare a panel of national level reputed educational and ressarch institutions to work as
Environrrental Consultant Organizations ]

14. Integration of Environmental Condition in Building Bye-Laws. —

*3[(14) Local bodies such as Municipalities, Development Authorities and District Panchayats,
shall stipulate environmental conditions while granting building permission, for the Building or
Construction projects with built-up area=20.000 sq. mitrs and<30,000 sq. mirsandindistrial sheds,
educational institutions, hospitals and hostels for educational institutions from built-up area >
20,000 sgm to <1,50,000 sq.m &s specified in Notification S.0. 5733(E) dated 14th Novemnber,
2018]. .

d Corrected spelling of “suppression™ as “supersessian” as per para (ii)(a) of the corrigendum issued by Notification §.0. 939
(E), dated 13th November, 2006.

2 Corrected “Schedule I” as “Schedule” as per para (ii)(b) of the corrigendum issued by Notification 8.0, 1939 (E), dated
02.11.2006

3 Substituted by Para 11 of the Amendmet Notification Issued by 5.0 1737 (E), dated 11th October, 2007
% Ine. By S.0. 648 (E) dated 3rd March, 2016

] Sutstituted by 8.0. 5736(E) dated 15th November, 2018 (Nofification is under Sub-judice before the Hon'ble Courts/Tribunal) *,
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SCHEDULE
(See paragraph 2 and 7)
LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL
CLEARANCE
Project or Activity Category with threshold limit Conditions if any
A | B
1 Mining, extraction of natural resources and power generation (for a specified production
capacity) ,
1) ) @3) @) (5)
M) Mining of [ 100 ha of | < 100 ha of | General Condition shall Apply
minerals mining lease area mining lesse area | exoept:
of non-  coal in respect of non- . ; "
T coal mine lease. (i) For project or activity of
’ mining of minor minerals of
> 150 ha of | <150 ha of mining

mining lease arca
in respect of coal
mine lease.

lease  area  in
respect  of  coal
mine lease,

Category B2 (up to 25 ha of
mining lease area);

(ii) For project or activity of
mining of minor minemals of
Category ‘BUin case of chister
of mining lease area, and

Asbestos mining
irfespective of

(i) River bed mining projects

ies/coral reefs,
ecologically
sensitive areas.

P v on account  of  inter-state
iining area boundery:
(i) Siurry All projects Note:
pipeiines (coal . ; . )
gigmteaﬁé (Mineral  prospecting  is
othier ores) exempted;
pessing (2)The prescribed  procedure
through for environmental clearancs for

mining of minor  minerals
including  cluster situstion s
given in Appendix X1];

2[(3) The evacuation or removal
and transportation of already
mined out material lying within
the mining leases expiring under
the provisions of the Mines and
Minerals (Development and
Regulation) Act, 1957 (67 of
1957), by the previous lessee,
after the expiry of the said lease,
shall not form the part of the
mining capacity so permitied to
the successful hidder, selected
through  auction as per the
procedure provided under that
Act and the rules made
thereunder ];

! Substituted by S.0. 3977 (E), dated 14th August, 2018.

2 |nserted by S.0. 1224 (E), dated 28th March, 2020
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Offshore and

(k) All projects in Note 1: Seismic surveys which
onshore oil | respect of off- are part of Exploration Surveys
and gas | shore and are exempted  provided  the
exploratian, onshore oil and concession  areas  have  got
development | gas development previous clearance for physical
and and production survey :
produstion gf'?g:ati - Note 2: All project in respect of

e off-share and onshore oil and
gas exploration are categorized
as “B2” projects]

I1e) | (i) River . (=50 mw | () >25 M| General condition shall apply,

Valiey hydroelectric and < 50 MW
Projects power hydroelectric power| Note: -
generation. generation; (1) Category "B’ river valley
(ii) =2000 ha| Proiects falling in more than one
(1)>10,000 ha, |and < 10,000 ha, of | State shall be appraised at the
(ii) trrigation | of ~ culturahle | culturable cormend | Central Government Level.
projects coimmiend area. ara (i) Change in irrigation
technology having
W— - enviranmental benefits (eg. From
frrigation Requirement of EC | flood irrigation to Drip irrigation
ol etc) by an existing project,
(a) Minor Exempted leading 1o increase in Culturahle
Irrigation Commend Area hut without
system (= 2000 increase in dam height and
Ha) submergence, will not requice
(b) Medium | Required to prepare| amendment/ revisicn of EC]
irrigation system | EMP and to be dealt
(> 2000 and < | at Stale Level (B2
10,000 ha)) calegory).
(c) Major | Required to prepare
irrigation system | EIA/EMP and to be
(=10,000 to < | dealt at State Level
50,000 ha.) (B1 category).
1(d) S[Thermal > 500 MW 4> 5MW] 1o <500 | General condition shall apply
Power (coallignitehap | MW (coal/lignite/
Plants htha and gas | paghtha and ges | Note:-
bases); hased); a. Thermal Power plants
: up to 15 MW hased on biomass
> 50 MW @ll | < 50 MW and »5 |or non-hazardous  municipal
other fuels | mMw  (all  other | Solid waste using auxiliary fuel
except biomass). | fuelg except - | such as coal, lignite/ petroleum
bicmass and | products up to 15 % are exempt.
municipal  solid
non-hazardous b. Thermal power plants
>20MW  (18ing | waste), using waste heat boilers without
municipal  solid any auxiliary fuel are exernpt ]
nen-  hazardous | < 20MW > 15MW
waste, as fuel). (using  municipal
solid non-
1 Substituted by §.0. 236 (), dated 16th February, 2020,
2 Substituted by §.0. 3977 (E), dated 14th August, 2018,
3 substituted by S.0. 1599 (E), dated 25th June, 2014,
4

Substituted by S.0. 1834 (E), dated 6% July, 2015,
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harardous  waste,
as fuel),

> 15 MW plants
based on  biomess
fual.

1(e) | Nuclear All projects
power
projects  and
processing of
nuclear fuel
2 Primary Processing
2(a) | Coal ‘ <Tmillion <Tmillion ton/annum | General Condition shall apply
washeries ton/annum throughput of coal (If located within mining area
throughput of coal the proposal shall be appraised
together with the mining
proposal)
2(b) | "[Mineral > 05 million | <0.5 Million TPA [ General ocondition shall apply
Beneficiation | TPA through put irough put (Mining proposal with mineral
beneficiation shall be appraised
together for grant of clearance) ]
3. Material Production
3(@) | Metallurgical a) Primary Sponge iron | ?[General Condition shall
industries(ferrous metallurgica | manufacturing apply
& ferrous) I industry | <200TPD
All projects Note:
b) Sponge Secondary
iron metallurgical (i) The recycling industrial
manufacturi | processing industry units registered  under  the
ggUTPD e : HSM Rules are exempted.
c) Secondary |7j) All  toxic k“r)nla?--'iu(:kifai o mdi:y
metal!urg_ica and heavy metal ind;;_;triagiJ uni‘(sp thcrg
! processing | producing e projects involving operation
FEY <20,000 tones/ of furnaces, only such as
All toxic and annum ;nducﬂioa an? eiec;éic arc
. urmace,  subimerg arc
Eﬂﬂcmgma[ i) All other furnace and cupola with
units > 20000 nmﬁltfmqsev[mndary capacity more than 30,000
SonreafAnnisTs metallurgica tornes per annum  (TPA)
processing would require environmental
induges >5000 | clearance.
tonnes/ annum
(i) Plant / units other
than power plants (given
against entry No. 1(d) of the
scheduie), basad on
minicipal solid waste(non-
hazardous) are exempied)
3§3(§;) Cerent plants >1.0 million <1.0 million tonnesy’ General Condition shall apply
tonnesannum annum production
production capacily. All Note. -

1 Subs: by S.0.1599(E), dated 25th June, 2014
2 Subs. by S.0.3067(E), dated 1st December, 2009
3 Subs. by S.0. 3518 (E) dated 23rd November, 2016
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capacity Standalone grinding 1. Fuel  for  cement
units industry may be cocal,
pet coxe, mixiure of
ocal and pet coke and
co-processing of waste
provided it meets the
emission standards.

2. The manufactring of
compaosite cement by
plants having
environmental clearance
for manufacturing
Ordinary Portiand
Cement (OPC), Port-
land Pozzolana Cement
(PPC) and Portland Sfag
Cement (PSC) shall be
exempt  provided the
production s - within
sanctioned capacity.]

Materials Processing
4(a) | Petroleumrrefining | All projects - -
industry
4y | (i) Coke oven >2,50,000 <2,50,000 and General  condition  shall
plants | tonnesfannum | >25,000 anply.]
(i)Coal tar tonnes/annum
processing
units All prejects
4(c) | Asbestosmilling All projects - -
and ashestos
based products
4(d) Chlor-alkali 2[>300TPD 31 Al *[General as  well as specific
industry Production projects condition shall apply
capacity if a unit| irrespective of
located outside the | the size, if itis | No new Mercury Cell based planis
notified  industrial | located in | will be permitted and existing units
ares/estate.] a notified | converting to  membrane  cell
Industrial technology are exempt from the
areg/ Estate. Netification]
(i) <300
tonnes per day
(TPD)  end
located
otiiside a
natified
industrial ares/
estate ]

1 Subs. by S.0. 1599 (E) dated 25th June, 014
2 Subs. by S.0. 1599 (E) dated 25th June, 2014

3 Substituted byS.0.3067(E), dated 15t December, 2009

4 qubstituted by S.0.3067(E), dated 1st Decerriber, 2009
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4(e) Sodla ash Industry | All projects - -
4(f) USkinvhide New projects | All new | “[General as. well as specific
processing outside  the | or condition
including tanning | industrial area or | Expansion of | shall apply]
inclustry] expansion q Projects
Existing units | located within
outside the| a notified
industrial area industrial area/
estate
5 Manufacturing/Fabrication
35(a) |Chermiical All projects (All single Super |General condition shall apply.
rertilizess including all Single |Phesphate Note:
Super without HpSOs [+ Granulation of single  super
Phosphate production and [ phosphate powder is exempt.
With grantitation  of [+ Neem coating of fertilizers is
H;S0sproduction  |chemical exernpt provided that the total
axcepl  granulation [fertilizers, production does not excesd the
of chemical sanctioned capacity in EC plus the
fertilizers. weight  of the coating material
used.

* Fortification of fertilizers is exernpt
provided that the total production
does not exceed the sanctioned
capacity in EC plus the weight of
the fortification material used ]

5(b) | Pesticicles All units - -
industry and producing
pesticide specific technical grade
intermediates pesticides
(excluding

__| formulations)

5(c) | Petro- chemical | All projects - -
complexes -
(industries based
on processing of
petroleum
fractions &
natural gas
and/or reforming
10 aromatics)

5(d) | Manmade fibres | Rayon Others General Condition shall apply
manufacturing

5) | *[Petroleum Located outside | Located in @ | "[General as well as specific
prcicts  and | the notified | notified condition shall apply.
petro  chemical | industrial area/ industrial
based processing | estate area/ estate Note: Manufacturing of products
such as | - from polymer granules is exempt.;]
production  of
carbon black and
electiode  grade
graphite

1 Subs. by S.0. 1599 (), dated 25th June, 2014
Substitted by 5.0.3067(E), dated Tst Decermber, 2009
Subs. by S.0. 3518 (E), 23rd Novemker, 2016

Subs. 1599 (E) dated 25t June, 2014,

oW N
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(processes other
than gacking &

reformation and

not covered,
under the
complexes]

5(f) | '[synthetic Lacated (i) Located in  a | General as well as specific
organic outsides  the | notified industrial | condition shall apply.
chemicals notified area/estate.
industry  (dyes | Industrial Small unitss with water
and dye | area/estate (i) Small  units  as | consumption,
intermediates; except  small | defined in column (5). | <25m’/day, fiiel
bulk  drugs gnnslasdefmed consuription <25TPD and
and in colurmn (S). not covered in the calegory
interrnediates of MAH units as per the
excluding  drug Management, Storage: and
and import  of  Hazardous
mtﬁfﬂ;@iat&; Chemiical Rules, 1989].
excluding  drug
forr;;tia_hcns; 2[All proposals for projects
sy;bp I - or activities in respect of
PR, e Active  Phamnaceutica
ARG Ingrecients (AP1), received
chemicals, other e 3030 .
synihetic up to the °[30th Mardh,
organic 2021], shall be appraised,

. as Category B2 m g
chemicals  and ey I 0
chemical provided that any
infermediates) f’?%%eqt.jem mdfmm o

exnansion or change in
product mix, after the
®[30th March, 2021],
shall be considered as per
the provisions in force at
thattime].
45(g) | Distilleries Molasses based | Molasses hased General condition  shall
distilleries > 100 | distilleries apply.]
KLD <100 KLD
| °[Note: Expansion of
Non-molasses | Non-molasseshased | guoar  pranufacturing
based  distilleriey distilleries< 200 KLD units  or distilleries
>200 KLD - e
having Prior
Environment Clearance
and for production of
ethanol, to be used as
fuel for blending only as
certified by the
competent authority,

1 Subs. by 8.0. 1599 (E), dated 25th June, 2014,
2 Ins. by $.0.1223(E), dated 27th March, 2020

3
Subs. the figures, leffers and word “30th March, 2021 for the figures, letters and word “30th September, 2020%, by 8.0.
3636(E), dated 15th October, 2020

4 Subs. by 5.0.1960(E), dated 13th June, 2019
% Ins. by 5.0. 980(), dated 2nd March, 2021
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shall be appraised as
Category ‘B2 projecis.];
5(h) | Integrated - All projects General condition shall
industry apply
5(i) 1{pu§p and paper | Pulp Pulp  manufacturing | Gereral condition  shall
inclustry manufactiring foim waste paper and | apply
and Pulp and | paper  manufacturing | Note:
Pagper from waste paper pulp | Paper mmanufacturing  from
mentitacturing and other ready pulp. waste paper pulp and ready
industry  except pulp  without  deinking,
from waste bleaching and coloring is
DaEper. exemnpt];
5(j) | Sugar Industry - >5000  ted  cane | General condition shall
crushing capacity apply
2[5(k) “.....]
6 Service Sectors
6(a) | Oil & gas| 6(a) Oil & gas | 6(a)
transportation on transportation on
pipeline  (crude pipeline (crude and
and refinery/ refinery/ petrochemical
petrochemical prodiicts), passing
products), through national
passing through parks/sanctuaries/coral
national reefs/ecologically
parks/sanctuaries/ sensitive areas
coral including LNG
reefs/ecologically Terminal
sensitive  areas
including LNG
Terminal
l6(b)] *.een.]
7 Physical Infrastructure including Environmental Services
7(a) | Air ports 1Al projects - Note: _
including  air Air strips which do not
strip, which are involve _bunkering/refueiir?g
for commercial facility and or Air Traffic
use Centrol are exempterd]
7(b) | All ship | All projects - -
breaking yards
including  ship
breaking units
7(c) |Industrial If at least one | Industrial estates S[Ge;]e;al as well as Special
estates/parks/com | industry in the | housing at least one conditions shall apply
plexes/areas, proposed Category B industry
export processing | industrial estate | and area <500 ha. Note:
Zones (EPZs), falls under the 1. Industrial Estate of area
Special Economic | Category A, | Industrial estates of helow 500 ha. and not
Zones (SEZs), entire industrial | area> 500 ha. and not housing any industry of
Biotech  Parks, | area shall be | housing any industry category “A° or ‘Beddocs
Leather treated as | belonging to Category | not require clearance.
Complexes. Category A, | AorB.

! Subs. by $.0. 1599 (E), dated 25th June, 2014.

(3 B - S )

Omitted by S.0. 3067(E), dated 1st December, 2009
Ormiitted by S.0.1960(E), dated 13th June, 2019
Substituted by S.0. 3067(E), dated 1.12.2009

Subs. by S.0.3067(E), daled 1st December, 2009
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irrespective  of 2. If the area is less than
the area. 500 ha but contains

building and construction

Industrial estates projects less than 2000 hg,

with area greater mitr. and or developnent

than 500 ha and area more than 50 ha it will

housing at least be t{mt?dNasB?:‘)iivi?yaéis}aed

: at Serial No.B(a) or 8(a) in

el the Schedule, & the case
) may be]

7(d) | Common All  integrated | All facilities having | General Condition shall
hazardous waste | facilities having | land fill only apply
Treatment, incineration &
storage  and | [andfill or
disposal incineration
facilities alone
(TSDFs)

T[7(da)| Bio-medical - All Projecis -]
Waste
Treatment
Facilities - ,

7(e) | *[Ports, < 5million TPA | <5million TPA of cargo| *[General Condition shall
Harbours, break | of cargo | handling capacity| apply. :
waters, handling and/or ports/ harbors
dredging] capacity <10,000TPA of Nota:

(excluding fish handling capacity

fishing 1. Capital dredging inside

harbotirs) and ouisice the ports or
herbors and channels are
included;

3. Maintenance
dredging is  exempt
provided it formed
pait of the original
propasal; for which
Environmental
Management tan
(EMP) was prepared
and  environmental
Clearanos oblained);

7(f) | Highways *i) New | () S[{all New /[General Condition shafl

: National State Highveay | 8Pply.
High ways: | projects;} . ‘
and () e Note: Highways included
.2 expressways] -
Nty Expansion Hzcg]_fgcviay iixmrglﬁﬂ
of National proees y

1 |nserted by S.0. No.1142(E), dated 17th April, 2015

2 Subs. by 5.0.3067(E), dated 1st December, 2009

3 Sube. by §.0.1737 (E), dated 11h Octaber, 2007

% Subs. by 5.0. 2559 (E) dated 22nd August, 2013,

> Substituted by S.0.3067(E), dated 1st Decerrber, 2000 |

® Substituted by S.0. 695 (E) dated 4th April, 2011

"

Substituted by.0.3067(E), dated 1st December, 2009
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Highways terrain (ahove 1,000
greater than 100 | m  AMSL)  and/or
ki, invelving | ecolegically sensitive
additional  right | aress]
of way or fand
aonuisition
greater than 40m
on existing
alignments  and
&0m  on e
alignments  or
by~ passes. ]

7(g) | Aerial ropeways | T[(j) All | 2[All projects General Condition shall

projects located | except  those covered | apply
at altitude of | in Column(3)]
1,000 rafr. and
above.
(i) All projects
located in
notified
ecologically
sensitive arcas |
37 ()| Comimon All projects General Condition shall
Effluent apply
Treatrent Plants
(CETPs) Note: Environmental
clearance for CETPs setup
for or within projects or
activities which do not
require environmernial
clearance are exempied,
and if any of the existing or
proposed member units of
the said CETP prodtices or
proposes to produce any
product requiring
environmental  clearance,
then the CETP shall need
enviraiimental clearance].

7(i) | Common All projects General Condition shall
Municipal apply
Waste
Management
Facility
(CMSWMF)

18 | Building or Construction projects or Area Development projects and Townships as wall
as for industrial sheds, educational institutions, hospitals and hosiéls for educational
institutions

8(a) | Building or >20000 sq.mirs The term “built up area™ for
Construction and < 1,50,000 the purpese  of  this

! Subs, by 5.0.3067(E), dated 1t Decernber, 2009

2 Subs. by .0.3067(E), dated Tst Decernber, 2009

3 Subs. by 5.0. 6250 (E) dated 19th December, 2018

4

Subs. by 8.0, (E) 3252 (E) dated 22nd December, 2014
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projects - | sg. otrs, of notification the built up or
hullt up area covered area on all floars

put together, including its
Paserment and other service
areas, which are proposad in
the building or construction
projecis.

Mote 1.- The projecs or
activities shall not include
industrial ~ shed,  school,
college, hostel for
educational institution, but
such buildings shall ensure
sustainsble  environmental
management, solid  and
liquid waste management,
rain water harvesting and
may use recycled malerials
such as fly ash bricks,

Note 2.~ “General

Conditions™ shall not apply.

8(b) | Townships and Covering an area of > | A projects of Townships and
Area 50 ha and or huilt up | Area Development Projects
Development area > 1,50000 s | covered undler this item shall
Projects mirs require an  Environmendal
) Assessment Report and be
appraized as Category ‘Bl
Project.

Note.~ General Conditions
shall notapply.]

s Building or Construction projects or Area Development projects and Townships as well as for
industrial sheds, educational institutions, hospitals and hostels for educational institutions

8(@) | Buildihg or 250,000 sq mirs and Note 1.- The term “built up
Construction <1,50,000 sq. mirs. of | area” for the purpose of this
projects built-up area natification is the huilt up or

covered area on all floors
put together, including its
basement and  other
sefvice arcas, which are
proposed in the building
and construction projects.

Note 2.- The projects or
activities shall not include
industrial shed, educational
institutions, hospitals and
hostels  for  educational
institutions.

Note 3.~ General conditions
shall not apply.

L Subs. by 8.0. 5736 (E) dated 15th November, 2018 (Notification is under Subjudice before the Hon'ble Courts/Tritunal) *.
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8(b) | Townships and 2 L0000 sq. mtrs | A projects of Townships and
Area and  <3,00,000 sq. | Area Developrment Projects
Development ritrs built up area or | covered under this item shall
projects as well covering an area >30 | require an Environmental
as industrial ha Assessment Report and be
heds, appraised as Category “BI°
educational Project.
institutions,
hospials and Note.- General Conditions
hostels for shall not apply.]
ecirational ‘
instittions

Note: -

'[General Condition (GC):

Any project or activity specified in ¢ dtegory "B will be appraised at the Central level as Category
AT located in whole or in part within 5 km. from the boundary of : (1) Protected areas notified
under the Wildlife (Protection) Act, 1972 (53 of 1972); (iNcritically polluted.areas as identified by
the Central Pollution Control Beard constituted under the Water (Preverition and Control of
Pollution) Act, 1974 (6 of 1974) from time to time; (iii) Eco-sensitive areas as notified under sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 and (iv) inter-State boundaries
and internaticnal houndaries; provided that for River Valley Projects specified in item 1(c),
Therinal Power Plants specified in item 1(d), industries estates/parks'complexes/areas, export
piocessing zones (EPZs), Special Economic Zone (SEZs), biotech parks, lather complexss
specified in iten 7(c) and common hazardous waste treatment, storage and disposal facilities
(TSDFs) specified in item 7(d), the appraisal shall be made at Central level even if located
within10 km.

Provided furiher that the requirement regarding distance of 5 km or 10 km, as the case
riay be, of the inler-State boundaries can be reduced or completely done away with by an
agreement between the respective State or the Union Territories sharing the comimon boundary in
case the activity does nat fall within Skm or 10 kim, as the case may be of the areas mentioned at
itemn (i), (i) and (iii) above.]

Specific Condition (SC):

If any Industrial Estate’/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items A(d), 4(f), 5(e), 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial housing
within such estates /complexes will  not be required to take prior environmental clearance, so
long as the Terms and Conditions for the industrial estate/complex are complied with (Such
estates/complexes must have a clearly identified management with the legal responsibility of
ensuring adherence to the Terms and Conditions of prior environmental clearance, who may be
held responsible for violation of the same throughout the life of the complex/estate).

1

Subs. by 8.0. 1599 (E) dated 25th June, 2014

— R -
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APPENDIX |
(See paragraph — 6)
FORM |

T[(1) Basic Information

~27 -

26

S. No.

Hem

Details

Name of the project/s

po

S. No. in the schedule

2

Proposed capacity/area/length/tonnage fo be handled/command
area/lease area/ numiber of wells 1o be drilled.

New/Expansion/Madlermnization

Existing Capacity/Area efe.

Category of Project 1.e. “A% or °B

Does it attract the general condition? If yes, please specify.

.| Does itattract the speci'fic condition? If yes, please specify.

O L N o o

Location

Plot/Survey/Khasra No

Village

Tehsil

District’

State

10.

Nearest railway station/airport along with distance in kims.

1

Nearest Town, city, District Headquarters along with distance
in kms. '

12.

Village Panchayats, Zilla Parishad, Municipal Corporation,
Local body (complete postal addresses with telephone nos. to
be given)

13.

Name of the applicant

4.

Registered Address

15.

Address for correspondence:

Neame

Designation (Owner/Partner/CEQ)

Address

Pin Codea

E-mail

Telephone No.

! Subs. by 5.0.3067(E), dated Tst December, 2009
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Fax No.
16. | Detalls of Alternative Sites examined, if any, Location of these Village-District-
sites shoild be shown on atopo shest, State
1.
2.
g ™
17. | Interfinked Projects
18, | Whether separate application of interlinked project has been
subrmitted?
19. | If yes, date of submission
20. | If no, reason
21. | Whether the proposal invelves approval/clearance under: if
yes, detail of the same and their status to be given
(a) The Forests (Conservation) Act, 19807
(b) Thewild Life (Protection) Act, 19722
(c) The C.R.Z. Natification, 19917
22. | Whether there is  any  Governiment ordes/policy
relevant/relating to the site?
23. | Forests Land Involved (hectares)
24. | Whether there is any litigation pending against the project
andvar land in which the projact is propesed 1o be setup?
(@) Name of the court
(b) Case No.
(c) Orders/directions of the Court, if any and its relevance
with the proposed project ]
(1) Activity
1. Construction, operation or decommissioning of the Project involving actions, which will
cause physical changes in the locality (topography, land use, changes in water bodies, etc.)
Details thereof (with
S approximate
- . . , 2 Yes/ quantities/rates,
i Information/Checklist confirmation No WheEager ible) with
source of information
data
1.1 Permanent or temporary change in land use, land
cover or topography including increase  in
intensity of land use (with respect to local
land use plan)
1.2 Clearance of existing land, vegelation and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore houses,
soil testing?
15 Construction works?




Environment Impact Assessment Notification, 2006 (as amended)

~91-

Details thereof (with

s approximate
' . " ; Yes/ quantitieyrates,
E Information/Checklist confirmation No | wherever possible) with
source of information
data
1.6 Demdlition works?
1.7 Temporary sites used for construction works or
housing of construction workers?
1.8 Above ground buildings, structures or earthworks
including linear structures, cut and fill or
excavations
1.9 Underground works including mining or
tunneling?
1.10 | Reclamation works?
1.11 | Dredging?
1.12 | Offshore structures?
1.13 | Production and manufacturing processes?
1.14 | Facilities for storage of goods or materials?
1.15 | Facilities for treatment or disposal of solid waste or
liquid effluenis?
1.16 | Facilities for long term housing of operational
workers?
1.17 | New road, rail or sea traffic during construction or
operation? :
1.18 | New road,. rail, air waterborne or other transport
infrastructure including new or altered routes and
stations, ports, airports etc?
1.19 | Closure or diversion of existing transport routes
or infrastructure leading to changes in traffic
movements?
1.20- | New or diverted transmission lines or pipelines?
1.21 | Impoundment, damming, culverting, realignment
or other changes to the ydrology of watercourses
or aquifers?
1.22 | Stream crossings?
1.23 | Abstraction or transfers of water form ground or
surface waters?
T.24 | Changes in water bodies or the land surface
affecting drainage or run-off?
1.25 | Trangport of personnel or materials for
construction, operation or decommissioning?
1.26 | Long-term dismentling or decommissioning or |
restoration works?
1.27 | Ongoing activity dufing decommissioning which
could have an impact on the environment?
1.28 | Influx of people to an area in either temporarily '
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Details thereof (with
" approximate

- ; . . . Yeg/ quantities/rates,

- Information/Checklist confirmation No wlidraid ible) with
source of information

data

or permanently?

1.29 | Introduction of alien species?

1.30 | Loss of native species or genetic diversity?

1.31 | Any other action?

Use of Natural resources for construction or operation of the Project (such as land, water,
materials or energy, especially any resources which are nonrenewable or in short supply):

Details thereof (with

approximate
S. ; . . ’ Yed/ quantities/rates,
No. Information/checklist confirmation No wherever possible) with
source of information
data

2.1 Land especially undeveloped or agricultural land

(ha)
2.2 | Water (expected source & commpeting users) unit:

KLD

2.3 | Minerals (MT)

2.4 | Construction miaterial — stone, aggregates, sand /
soil (expected source — MT)

2.5 | Forests and timber (source — MT)

26 | Energy including electricity and fuels (source,
competing users) Unit: fuel (MT), energy (MW)

2.7 | Any other natural resources (use appropriate
standard units)

Use, storage, transport, handling or production of substances or materials, which could be
harmful to human health or the environment or raise concerns about actual or perceived
risks to human health.

Details thereof (with

s approximate
- . ; . . Yes/ quantities/rates,
N Information/Checklist confirmation No wherever possible) with
source of information
data

3.1 Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health
or the environment (flora, fauna, and water
supplies)

32 Changes in occurrence of disease or affect disease
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Details thereof (with
i approximate
- . ; . Yes/ quantities/rates,
e Informatlon/Ch?ckhst confirmation No | wherever possible) with
source of information
data

VECtors (e.g. insect or water bomne diseasss)

33 Affect the welfare of people e.g. by changing
living conditions?

34 | Vulnerable groups of people who could be
affected by the project e.q. hospital patients,
children, the elderly efc.,

35 Any other causes

4, Production of solid wastes during construction or operation or decommissioning
(MT/month) '

Detail thereof (with
) approximate
Yed/ quantities/rates,
No wherever possible) with
source of information
data

Information/Checklist confirmation

4.1 | Spoil, overburden or mine wastes

4.2 | Municipal waste (domestic and or
commercial wastes)

43 | Hazardous wastes (as per Hazardous Waste
Management Rules)

44 | Other Industrial process wastes
45 | Surplus product

46 | Sewage sludge or other sludge from effluent
Treatment

4.7 | Construction or demolition wastes

4.8 | Redundant machinery or equipment

49 Contaminated soils or other materials

4.10 | Agricultural wastes
4117 | Other solid wastes

5, Release of pollutants or any hazardous, toxic or noxious substances to air (Kg/hr)

Details thereof (wilth
approximate

S. ’ Yey/ igt
. ; : i quantities/rates,
- Information/Checklist confirmation No wherever possible) with
source of information
data

51 | Emissions from combustion of fossil fuels from
stationary or mobile sources’
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Details thereof (with

s approximate
. : . ; ’ Yes/ quantities/rates,
- Information/Checklist confirmation No L Joly ible) with
source of information
data
5.2 | Emissions from production processes
5.3 Emissions from materials handling including
storage or transport
54 Emissions from construction activities including
plant and equipment
5.5 Dust or odours from handling of materials
including  construction materials, sewage and
waste
5.6 Emissions from incineration of waste
57 Emissions from burning of waste in open air (eg.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:
Details thereof (with
approximate
S Yes/ quantities/rates,
Information/Checklist confirmation No wherever possible) with
No. source of information
data with source of
information data
6.1 From operation of equipment eg. engines,
ventilation plant, crushers
6.2 From industrial or similar processes
6.3 From construction or demolition
6.4 From blasting or piling
6.5 From construction or operational traffic
6.6 From lighting or cooling systems
6.7 Fromany cther sources
7. Risks of contamination of land or water from releases of pollutants into the ground or into
sewers, surface waters, groundwater, coastal waters or the sea:
Details thereof (with
approximate
. " y ; Yes/ quantities/rates,
S. No. Information/Checklist confirmation No Wilistaver ible) with
source of information
data
7.1 From handling, storage, use or spillage of

hazardous materials
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Details thereof (with
approximate
Yes quantities/rates,

S. No. Information/Checklist confirmation No Wherever possible) with
source of information
data
72 From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)
7.3 By deposition of pollutants emitted to air into the
‘ land or into water
7.4 Fromany other sources
7.5 Is there a risk of long term buildup of polittants

in the environment from these sources?

8. Risk of accidents during construction or operation of the Project, which could affect
human health or the environment

Details thereof

(with approximate
. ; Yes/ quantities/rates,
S. No. Information/Checklist confirmation No wherever possible) with
source of information
data

8.1 From explosions, spillages, fires etc. from

storage, handling, use or production of hazardous

substances
8.2 Fromany other causes
8.3 Coulld the project be affected by natural disasters

causing: environmental damage (e.g. floods,

earthquakes, landslides, cloudburst etc.)?

9, Factors which should be considered (such as consequential development) which could lead
to environmental effects or the potential for cumulative impacts with other existing or
planned activities in the locality

Details thereof (with

approximate
: ; . Yes/ quantities/rates,
S. No. _ Information/Checklist confirmation No wherever possible) with
source of information
data
9.1 Lead to development of supporting lities,
ancillary development  or development

stimulated by the project which could have
impact on the environment. e.g.:

* Supparting infrastructure  (roads, power
supply, waste or waste water freatment, etc.)

* Housing development
L « extractive industries
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S. No.

Information/Checklist confirmation

Details thereof (with
approximate
Yed/ quantities/rates,
No wherever possible) with
source of information
data

* supply industries
« other

Y2

Lead to after-use of the site, which could have
an impact on the environment

9.3

Set a precedent for later developrents

9.4

Have cumulative effects due to proximity to
other existing or planned projects with similar
effects

(1)  Environmental Sensitivity

S. No.

Areas

Aerial distance
(within 15 km.)

Proposed project
location boundary

Name/
Identity

Areas protected under international conventions,
national or local legislation for their ecological,
landscape, cultural or other related value

Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration.

Inland, coastal, marine or undlerground waters

State, National boundaries

Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

Defense installations

Densely populated or built-up area

Areas occupied by sensitive man-made land uses
(hospitals, schools, places of worship,
community facilities)

10.

Areas containing important, high quality or
scarce resources

(ground water resources, surface resources,
forestry,  agriculture, fisheries,  tourism,
minerals)

11.

Areas already subjected to pollution or
environmental damage. (those where existing
legal environmental standards are exceeded)
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12, Areas suscepiible to natural hazard which could
cause the project to present environmental
problems (earthquakes, subsidence, landslides,
erosion, flooding or extreme or adverse climatic
conditions)

(IV) Proposed Terms of Reference for EIA studies

[ hereby given undertaking that the data and information given in the application and
enclosures are true to the best of my knowledge and belief and | am aware that if any part of the data
and information submitted is found to be false or misleading at any stage, the project will be rejected
and clearance give, if any to the project will be revoked at our risk and cst.

Date:
Place:
Signature of the applicant
With Nameand Full Address
(Project Proponent/ Authorized Signatory)
NOTE:

1. The projects involving clearance under Caastal Regulation Zone Natification, 1991 shall submit
with the application a C.R.Z. map duly demarcated by one of the authorized agencies, showing
the project activities, w.r.t. C.R.Z (at the stage of TOR) and the recommendations of the State
Coastal Zone Management Authority (at the stage of EC). Simulianecus action shall also be
taken to obtain the requisite clearance under the provisions of the C.R.Z Notification, 1991 for
the activities to be located in the CRZ.

2. The projects to be located within 10 km or the National Parks, Sanctuaries, Bicsphere Reserves,
Migratory Corridors of Wild Animals, the project proponent shall submit the map duly
authenticated by Chief Wildlife Warden showing these features vis-a-vis the project location and
the recommendations or comments of the Chief Wildlife Warden thereon (at the stage of EC).”

3. All correspondence with the Ministry of Environment & Forests including sibimission of
application for TOR/Environmental Clearance, subeequent clarifications, as mey be required
from time to time, participation in the EAC Mesting on behalf of the project prononent shall be
made by the authorized signatory only. The authorized signatory shauld also submit a document
in suppert of his claim of being an autharized signatory for the specific project |

1 Inserted by 5.0.3067(E), dated 1st December; 2009
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APPENDIX 11
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary attach
explanatory notes with the Form and submit along with propesed environmental management
plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1, Will the existing land use get significantly altered from the project that is not consistent with
the surroundings? (Proposed land use must conform to the approved Master Plan /
Development Plan of the area. Change of land use if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ji) surrounding features
of the proposed site (within 500 meters) and (iii) the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2 List out all the major project requirernents in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking need sets.

1.3. What are the likely impacts of the propased activity on the existing facilities adjacent to the
proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4 Will there be any significant land disturbance resulting in erosion, subsidence & instabil ity?
(Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc. may be
given).

1.5 Will the proposal involve alteration of natural drainage systems? (Give details on a contour
map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity- cutting, filling,

reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from ortsicle the site etc.)

1.7. Give details regarding water supply, waste handling etc. during the construction period.

18. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT
2.1.  Give the total quantity of water requirement for the proposed project with the breakup of
requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
22, What s the capacity (dependable flow or yield) of the propesed source of water?

23. What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)
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How much of the water requirement can be met from the recyeling of treated wastewater?
(Give the details of quantities, sources and usage)

Will there be diversion of water from other users? (Pleass assess the impacts of the project
on other existing uses and quantities of consumption)

What is the incremental pollution load from wastewater generated from the propased
activity? (Give details of the quantities and compasition of wastewater generated from the
proposed activity)

Give details of the water requirements met from water harvesting? Furnish details of the
fac_illties created.

What would be the impact of the land use changes occirring due to the proposad project on
the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or

water logging in anyway?

What are the impacts of the proposal on the ground water? (Will there be tapping of ground
water; give the details of ground water table, recharging capacity, and approvals obtained
from competent authority, if any)

What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the

adverse impacts)

How is the storm water from within the site managed? (State the provisions made to avoid
flooding of the area, details of the drainage facilities provided along with a site layout
indication contour levels)

Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

What on-site facilities are provided for the collection, treatment & safe disposal of sewage?
(Give details of the quantities of wastewater generation, treatment capacities with technology
& facilities for recycling and disposal)

Give details of dual plumbing system if treated waste used is used for flushing of toilets or
any other use.

3. VEGETATION

3.1. s there any threat of the project to the biodiversity? (Give a description of the local
ecosystern with its unique features, if any)

32, Will the construction involve extensive clearing or modification of vegetation? (Provide a
detailed account of the trees & vegetation affected by the project)

3.3.  What are the measures proposed to be taken to minimize the likely impacts on important site
features (Give details of proposal for tree plantation, landscaping, creation of water bodies
etc. along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

42.  Any direct or indirect impacts on the avifauna of the area? Provide details.

43, Prescribe measures such as corridors, fish ladders, ete. to mitigate adverse impacts on fauna
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5 AIR ENVIRONMENT

5.1 Will the project increase atmospheric concentration of gases & result in heat islands? (Give
details of background air quality levels with predicted values based on dispersion models
taking into account the increased traffic generation as a result of the proposed constructions)

5.2, What are the impacts on generation of dust, smoke, odorous fumes or other hazardous gases?
Give details in relation to all the meteorological parameters.

3. Will the proposal create shortage of parking space for vehicles? Furnish details of the present
level of transport infrastructure and measures propased for improvement including the traffic
management at the entry & exit to the project site.

54. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the sources
and the measures proposed for mitigation of the above.

5.6.  What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1.  Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures? What
are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4.  Are there any anthropological or archaeological sites or artifacts nearby? State if any other
significant features in the vicinity of the propaosed site have been considered.

7 SOCIO-ECONOMICASPECTS

7.1, Will the proposal result in any changes to the demographic structure of local population?
Provide the details.

7.2, Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS
8.1.  May involve the use of building materials with high-embodied energy. Are the construction
materials produced with energy efficient processes? (Give details of energy conservation
measures in the selection of building materials and their energy efficiency)

8.2.  Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken 1o minimize the impacts? )

8.3.  Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4.  Give details of the methods of col lection, segregation & disposal of the garbage generated
during the operation phases of the project.
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9. ENERGY CONSERVATION

9.1.  Give details of the power requirements, source of supply, backup source ete. What is the
energy consumnption assumed per square foot of built-up are? How have you tried to
minimize energy consumption? :

9.2.  What type of, and capacity of, power back-up to you plan to provide?

9.3.  What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation? '

9.4, Wha’[ passive solar architectural features are heing used in the building? Illustrate the
applications made in the proposed project.

9.5.  Does the layoutt of streets & buildings maximize the potential for solar energy devices? Have
you considered the use of street lighting, emergency lighting and solar hot water systems for
use in the building complex? Substantiate with details.

9.6. s shading effectively usad to rediice conling/heating loads? What principles have been ussd
to maximize the shading of Walls on the East and the West and the Roof? How much energy
saving has heen effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical systems?
Provide technical details. Provide details of the transformers and motor efficiencies, lighting
intensity and air-conditioning load assumptions? Are you using CFC and HCFC fres
chillers? Provide specifications.

9.8 What are the likely effects of the building activity in altering the micro-climates? Provide a
self-assessment on the likely impacts of the proposed constriiction on creation of heat island
& inversion effects?

9.9.  What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U- valuss or the R values of
the individual components. '

9.10. What precautions & safety measures are proposed agaihst fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics. '

9.12. What is the rate of air infiltration into the building? Provide details of how you are mitigating
the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilized in the overall energy
consumption? Provide details of the renewable energy technologies usad.

10. ENVIRONMENT MANAGEMENT PLAN

The Environment Management Plan would consist of all mitigation measures for each item wise
aclivity to be undertaken during the construction, operation and the entire life cycle to minimize
adverse environmental impacts as a result of the activities of the project. It would also delineate
the environmental monitoring plan for compliance of various environmental regulations. It will
state the steps to be taken in case of emergency such as accidents at the site including fire.
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APPENDIX 111
(See paragraph 7)

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENTDOCUMENT

EIASTRUCTURE CONTENTS

Introduction * Purpose of the report
* lIdentification of project & project proponent

* Brief description of nature, size, location of the project and its
importance to the country, region.

* Scope of the study — details of regulatory scoping carried out (As
per Terms of Reference)

Project Description * Condensed description of those aspects of the project (based on
project feasibility study), likely to cause environmental effects.
Details should be provided to give clear picture of the following:

*  Type of project

* Need for the project

* Location (maps showing general location, specific location,
project boundary & project site layout).

* Size or magnitude of operation (incl. Associated activities required
by or for the project.

* Proposed schedule for approval and implementation.

* Technology and process description.

* Project description. Including drawings showing project layout,
components of project efc. Schematic representations of the
feasibility drawings which give information important for EIA
purpose.

* Description of mitigation measures incorporated into the project to
meet  environmental  standards, environmental  operating
conditions, or other EIA requirements (as required by the scope).

* Assessment of New & untested technology for the risk of
technological failure

Description of the | « Studyarea, period, components &methodology.

Environment
* Establishment of baseline for valued environmental components,
as identified in the scope. ;
* Base maps of all environmental components
Anticipated * Details of Investigated Environmental impacts due to project
Environmental location, passible accidents, project design, project construction,
Impacts & regular gperations, final decommissioning or rehabilitation of a
Mitigation Measures completed project.
* Measures for minimizing and / or offsetting adverse impacts
identified.
* lIrreversible and Irretrievable commitments of environmental
compaonents.

* Assessment of significance of impacts (Criteria for determining
significance, assigning significance).
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Mitigation measures
5. | Analysis of In case, the scoping exercise results in need for alternatives:
Alternatives . )
(Technology & Site) Description of each alternative
Summary of adverse impacts of each alternative
Mitigation measures proposed for each alternative and Selection
of alternative
6. Environmental Technical aspects of monitoring the effectiveness of mitigation -
Monitoring Program measures (incl. Measurement methodologies, frequency, location,
data analysis, reporting schedules, emergency procedures,
detailed budget & procurement schedules)
7. | Additional Studies Public Consultation
Risk assessment
Social Impact Assessment. R&R Action Plans
8. | Project Benefits Improvements in the physical infrastructure
Improvements in the social infrastructure
Employment potential-skilled; semi- skilled and unskilled
N Other tangible benefits
9. | Environmental If recommended at the Scoping stage
Cost Benefit
Analysis
10.| EMP Description of the administrative aspects of ensuring that
mitigative measures are implermented and their effectiveness
monitored, after approval of the E|A.
11.| Summary - and - Overall justification for implementation of the project
Conclusion(This y "
will constitite the Explanation of how adverse effects have been mitigated
summary of the EIA
| Reporf)
12. | Disclosure of The names of the consultants engaged with their brief resume and
Consultants nature of consultancy rendered,
engaged
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APPENDIX 111 A
(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Sun"méry EIA shall be a summary of the full EIA Report condensed to ten A-4 size pages at the
maximum. It should necessarily cover in brief the following Chapters of the full E1A Report: -

1. Project Description
Description of the Environment

Anticipated Environmental impacts and mitigation measures

Additional Studies

2
3
4, Environmental Monitoring Programme
5
6 Project Benefits

7

Environment Management Plan

"[APPENDIX IV
{See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be aranged in a systematic, time hound and transparent manner
ensiiring widest possible public participation at the project site(s) or in its close proximity
District-wiss, by the concerned State Pollution Control Board {(SPCB) or the Union Territory
Pollution Control Commitiee (UTPCC).

20  The Process:

21 The applicant shall make a request through a simple letter to the Member Secretary of the
SPCB or Union Territery Pollution Corntrol Commitiee, in whaose jurisdiction the project is
locater, 10 arrange the public hearing within the prescribed statitory period. In case the
project site s covering more than cne district or State or Union Territory, the public hearing is
mandated in each District, State or Union Territory in which the project is located and the
applicant shall make separate requests to each concermned SPCB or UTPCC for holding the
public hearing as per this procedure.

22 Theapplicant shall enclose with the letter of request, at least 10 hard copies and an equivalent
wmber of soft (electronic) copies of the draft EIA Report with the generic structure given in
Appendix 111 including the Survinary Environment finpact Assessrnent report in English and
in the official language of the state/local lenguage, prepared strictly in accordance with the
Teimis of Reference communicated after Scoping (Stage?). Simultaneously the applicant shall
arrange to forward oopies, one hard and one =oft, of the above draft EIA Report along with the
Sumimary EIA report to the following authorities or offices, within whose jurisdiction the
project will he located:

(@ DBistrict Magistrate/District collector/ Deputy Commissioner/s
(b} Zila Parishad or Municipal Corparation or Panchayats Union

! Substituted by $.0.3067(E), dted st Decermber, 2009
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(c) District Industries Office
(d) Urhan Local Bodies (ULBs) /PRIs Concerned/Development autharities
(e) Cancerned Regional Office of the Ministry of Environmentand Forests

On recelving the draft Environmental Impact Assessment report, the abovernentioned
authorities except the Regional Offica of MoEF, shall arrange to widely publicize it within
their respective jurisdictions requesting the interested persons to send their comimenis to the
concerned regulatory authorities. They shall aiso make available the draft EIA Report for
inspection electronically or otherwise 1o the public during normal office hours 1ill the Public
Hearing is over. |

The SPCB or UTPCC concerned shall also make similar arrangerments for giving publicity
about the project within the State/Union Territory and make available the Summary of the
draft Environmental Impact Assessment report (Appendix [T A) for inspection in select
offices or public libraries or any other suitable location etc. They shall also additicnally make
available a copy of the draft Environmental Impact Assessment report to the above five
authorities/offices as given in para 2.2.

Notice of Public Hearing:

The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date, time aid
exact venue for the conduct of public hearing within 7 (seven) days of the date of receipt of
the draft Environmental Impact Assessment report from the project proponent, and advertise
the same in one major National Daily and one Regional Vemnacular Daily / Official State
Language. A minimum notice period of 30 (thirty) days shall be provided 1o the public for
furnishing their responses;

The advertisement shall also inform the public ahout the places or offices where the public
could access the draft Environmental Impact Assessment report and the Summary
Envirenmental Impact Assessment report before the public hearing. In places where the
newspapers do not reach, the Competent Authority should arrange to inform the local public
aboiit the public hearing by other means such as by way of beating of drums as well as
advertissment / announcement on radic/television.

No pastponement of the date, time, venue of the public hearing shall be undertaken, unless
soime untoward emergency situation oocurs and then only on the recommendation of the
concerned District Magistrate/District collector/Deputy commissioner, the postponerment
shall be natified to the public through the same National and Regional vernacular dailiesand
also prominently displayed at all the identified offices by the concerned SPCB or Union
Territory Pollution Control Committes;

In the above exceptional circumnstances, fresh date, time and venue for the public
consultation shall be decided by the Member Secretary of the concerned SPCB or UTPCC
only in consuliation with the District Magistrate/District Collector/Deputy Commissioner
and notified afresh as per procedure under 3.1 above,

Supervision and Presiding over the Hearing:

The District Magistrate / District Collector / Depity Commissioner or his or her
representative not below the rank of an Additional District Magistrate assisted by a
represenitative of SPCB or UTPCC, shall supervise and preside over the entire public hearing
process.

Videography
The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy of the

videotape or a CD shall be enclosed with the public hearing proceedings while forwarding it
to the Regulatory Authority concerned.
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Proceedings

The attendance of all thase who are pressnt at the venue shall be noted and annexed with the
final proceedings.

There shall be no quorum recjuired for attendance for siarting the proceeding.

A representative of the applicant shall initiate the proceedings with a presentation on the
project and the Surmnimary E1A report,

Persons presant at the venue shall be granted the opporiunity to seek information or
clarifications on the project from the applicant. The sumimary of the public hearing
procesdings accurately reflecting all the views and conceins expressed shall be recorded by
the representative of the SPCB or UTPCC and read over 1o the audience at the end of the
proceedings explaining the contents in the local/vernacular language and the agreed minutes
shall be signed by the District Magistrate/District Collector/Deputy Commissioner or his
or her representative on the same day and forwarded to the SPCB/UTPCC concerned.

A Staternent of the issues raised by the public and the comments of the applicant shall also
be prepared in the local language or the Official State language, as the case may be, and in
English and annexed to the proceedings ;

The proceedings of the public hearing shall be cunspicuousty displayed at the office of the
Panchayats within whose jurisdiction the project is located, office of the concermed Zila
Parishad, District Magisirate / District collector / Deputy Commissioner, and the SPCB or
UTPCC. The SPCB or UTPCC shall also display the proceedings on its website for geheral
inforimation. Cormments, if any, on the proceedings, may be sent directly to the concerned
regulatory authorities and the applicant concemed

Time period for completion of public hearing

The public hearing shall be completed within a period of forty five days fram date of receipt
of the requiest letter from the applicant. Thereafter the SPCB or UTPCC concerned shall sent
the public hearing proceedings to the concemed regulatory authority within eight days of the
cumipletion of the public hearing. Simuftaneously, a copy will also be provided to the project
proponent. The applicant may also direct] y forward a copy of the approved public hearing
proceedings to the regulatory authority concemed along with the final Environmental Impact
Assessiment report or supplementary report 1o the draft EIA report prepared after the public
hearing and public consullations incorporating the concerns expressed in the public hearing
along with action plan and financial al location, item-wise, to address those concerns.”

If the SPCB or UTPCC fails to hold the public hearing within the stipulated 45 (forty five)
days, the Central Government in Ministry of Environment and Foresis for Categary ‘A’
praject or activity and the State Government or Unien Territory Administration for Category
'B' project or activity at the request of the SEIAA, shall engage any other ageficy or authority
1o cormplete the process, as per procedure laid down in this Notification.]

— (06~
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APPENDIX -V
{See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. Theapplicant shall apply to the concerned regulatory authority through a simple communication
enclosing the following documents where public consultations are mandatory: -

. Final Environment Impact Assessment Report [20 (twenty) hard copies and 1
(one) soft copy)]

P A copy of the video tape or CD of the public hearing proceadings
. A copy of final layout plan (20 copies)
. A copy of the project feasihility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant shall be
scrutinized in office within 30 days from the date of its receipt by the concerned Regulatory
Authority strictly with reference to the TOR and the inadequacies noted shall be communicated
electronically or otherwise in a single set to the Members of the EAC /SEAC enclosing a copy
each of the Final EIA Report including the public hearing proceedings and other public
responses received along with a copy of Form -Tor Form 1A and scheduled date of the EAC
/SEAC mesting for considering the propasal.

"[3. Wherea public consuliation is not mandatory, the appraisal shall be made on  the basis of the
prescribed application in Form-1 and environment impact assessment report, in the case of all
projects and activities (other than item 8 of the Schedule),except in the sald project activity falls
under category ‘B2°, and in the case of items 8(a) and 8(b) of the Schedule, considering their
unique project cycle, the Expert Appraisal Committee or State Level Expert Appraizal
Committee concerned shall appraise projects or activities on the basis of Form- 1, Farm-1-A,
conceptual plan and the environmental impact assessment report [required only for projects
under 8(b)] and make recomnmendations on the project regarding grant of envircnmental
clearance or otherwise and also stipulate the conditions for environmental clesrance.]

4, Every application shall be placed before the EAC /SEAC and its appraisal completed within €0
days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of the EAC
/SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalized within 5 working days of the mesting
and displayed on the website of the concerned regulatory authority. In case the project or activity
is recommended for grant of EC, then the minutes shall clearly list out the specific
environmental safeguards and conditions. In case the recommendations are for rejection, the
reasons for the same shall also be explicitly stated.

L Substituted vide 8.0.3067(E) dated 1st December, 2009, S.0. 695(E) dated 4th April, 2011, and S.0. 165(E) dated 25th January,

2012
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APPENDIX VI

(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATENUT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO BE
CONSTITUTED BY THE CENTRAL GOVERNMENT "

1. The Expert Appraisal Committees (SEACs) and the State/UT Level Expert Appraisal Committees
(SEACs) shall consist of only professionals and experts fulfi lling the following eligibility criteria:

Professional: The person should have at Jeast (1) 5 years of formal University training in the concemned
discipline leading to a MA/MSc Degree, or (ii) in case of Engineering/ Technology/Architecture
disciplines, 4 years formal fraining in a professional training course together with prescribed practical
training in the field leading to a B.Tech/B.E./B.Arch. Degree, or (jii) Other professional degree (egq.
Law) involving a total of 5 years of formal University training and prescribed practical training, or (iv)
Prescribed apprenticeship/article ship and pass examinations conducted by the concerned professional
association (e.g. Chartered Accountancy), or (v) a University degree, followed by 2 years of formal
fraining in a University or Service Academy (e.g. MBA/IAS/IFS). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least 10
years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a given
field, the maximum age of a member of the Expert Appraisal Committee may be allowed up to 75 years

"[2. The Members of the EAC shall be Experis with the requisite expertise and experience in the
following fields or disciplines. In the event that persons fulfilling the criteria of “Experts”
are not available, Professionals in the same field with sufficient experience may be
considered:

*  Environment Quality: Experts in meastirerment, monitoring, analysis and interpretation of
data in relation to environmental quality.

¢ Sectoral Project Management: Experts in Project Management or Management of Process
or Operations or Facilities in the relevant sectors.

*  Environmental Impact Assessment Process: Experts in conducting and carrying out
Environimental mpact Assessments (ElAs) and preparation of Environmental Management
Plans (EMPs) and other Managerrent Plans and who have wide expertisz and knowledge of
predictive technigues and tools usad in the E| A process,

*  Risk Assessment

*  Life Science (Floral and Faunal management)

¢ Forestry and Wildlife

*  Environmental Economics with experience in project appraisal

2{Public Administration or Management covering various developmental sectors and
environmental issues})]

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members, However, the
Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting of the

! Substituted by $.0.1737 (E), dated 11th Qctober, 2007
2 Substituted by S.0. No. 2600 (E) dated 9th October, 2014
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Committee.

1[4, The Chairperson shall be an eminent person having experience in environmenial policy related
issues, in ranagement or in public administration dealing with various developmental sectors.]

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall preside
over the EAC in the absence of the Chairman/Chairperson. .

6. A representalive of the Ministry of Environment and Forests shall assist the Committee as its
Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3 (three)
years each.

“Z[Provided that wherever considered necessary and expedient, the Central Government
may extend the term of such mermiber for a further period not exceeding *{twelve} months. |

8. The Chaiman / Members may not be removed prior to expiry of the tenure without catise and
proper enguiry.

“APPENDIX VII
(sea paragraph 3 A)

Qualification and terms for the Expertsin DEIAA and DEAC

1. Qualification: : The person should have at least (i) 5 years of formal University training in the
concerned discipline leading-to a MA or M Sc Degres or (ii) in case of Enginesring/
Technology/ Architectural discipling, 4 years formal training course together with prescribed
practical training in the field leading to-a B. TedlV B.E/ B. Arch. Degree, or (iii) Other
professional degree {e.g. MBA etc)) involving a total of 5 years of formal University fraining
and prescribed practical training, or (Iv) Prescribed apprenticeshiyy article ship and pass
examinaticns conducted by the concemed profescional associations (eg. Chartered
Accountancy) or (v) a University degree, followed by two years of formal training in a
University or Service Academy (e.g. MBA/MPA eic.). In selecting the individual professionals,
experienca gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the ahave eligibility criteria with at least 10 years of relevant
experience in the field or with an advancad degree (e.g. Ph. D) in a concerned field with at least
5 years of relevant experience.

3. Age: Below 70 years, However, in the event of non-availability of paucity of experts in a given
field, the maximum age of a member may be allowed up to 75 years. ‘

4. Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality,
Environment Impact Assessmment Process, Risk Assessment, Life Sclences, Marine Sciences,
Forestry and Wildlife, Environmental Econoimics, Blo-clversity, and River Ecology.

5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.

6. The Expert Members may nat be removed prior to expiry of the tenure withourt cause and proper
enauiry.

Irs. by 5.0. 2500 (E), dated 09 October, 2014

Irs. by S.0. 1562(E), dated 21st May, 2020

Substituted the words “twelve months” for the words *“six months™ by S.0. 3752 (E), dated 20th October, 2020.
Ins. by S.0. 141(E), dated 15th January, 2016

AWN =
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APPENDIX VIII
(See paragraph 6)

FORM1M
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APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS

THAN AND EQUAL TO FIVE HECTARE

(if) Basic Information

()  Name of the Mining Lease site:
(if)  Location/site (GPS Co-ordirates):

(i) Size of the Mining Lease(Hectare):

(iv) Capacity of Mining Lease(TPA):

(v)  Period of Mining Lease:

(vi)  Expected cost of the Project:

(vii) Contact Information:

Environmental Sensilivity

Distance in
Sl No. Aress kilometer/
Details
1.

Distance of project site from nearest rail or read bricge over the
concerned River, Rivulet, Nallah eic. :

Distance from infrastructural facilities:

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dem or reservoirs or lake or ponds
In-take for drinking water purp house

Intake for lrrigation canal pumps
o= i

Areas protected under international conventions, national or Jocal
legisiation for their ecological, landscape, cultural or other related
value

Areas which are important or sensitive for ecological  ressons -
Vetlands, walercourses or olher water hodies, coastal zone,

bicspheres, mountains, forests

Areas Used by protected, important or sensitive species of flora or
fauna for breeding, nesting, foraging, resting, over wintering,
migration

Infand, coastal, marine or undei ground waters
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State, National boundaries

8. Routes cr facilities used by the public for arcess to recreation or
other tourigt, pilgrim areas

9. Defence installations

10. Densely populated or built-up area, distance from nearest hurman
hahitation

11. Areas oocupied by sensitive man-rrade land uses (hospitals, schools,
places of worship, community facilities)

12, Areas containing impartant, high quality or scarce resourcas (ground
water resources, surface resources, forestry, agriculiure, fisheries,
tourism, minerals)

18. | Areas already subjecied to pollution or environmental damage.
(those where existing legal environmental standards are excesdad)

14. Areas susceptible fo natural hazard which could cause the project to
present  environmental problems  (earthquakes,  subsidence,
landslides, erosion, flooding or extreme or adverss climatic
conditions)

15. Is proposed mining site located or near fissure/ facture for ground
water recharge.

16. Whether the proposal involves approval or clearance under the
following Regudation or Acts, namely; -

(@) The Forest (Conservation) Act, 1980;
{b) The Wildlife (Protection) Act,1972;
(c) The Coastal Regulation Zone Natification, 2011.
If yes, details of the same and their status to be given.
17. Forest land involved (hectares)
18. Whether there is any litigation pending against the project and/or

land in which the project Is propose to be setup?
(@) Name of the Court
(b). Case No.

{c) Orders or direction of the Court, if any, and its relevance with
the proposed projects.

(Signature of Project Proponent
Along with name and address)]



— ]2~

Environment Impact Assessment Notification, 2006 (as amended) 49

APPENDIX-IX

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONNMENTAL
CLEARANCE ’

The following cases shall not require Prior Environmental Clearance, namely: -

1. Extraction of ordinary clay or sand by manual mining, by the Kumhars (Potter) to prepare
earthen pots, lamp, toys, etc. as per their custars.

2. Extraction of ordinary clay or sarid by manual mining, by earthen tile makers who prepare
carthen tiles.

3 Rernoval of sand deposits on agricultural field after flood by farmers.

4, Customiary extraction of sand and ordinary earth from sources situated in Gram Panchayat for
perscnal tse or comimunity work in village,

5. Cormmunity works, like, de-sitiing of village ponds or tanks, construction of village roads, ponds
or buds undertaken in Mahatmas Gandhi National Rural Errployment and Guarantee Schermes,
other Government sponsared schemes and cor rimunity efforts.

6. Extraction or sourcing or borrowing of ordinary earth for the linear projects such as roads,
pipelines, etc. -

7. Dredlging and de-silting of dams, reservoirs, weirs, barrages, river and canals for the purpose of
their maintenancs, upkeep and disaster menagemeant

8. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide natification number
GU/AS0(16)/MCR-2185(68)/5-CHH, datad the 14th February, 1990 of the Government of
Gujarat.

9. Manual exiraction of lime shells (dead shell), shrines, ‘etc, within inter tidal zone by the
traditicnal community.

10.  Digging of wells for irrigation or drinking water purpose.

1. Digging of foundation for buildings, not requiring prior environmental clearancs, as the case
may be.

12. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nallah, drain,
waler body, efc, to deal with any disaster or flood like situation upon orders of the District
Collector or District Magistrate or any other Competent Authority.

13, Activities declared by the State Goverrment under legislations or rules as non-mining activity.]

! Substituted vide 5.0. 1224 (E) dated 28th March, 2020
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"[APPENDIX - X
[See paragraph 7 (jii) @]

. PROCEDURE FOR PREPARATEION OF DISTRICT SURVEY REPORT FOR SAND
MINING OR RIVER BED MINING

The main objective of the preparation of District Survey Report (as per the Sustainable Sand
Mining Guideling) isto enaure the foliowing:

Identification of areas of aggradations or deposition where mining can be allowed: and idenitification of
areas of erosion and proximity to infrastructural structures and installations where mining should be
prohibited and calculation of annual rate of replenishment and allowing time for replenishiment afier
mining in that area.

The report shall have the fol towing structure:

(1) Introduction

(2) Overview of Mining Activity in the District

(8) The Listof Mining Leases in the District with location, area and period of va-fidity
(4) Details of Royalty or Revenue received in last three years ’

(6) Detail of Production of Sand or Bajari or minor mineral in last three years

(6) Process of Deposition-of Sediments in the rivers of the District

(7)  General Profile of the District

(8) Land Utilization Pattem in the district: Forest, Agriculture, Horticulture, Mining etc.
(9) Physiography of the District '

(10) Rainfall: month-wise

(11) Geology and Mineral Wealth

In addition to the above, the report shall contain the following:

(@) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
{c) District wise detail of existing mining leases of sand and agaregates,

A survey shall be carried out by the District Environment Impact Assessment Authority with the
assistance of Geology Department or Irrigation Depariment or Forest Degartment or Public Works
Department or Ground Water Boards or Remote Sensing Depariment or M ining Depariment ete. in the
district.

Drainage system with description of main rivers

S. No. Narme of the River A z?i] d?r'r?)ed ’ % Area drained in the District W
()
@

Salient Features of Important Rivers and Streams:

1 Substituted by S.0. No. 3611 (E) dated 25th July, 2018
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g Mame of the River or Total Length inthe Place of Altitude at
No. Stream District (in km) origin Origin
0]
(2)
PE”; of é};e Length of area Average width of Area Mineable mineral
) é“, - recoimimended for | area recommended | recomimended for potential (in
B ﬂu;m il mineral for mineral mineral metric tonne)
[oo- .g-m;;.jl . concession {in concession (in concession (in (60% of total
Con wh .?m kileeter) mieters) squaremeter) | mineral potential)
Mineral Potential
Beulder (MT) Bajari (MT) Sand (MT) Total M u‘aeab!EeMr\q_ |)nerai Potential
Annual Depasition
S. | River | Portionof the | Length of area Average Areq Mineable
No. or river or recoinmended | width of area | recommend mineral
Stream stream for imineral recomirended ed for potential (in
recommended | concession (in for mineral mineral metric
for mineral kilormeter conocession conoession | tonng) (60%
concession (in meters) (in sjuare of tofal
meter) mineral
poteritial)
(1
@
Total for the
Distric

A Sub-Divisional Cornmittee comprising of Sub-Divisional Magistrate, Officers from
Irrigation depariment, State Pollution Control Board or Commitiee, Forest department, Geology or
ining officer shall visit each site for which environmental clearance has been applied for and make
recumirendation on suitability of site for mining or prohibition thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calcilated bassd on field investigation and geology of the catchment
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area of the river or streams. As per the site conditions and location, depth of minable mineral is defined.
The area for removal of the mineral in a river or stream can be decided depending on geo-morphology
and other factors, it can be 50 % to 60 % of the area of a particular river or stream. For example in some
hill States mineral constituents like boulders, river born Bajri, sand up 1o a depth of one meler are
considered as resource mineral. Other constituents like clay and silt are exclicled as waste while
calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately
and its draft shall be placed in the public dommain by keeping its copy in Collectorate and posting it on
distriet’s website for twenty one days. The comments received shall be considered and if found fit, shall
be incorporated in the final Report to be finalized within six months by the District Environment Impact
Assessment Authority.

The District Survey Report shall form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years.

Il. PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR
MINERALS OTHER THAN SAND MINING OR RIVER BED MINING

The District Survey Report shall be prepared for each minor mineral in the district ssparately
and its draft shall be placed in the public domain by keeping its copy in Collectorate and posting it on -
district’s website for twenty-one days. The comiments received shall be considered and if found fit, shall
be incorporated in the final Report to be finalised within six months hy the DEIAA.

The District Survey Report for minor minerals other than sand mining or River bed mining shall
he as per structure mentioned below: -

FORMAT FOR PREPARATICN OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MINING

(1)  Infroduction;

(2)  overview of Mining Activity in the District:

(3)  general Profile of the Disfrict;

(@)  geology of the District;

(5)  drainage of Irrigation pattern; ‘

(6)  land Utilisation Pattern in the District: Forest, Agricultural, Horticultural, Mining efc.;

(7)  surface Water and Grouind Water scenario of the district;

(8)  rainfall of the district and climatic condition; 7

(9)  details of the mining leases in the District as per the following format; -

sl Nameof | Name | Address | Mining | Areaof Period of Period of
No. the of the & lease Mining | Mining lesse | Mining lease
Mineral | Lessez | Confact | Grant lease (Initial} (1st/2nd. . ren
No. of Order (ha) ewal)
Lessee No. &
dale ~

From To From To
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Date of Status (Working/ | Captive/ Obiained Location of Method of
commencam | Non-Working/ Non Environmental the Mining Mining
entof Termp. Working | Captive Clearance lease (Opencasy/
Mining for dispatch efc) (Yes/No), If Yes | (Latitude & | Undergroun
Operation Letter No with Longitude) d)
date of grant of
EC.
11 i2 i3 14 15 16
(10)  details of Royalty or Revenue received in last three years;
(1) delails of Production of Minor Mineral in last three years;
(12)  mineral Map of the District;
(13) list of Letier of Intent (LOI) Holders in the District along with its validity as per the following
forat: -
(14 total Mineral Reserve available in the District;
Sl Name Name | Addiess | Letter | Areaof | Validity Use Location
Mo. | ofthe of the & of Mining | of Lol | {Cantive/ of the
Mineral | Lessee Contact Intent | leaseto Non- Mining
No.of | Grant be Captive) lease
Letter of | Order | alloted (Latitude
intent No. & ) &
Holder date Longitude)
1 2 3 4 5 6 7 8 g
(15)  quality /Grade of Mineral available in the District:
(16)  use of Mineal;
(17)  demand and Supply of the Mineral in the last three years;
(18)  mining leases marked on the map of the district;
(19)  details of the arca of where there is a cluster of mining leases viz. number of mining leases,
location (latitude and longitude);
(20)  details of Eco-Sensitive Area, if any, in the District;
(21)  impact on the Enviroriment (Air, Water, Noise, Soil, Flora & Fauna, land use, agriculture, forest
elc.) due to mining activity;
(22)  remedial Meastires to mitigate the inmpact of mining on the Environment;
(23)  reclamation of Mined out area (best practice already implemented in the district, requirement as
per rules and regulation, proposed reclametion plan);
(24)  risk Assessment & Disaster Managerment Plan;
(25)  details of the Occupational Heslth issies in the District. (Last five-year data of number of patients
of Silicesis & Tuberculosis is also needs to be subimitied);
(26) plantation and Green Belt development in respect of leases already granted in the District;

any other information.
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The District Environment Impact Assessment Authority (DEIAA) based on the nature and
type of minor mineral in the District may include the additional parameters in the District Survey
Report in consultation with the Department of Mines and Geology of the concerned State Government.

The District Survey Report shall form the hasis for application for envirenmental clearance,

preparation of reports and appraisal of projects. The Report shall be updated once every five years];

[F. No. L-11011/26/2018-1A-1} (M)]
GYANESH BHARTI, Jt. Secy.
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TAPPENDIX - XI
[See paragraph 7 (iii) (b))

PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR
MINERALS INCLUDING CLUSTER

The following policy shall be followed for environmental clearance of mining of minor minerals
inciuding cluster situation: -

(1) The data provided by the States (Sustairable Sand Mining Guidelines) shows that most of the
riining leases for minor minerals are of lease area less than 5 hectare. It is also reported that in hill
Stales getting a stretch in river with area more than 5 hectare is very uncornmon. So the size of
lease for minor minerals including river sand roining will be determined by the States as per their
circuimstances.

(2) The mining of minor minerals is mastly in clusters. The Environment Impact Assessment or
Environment Managerment Plan are required to be prepared for the entire cluster in arder 1o
capture all the possible extemalities. These reports shall captiire carmying capacity of the cluster,
transportation and related issues, replenishment and recharge issues, geo-hydrological study of the
cluster area.  The Environment Inpact Assessent or Environsment Managemnent Plan shall be
prepared by the State or State nominated Agesncy or group of project proponents in the Cluster or
the project proponent in the cluster.

(3) There shall be cne public consuliation for entire cluster after which the final Environment Impact
Assessment or Environient Management Plan report for the cluster shall be prepared.

(@) Environmental clearance shall be applied for and issuad 1o the individual project proponent. The
individual lease holders in cluster can use the same Environment Impact Assessment or
Envircniment Management Plan for application for environmental clearance. The cluster
Envirenment impact Assessment or Environment Managerment Plan shall be updated as per need
keeping in view any significant change.

(5) The details of cluster Environment Irmpact Assessment or Environment Management Plan shall be
refiected in each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure
that the mitigate measures emanating from the Environiment Impact Assessment or Environment
-

Managerment Plan study are fully reflected as environmental desrance conditions in the
environmental clearances of individual project proponents in that cluster.

2{(6) A cluster shall be formed when the distance between the peripheries of one lease is less than 500
meters from the periphery of other lease in a homogeneous mineral area which shall be

applicable to the mine lease or quarry licenses granted on and after gth Septermber, 2013}

(7)  Form 1M, PreTes bility Report and mine plan for Category “B2° projects for mining of minor
minerals shall be prepared by the Registered Qualified Person or Accredited Consultants of
Quality Council of India, National Accreditation Board for Education -and Training. The
En wnt Impact Assessment or Envirowsent Management Plan for Category “A° and

Category ‘Bl projects shall be prepared by the accredited consultants of Quality Council of

India, National Accreditation Board for Education and Training.

(8) The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall
be reviewed by the SEIAA without prejudice to any provisions under any existing law.]

! Iserted vide §.0. 141(E) dated 15t January, 2016
% Subs. by S.0. 2269 (E), dated 1st July, 2016,
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1{Schernatic Presentation of Requirements on Environmental Clearance of Minor Minerals
Including Cluster Situation

| Retlr Authorit
Areaof |Categor| Requirement of | ement Require Whocan |Who will 4 Authority to
Lease y of EIA/ of | ment jprepare ElA/apply for| Y c; sel monitor EC
(Hectare) |Project| EMP/DSR | Public |[of EC| EMP Ec [PPPTaSE ompliance
Elmenin grant EC
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine
lease
0-5ha ‘B’ Form - 1M, No | Yes Project Project | DEAC/ | DEIAA
| PFR, DSRand Proponent | Propone | DEIAA | SEIAA
Approved nt SPCB
Mine Plan CPCB
>5 ha ‘B2’ From -l, PFR, No Yes Project Project | SEAC/ | MoEF&CC
and <25 DSR and Proponent | Propone | SEIAA | Agency
ha Approved nt nominated
Mine Plan and by
EMP MoEFCC
»25ha ‘BI* | From-l, PFR, Yes | Yes Project Project | SEAC/
and<100 DSR and Proponent | Propone | SEIAA
ha Approved Mine nt
Plan and EIA and
EMP
2100 ha ‘A? From -1, PFR, Yes | Yes Project Project | EAC/
DSR and Proponent | Propone | MoEF&
Approved Mine nt cC
Plan and EIA and
EMP -
EC Praposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster ‘B2’ | Form-1M, PFR, | No Yes | State, State | Project | DEAC/ DEIAA
area of DSR and Agency, |Propone| DEJ SEIAA
mine Approve d Mine Group of nt AA/ |SPCB CPCB
leases up Plan Project MoEF&CC
to5ha Proponents, Agency
Project nominated
Proponent by
MoEF&CC]
Cluster ‘B2’ From-l, PFR, No Yes | Siate, State | Project | DEAC/ DEIAA
area of DSR and Agency, | Propon | DEIAA SEIAA
Mine Approve d Mine Group of ent / SPCB
leases Plan and cne Project CPCB
»5 ha EMP for all Proponents MOEF&C
and leases in the , Project C
<25 ha Cluster Praponent Agency
with no nominatect
individu by
al lease MoEF&C
>5ha c

1 Substituted by §.0. 3977 (E), dated 14th August, 2018,
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Cluster ‘B2’ From-1, PFR, No Yes | Stale, State | Project | DEAC/
area of DSR and Agency, | Propon | DEIAA
Mine Approve d Mine Group of | ent #
leaes Plan and one Project
»5 ha EMP for all Praponents
and leases in the , Project
<25 ha Cluster . Proponent
with no
individu
al lease
=5 ha
Cluster ‘BI’ Form -1, Yes | Yes [ Stale, Stale | Project | SEAC/
of PFR, DSR Agency, | Propon SEl
imine and Group of ent AA
feases of Approved Project
area Mine Pian Proponenis
25 and one , Project
heclares EIA/EMP Proponent
with for all leases
individu in the Cluster
al leass
size
< 100ha
Cluster ‘A’ Form |, Yes | Yes | State State | Project | EAC/M
of PFR, DSR Agency, | Proponen| oEF&C
any size and Group of t C]
with any Approved Project :
of the Mine Plan Proponents,
individu and one Project
al leass EIA/EMP for Proponent
250 ha all leases in
the Cluster

"[Note. - (1) In the State of Rajasthan, for mining of minor minerals, in situation of a large number of
leases or quarry licensss of very small size (up to one hectare each) in contiguous area, the Mines and
Geology Departrment of the State Government shall, - '

(A)  define the size of cluster as per local situation for effective formulation and implementation of
milne plan and Environment Management Plan;

(B)  prepare mine plan and an Environment Managerment Plan for the cluster;

(C)  prepare a Regional Mine Plan and Regional Environment Management Plan including all the
clusters in that contiguity.

(D) provide for mebilization of funds fram the Project Proponents in predetermined propartion for
imptementation of cluster and Regional Environment Meanagement Plan.

(2} The District Mineral Fund can also be used to augment the fund for implementation of
Enviraiment Managament Plans.

" (8)  The Environment Management Plan shall be prepared and presented within ninety days from the
date of publication of this natification in the Official Gazette for environment clearance grarted on or
after 15th Jsnuary, 2016 to any lesse in that cluster, The recomimendation of the State Expert Appraisal
Comimitiee and approval of the State Environment In pact Assessment Authority shall be granted within
sixty days of presentation of the Environment Managernent Plan.

! ins. by S.0. 2269 (E), dated 15t iy, 2016
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(4)  The implementation of the Environment Management Plan shall kegin within six months from
the date of publication of this notification in the Official Gazette. The Envircnment Management Plan
shall be monitored at the interval of six months by the concemed State Envirorment Impact Assessment
Authority. :

(5)  The leases not operative for three years or more and leases which have got environmenial
clearance as on 15th January, 2016 shall not be counted for calculating the area of cluster, but shall be
included in the Environment Management Plan and the Regional Environmental Management Plan.]

"[APPENDIX - XiI
[See paragraph 10 (iv)]

PROCEDURE FOR MONITORING CF SAND MINING OR RIVER BED MINING
1. Thesecurity feature of Transport Permit shall be as under:
(@  Printed on Indian Bank’s Association (IBA) approved Magnetic Ink Character
Recognition (MICR) Code paper.
()  Unique Baroode.
(¢  Unigue Quick Response (QR) caxde.
(d)  Fugitive Ink Background.
(e)  Invisible Ink Mark.
().  Void Pantograph.
(@)  Watermark.

2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.

(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Cormpitter (PC),
internet Connection, Power Back up.

(¢) Accesscontrol of mine leasa site.

(d) Arrangerrent for weight or approximetion of weight of mined out mineral on basis of
© volume of the trailer of vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:
(@) Website: Scanning of receipt on mining site can be done through harcode scanner and
compidter using the software:

(b)Y  Android Application: Scarining on mining site can be done using Android Application
using smart phone, [t will require internet availability on SIM card;

(©) SMS: Transpart Permit or Recsipt shall be uploaded on server even by sending SMS
through mobile. Onee Transport Permiit or Receipt get upleaded, an unique invoice
code gets generated with its validity period. '

4. Propased working of the system:

The State Mining Departrment should print the Transport Permit or Receipt with security

T Inserted vide $.0. 141(E) dated 15th January, 2016
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features enumerated at Paragraph 1 above and issue them to the mine lease holder through the
District Collector. Once these Transport Permits or Receipts are issued, they would be
uploaded on the server against that mine lease area. Each receipt should be preferably with pre-
fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Peimit or Receipt barcode gets scanned and invoice is generated, that
particutar barcode gets used and its validity time is recorded on the server. So all the details of
transporting of mined out material can be captured on the server and the Transport Permit or
Receipt cannot be reused.

Checking On Route:

The stalf deployed for the purpose of checking of vehicles carrying mined mineral should be in
a pasition to check the validity of Transpart Permit or Receipt by scanning them using website,
Android Application and SMS. .

Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended
by senicing SMS by driver in specific format to report breakdown of vehicle. The server will
register this information and register the breakdown. The State can also establish a call Centre,
which can register breakclowns of such vehicles and extend the validity period. The suhsequent
restart of the vehicle also should be similarly reported to the server or call centre.

Tracking of Vehicles:

The route of vehicle from souroe to destination can be tracked through the systemn using check
points, RFID Tags, and GPS tracking.

Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like
daily lifting report, vehicle log or history, lifting against allocation, and total lifting. The
system can be used to generate auto rnails or SMS. This will enable the District Collector or
District Magistrate 1o get all the relevant details and shall enable the authority to block the
scanining facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be
mandatory for the officer 1o fill in the report on action taken. Every intercepted vehicle shall be
tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of
Envircoment Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution
Control Board or Comimittee. The monitoring arrangements envisaged above shall be put in
place not later than three months. The menitaring of enforcement of environmental clearance
conditions shall be done by the Central Pollution Control Board, Ministry of Environment,
Forest and Climate Change and the agency nominated by the Ministry for the purpese].
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"[Appendix-Xill
Verification of No Increase in Pofution Load

The instant amendment in EIA Notification exempts the requirement of Prior Environmental Clearancs
for any increase in production capacity in respect of processing or production or manufacturing
seclors (listed against ftem numbers 2,3, 4 and 5 in the Schedule to this notification) with or without
any change in (i) raw material-mix or (ii) product-mix or (i) quantities within products or {if) numbser
of products Including new prodtcts falling in the same category or (iv) configuration of the plant or
pracess or operations in existing area or in areas contiguous to the existing area specified in the
environmental clearance of the project. This facility is available to thoss units which have obtained
prior environmental clearance under EJA Notification, 1994 and EIA Notification, 2006. To claim
exemption from obtaining Prior Environment Clearance in respect of such cases, the project proponent
shall follow the following procsss: -

1. The project proponent is vequired fo obtoin a certificate of ,no increase in the pollific lpad”
from the environmental auditors or reputed institutions, to be empanelied by the State Pollution
Cornitrol Board or Central Pollution Control Board or Ministry of Environment Forest and
Climate Change (hereinafter referred to as the Ministry). '

2. Acopy of .no increase in pollution load” certificate and intimation, as provided by the Ministry
from time to time on PARIVESH portal, shall be uploaded by the unit for which system
generated acknowledgerment shall be Jssued online;

3. The unit shall inform the State Potiution Control Board or Union Territory Pollution Cantrol
Cormmittes, as the case may be, in specified format along with-.

L. no increase in pollution load” certificaie from the Envirommental Auditor or repuscd
institutions empanelied by the State Poliution Control Board or Pollution Control
Committee or Central Pollution Control Board or Ministry;

it.  last Consent to Operate certificate for the project or activity; and

iil.  online systern generated acknowledgenment of uploading of intimerion and , no incresse in
pollidion load"" certificate on PARIVESH Portal; :

4. The information so received shall be examined by the Siate Pollution Control Board or Unicn
Territory Poliution Control Comnittee, as the case may be, who shall take decision on such
information, received from the project proponent,

5. If on verification the State Pollution Control Board or Union Territory Pollution Control
Cormmnitiee, as the case may be, holds that the change or expansion or modernisation will result
or has resulted in increass in pollution load, the exemption claimed under this clause shall not
he valid and it shall he deemed that the project proponent was liable to obtain Prior
Environmental Clearance before under taking such changss or increase, as per the clause (a) of
sub-paragreph (ii) of paragraph 7 of this notification and the provisions of Environment
(Protection) Act, 1986 shali apply accordingly.

Note: For removal of doubts, it Is clarified that it shall be the responsibility of the project
proponent to sotisfy itself about ,no increase in pollution load” as a result of changes,
expansion or modernisation, as the case may be, before under taking such changes or increass,
and the project proponent shall be liable for action under the provisions of the Environment
(Protection) Act, 1986 if on verification of facts or claim it is found that such change or
expansion or modernisation involves increase in poliution load ],

L Inserted vide notification number S.0. 3518(E), dated the 23rd November, 2016 and subsequently substituted vide notification
number S.0.908(E), dated the 2nd March, 2021
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TAPPENDIX -XIV

ENVIRONMENTAL CONDITIONS FOR BUILDINGS AND CONSTRUCTIONS

(CATEGORY '1': 5,000 to less than 20,000 Square meters)

61

MEDIUM

S. N

ENVIRONMENTAL CONDITIONS

Taopagraphy and
Natural Drainage

T

The natral drain system should be maintained for ensuring
unrestriciad flow of water. No construction ghall be allowed to
ohstruct the natural drainage through the site. No construction
is allowed on wetland and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage systerms
(SUDS) are allowed for mairtaining the drainage pattern and to
harvest rainwater,

Water Conservation,
Rain Water
Harvesting, and
Ground Water
Recharge

Use of water efficient appliances shall be promoted. The local
byelaw provisions on rain water harvesting should be
followed,

If local bye-law provision is not available, adequste provision
for storage and recharge should be followed as per the Ministry
of Urhan Development Model Building Bye-Laws, 2016.

A rain water harvesting plan needs to he designed where the
recharge bores (minimum one recharge bore per 5000 square
meters of built up ares) is recomimended. Storage and reuse of

the rain water harvested should be promoted. In areas where |
ground water recharge is not feasible, the rain water should be-

harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

Al recharge should be limited to shatlow aquifer.

Z(a)

AT least 20% of the open spaces as required by the local

building bye-laws shall be pervious. Use of Grass pavers, paver
blocks with at least 50% opening, landscape ete. would be
considered as pervious surface.

Waste Managament

Solid waste: Separate wet and dry bins must be provided in
each unit and at the ground level for facilitating segregation of
waste.

Sewage: In arcas where there is no municipal sewage network,
onsite treatrent systems should be installed. Natural treatment
systerms which integrate with the landscape shall be promoted.
As far as possible trested effluent should be reused. The excess
{reated effluent shall be discharged following the CPCB noris.

Sludge from the onsite sewage treatment; including septic
tanks, shall be collected, conveyed and disposed as per the
Ministry of Urban Development, Central Public Health and
Environmental Enginesring Organization (CPHEEO) Marual
on Sewer age and Sewage Treatment Systems, 2013,

The provisiors of the Solid Waste (Management) Rules 2016

Irserted by S.0. 3999 (E) dated 09th Decerrber, 2016 (Notification is under Sub-judice before the Hon'ble Courts/Tribunal) *,
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and the e-waste (Management) Rules 2016, and the Plastics
Waste (Management) Rules 2016 shall be followed.

Energy 4 Compliance with the Energy Corservation Building Code
(ECBC) of Bureau of Energy Efficiency shall be ensured.
Buildings in the Siates which have notified their own ECBC,
shall comply with the State ECBC.

Outdeor and common area lighting shall be Light Emitting
Diode (LED).

Solar, wind or other Renewable Energy shall be installed to
mest electricity generation equivalent to 1% of the demand load
or as per the state level/ local building bye-lavs requirement,
whichever is higher.

Solar water heating shall be provided to mest 20% of the hot
water dernand of the commercial and institutional huilding or as
per the requirement of the local building bye-laws, whichever is
higher. Residential buildings are also recornmended to mest its
hot water dermand from solar water heaters, as far as possible.

Concept of passive solar design that minimize energy
consumption in buildings by using design elerrents, such as
huilding orientation, landscaping, efficient building envelope,
appropriate fenestration, increased day lighting design and
thermal mass etc. shall be incorporated in the building design.

Wall, window, and roof u-valies shall be as per (remove gpacs)

‘ ECBC specifications.
Air Quality and 5 Dust, smoke & other air pollution prevention measires shall be
Noise provided for the huilding as well as the site. These measures

shall include screens for the building under construction,
continuous dust/ wind breaking walls all around the site (at
least 3-meter height). Plastilarpaulin sheet covers shall be
provided for vehicles bringing in sand, cament, murram and
other construction materials prone to causing dust pollution at
the site as well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be
covered adequately so as to prevent dust pollution.

Wet jet shall be provided for grinding and stone cutting.
Unpaved surfaces and loase soil shall be adequately sprinkled
with water to suppress dust.

All construction and demolition debris shall be stored at the site
(and not dumped on the roads or open spaces outside) before
they are properly disposed. All demolition and construction
waste shall be managed as per the provisions of the
Constructicn and Demolition Waste Rules 2016. All workers
working at the construction site and involved in loading,
unloading, carriage of construction material and construction
debris or working in any area with dust pollution shall Le
provided with dust mack, '

For indoor air quality the ventllation  provisions as per
National Building Code of India shall be made.
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5(@) | The location of the DG set and exhaust pipe height shall be as
per the provisions of the CPCB norms.

Green Cover 6 A minirium of T tree for every 80 square meters of land should
be planted and maintained. The existing tress will be counted
for this purpase. Preference should be given to planting native
species.

6(a) | Where the tress need to be aut, cormnpensatory plantation in the
ratio of 1:3 (L.e. planting of 3 trees for every 1 tree that is cu)
shall be done and maintained.

(Category '2': 20,000 to less than 50,000 Square meters)

MEDIUM S. No. ENVIRONMENTAL CONDITIONS

Topography and 1 - | The natural drain systern should be maintained for ensiring
Natural Drainage unrestricted flow of water, No construction shall be allowed to

obstruct the natural drainage through the site. No construction is
allowed on wetland and water bodies. Check darms, bio-swales,
landscape, and othg sustainable urban drainage systems
(SUDS) are allowed for maintaining the drainage pattern and to
harvest rainwater.

Buildings shall be desigred to follow the natural topography as
miich as possible. Minimum cutting and filling should be done.

Water Conservation | 2 A complete plan for rain water harvesting, water efficiency and
Rain Water conservation should be prepared.

Haivesting, and

Ground Water Use of water efficient appliances should be promoted with low
Rechaige flow fixtires or sensors,

The local bye-law provisions on rain water harvesting should be
followed. 1f local bye-law provision is not available, adequate
provision for storage and recharge should be followed as per the
Ministry of Urban Developrment Model Building Byelaws,
2016.

A rain water harvesting plan needs to be designed where the
recharge hores of minimum one recharge bore per 5,000 square
meters of built up area and storage capacity of minimum one
day of total fresh water requirement shall be provided. In areas
where ground water recharge is not feasible, the rain water
should be harvested and stored for reuse. The ground water shall
ot be withdrawn without approval from the Competent
Authority. #

All recharge should be limited to shallow aquifer.

2(a) At least 20% of the open spaces as required by the lacal building
bye-laws shall be pervious. Use of Grass pavers, paver blocks
with at least 50% opening, landscape ete. would be considered
as pervious surfaos,

Waste Management | 3 Solid wasle: Separate wel and dry bins must be provided in each
uritand at the ground level for facilitating segregation of waste.

Sewage: Onsile sewage treatiment of capacity of treating 100%
waste waler 1o be installed. Treated waste water shall be reusad
on site for landscape, flushing, cooling tower, and other end-
uses, Excess wreated waler shall be discharged as per CPCB
norms. Matural treadent systenns shall be promoted.
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Sludge from the onsite sewage treatment, including septic tanks,
| shall be collected, conveyed and disposed as per the Ministry of
Urban Development, Central Public Health and Environmenial
Enginesring Organization (CPHEEQ) Manual on Sewerage and
Sewage Treatment Systems, 2013,

The provisions of the Solid Waste (Management) Rules 2016
and the e-waste (Management) Rules 2016, and the Plastics
Waste (Management) Rules 2016 shall be followed.

3(a) All non-hicdlegradable waste shall be handed over to authorized
recyclers for which a written tie up must be done with the
authorized recyclers.

3(b) Organic waste compost/Vermiculture pit with a minimum
capacily of 0.3 kg /person/day must be instafled.
Energy 4 Cornpliance with the Enefgy Censervation Building Code

(ECBC) of Bureau of Energy Efficiency shall be ensured.
Buildings in the Stales which have notified their own ECBC,
shall comply with the State ECBC.

Ouridoor and common area lighting shall be LED.

Concept of passive solar design that minimize energy
consumiption in buildings by using design elements, such as
building orientation, landscaping, efficient building envelope,
appropriate fenestration, increased day lighting design and
therrral mass eic. shall be incorporated in the building design.

Wall, window, and roof u-values shall he as per ECBC
gpecifications.

4 () Solar, wind or other Renewable Energy shall be installed to
rmest eleciricity generation equivalent to 1% of the derrand load
or as per the state level/ local building bye-laws recuirement,
whichever is higher,

4 (b) Solar water heating shall be provided to mest 20% of the hot
water demand of the commercial and institutional building or as
per the requirement of the local building bye-laws, whichever is
higher. Residential buildings are also recommended to rmeet its
hot water demand from sofar water heaters, as far as possible.

s 4{c) Use of environment friendly materials in bricks, blocks and
other construction materials, shall be required for at least 20% of
the construction material quantity. These include fly ash bricks,
hollow bricks, AACs, Fly Ash Lime Gypsum blacks,
Compressed earth blacks, and other environment friendly
meterials. ’

Fly ash should be used as building malerial in the consiruction
as pear the provisions of the Fly Ash Netification of Saptember,
1999 as amended from time to time. ‘
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Air Quality and 5 Dust, smoke & other air pollution prevention measures shall be
Noise provided for the building as well as the site. These measures

shall include screens for the building under construction,
continuous dust/ wind breaking walls all around the site (at least
3-mreter height). Plastic/iarpaulin sheet covers shall be provided
for vehicles bringing in sand, cement, murram and other
conhstriction rmaterials prone to causing dust pollution at the site
as well as taking out debris from the site.

Sand, murram, loose soil, cement, stored on site shall be covered
adequataly so as to prevent dust pollution.

Wet jet shall be provided for grinding and sione cutling.
Unpaved surfaces and locse soil shall be adequately sprinkled
with water to suppress dust.

All corstruction and demolition debris shall be stored at the site
{and not dumped on the roads or open spaces ouiside) before
they are properly disposed. All demolition and construction
waste shall be managed as per the provisions of the Construction
and Dernolition Waste Rules 2016. ’

All workers working at the construction site and involved in

loading, unloading, carriage of construction material and
onstruction debris or working in any area with dust pollution

shall b provicded with dust mask.

For indoor air quality the ventilation provisions as per National

Building Code of India.

5 (a) The location of the DG st and exhaust pipe height shall be as
per the provisions of the CPCB norms.

Green Cover 6 A minimum of 1 tree for every 80 sqmit of land should be
planted and maintained. The existing trees will be counted for
this purpose. Preference should be given to planting native
Species.

6 (a) Where the trees nead to be cut, compensatory plantation in the
ratio of 1:3 (i.e. planting of 3 trees for every 1 tree that is cut)
shall ba done and maintained.

Top Soil preservation | 7 Taonsoil should be stripped to a depth of 20 cm from the areas
and reuse proposed for buildings, roads, paved aréas, and external
services.

I should be stookpiled appropriately in designated areas and
reapplied during plantation of the proposed vegetation on site.

Transport 8 A comprehensive mobility plan, as per MoUD best practices
guidelines (URDPFI), shall be prepared to include motorized,
non-motorized, public, and private networks. Road should be
designed with due consideration for environment, and safety of
users. The read system can be designed with these basic criteria.

1. Hierarchy of roads with proper segregation of vehicular and
pedestiian traffic.

2. Traffic calming measires,

3. Proper design of entry and exit points.

4. Parking notms as per local regulation
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(Gategory '3": 50000 to 150000 m?)

MEDIUM S. No. ENVIRONMENTAL CONDITIONS
Topography and 1 The natural drain system should be rmaintained for ensuring
Natural Dralnage unrestricted flow of water. No construction shall be allowed to

ohstruct the natural drainage through the site. No construction is
allowed on wetland and water bodies. Check dams, bio-swales,
landscape, and other sustainable urban drainage systems (SUDS)
are allowed for mainiaining the drainage pattem and to harvest
rain water.

Buildings shall he designed to follow the natural topography as
much as peesible. Minimum cutting and filling should be done.

Water conservation, 2 A complete plan for rain water harvesting, water efficiency and
Rain Water conservation should be preparec.

Harvesting, and

Ground Water The local bye-law provisions on rain water harvesting should be
Recharge followed. If local bye-law provisions are not available, adsguate

provision for storage and recharge chould be followed as per the
Ministry of Urban Developrment Model Building Bye-lavs,
2016.

A rain water harvesting plan needs to be designed where the
recharge bores of minimum one recharge bore per 5,000 square
meters of built up area and storage capacity of minimum one day
of total fresh water requirement shall be provided. In areas where
ground water recharge is not feasible, the rain waler should te
harvested and stored for reuse. The ground water shall not be
withdrawn without approval from the Competent Authority.

Al recharge should be limited to shallow aquifer.

2(a) | Atleast 20% of the open spaces as required by the local building
bye-laws shall be pervicus. Use of Grass pavers, paver blocks
with at least 50% opening, landscape etc. would be considered as
pervicus surface.

2(b) | Use of water efficient appliances should be prcmoted: Low flow
fixtures or sensors be used 10 promote water conservation.

2(@ | Separation of grey and black water should be done by the wse of
dual plumbing system. In case of single sfack system separale
recirculation lines for flushing by giving dual plunbing systermn

hedone. :
Solid Waste 3 Solid waste: Separate wet and dry bins must be provided in each
Management unit and at the ground level for facilitating segregation of waste.

The provisions of the Solid Waste (Management) Rules 2016 and
the e-waste (Management) Rules 2016, and the Plastics Wasle
(Management) Rules 2016 shall be followed.

3@ | All non-biodegradable waste shall be handed over to authorized
recyclers for which a writlen tie up must be done with the
authorized recyclers.

“3(b) Orgénié waste mﬁwpos%erfvermlmhure pit with a rainimum
capacity of 0.3 kg /personvday must be installed.
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Sewage Treatment 4 Onsite sewage treatment of capacity of treating 100% waste
Plant water o be installed. Treated waste water shall be reused on site

for landscape, flushing, cooling tower, and other end-uses.
Excess freated water shall be discharged as per CPCB norms.
Matural treatioent systerns shall be promoted.

Sludge from the onsite sewage treatiment, including septic tanks,
shall be cotlected, conveyed and disposad as per the Ministry of
Urban Developiment, Central Public Health and Envircnmental
Enginesring Organisation (CPHEEQO) Manual on Sewerage and
Sewage Treatment Systermns, 2013.

Energy 5 | Compliance with the Energy Conservation Building Code
(ECBC) of Bureau of Energy Efficiency shall be ensured.
Buildings in the States which have notified their own ECBC,
shall comply with the State ECBC.

Outdoor and cormimon area lighting shall be LED.

Concept of passive solar design that minimize energy
consumption in buildings by using design elements, such as
building orientation, landscaping, efficient building envelope,
appropriate fenestration, Increased day lighting design and
thermal mass ete. shall be incorporated in the building design.

Vall, window, and roof u-valuss shall be as per ECBC
specifications.

5(a) | Solar, wind or other Renewable Energy shall be installed to meet
electricity generation equivalent to 1% of the dermand load or as
per the siate level/ local building bye-laws requirement,
whichever is higher.

5(b) | Solar water heating shall be provided to meet 20% of the hot
water dermend of the comimercial and institutional building or as
per the requirement of the local building bye-laws, whichever is
higher. Residential buildings are also recormended to meet its
hot water demnand from solar water heaters, as far as possible.

5() | Useof environment friendly materials in bricks, blocks and other
construction materials, shall be required for at least 20% of the
uction material quantity. These include flyash bricks,
w bricks, AACs, Fly Ash Lime Gypsum blocks,
Compressed earth blocks, and other envirchiment friendiy
materials.

Fly ash should be used as huilding material in the construction as
per the provisions of the Fly Ash Notification of Septernber,
1989 as amend from time 1o time.

Alr Quality and 6 Dust, smoke & other air pollution prevention measures shall be
Noiss provided for the building as well as the site. These measures
shall include screens for the building under construction,
continuous dusy wind breaking walls all around the site (at least
3meter height). Plastic/iarpaulin sheet covers shall be provided
for vehicles bringing in sand, cement, murram and other
construction rraterials prone to causing dust pollution at the site
as well as taking out debris from the site. Whesl washing for the
vedilcles used be done,

Sand, murram, loose soil, cement, stored on site shall be covered
adeqiately so as 1o prevent dust poliution.
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Wet jet. shall be provided for grinding and stone cutting.
Unpaved surfaces and locse soil shall be adequately sprinkled
with waler to suppress dust.

All construction and demolition debris shall he stored at the site
(and not dumped on the roads or open spaces ouiside) before
they are properly disposed. All demolition and construction
vaste shall be managed as per the provisions of  the
Construction and Demolition Waste Rules 2016.

All workers working at the construction site and involved in
loading, unicading, carriage of construction material and
construction debris or working in any area with dust pollution
shall be provided with dust mask.

For indoor air quality the ventilation provisions as per Naticnal
Building Cade of India.

6(g) | The location of the DG set and exhaust pipe height shall be as
per the provisions of the CPCB nofis.

Gresn Cover 7 A roinimum of 1 tree for every 80 sqimit. of land should be
planted and maintained.

The existing tress will be counted for this purpcse. Preference
should ke given to planting native species.

7 (@) | Where the trees need to be aut, compensatory plantation in the
ratio of 1:3 (i.e. planting of 3 trees for every 1 tree that is cut)
shall ba done and maintained.

Top Soil Preservation 8 Topsail should be stripped to a depth of 20 cm from the areas
and Reuse: proposed for buildings, roads, paved areas, and external servicss.
It should be stockpiled appropriately in designated areas and
reapplied during plentation of the proposed vegetation on sile.

Trangport 9 A comprehensive mobility plan, as per MoUD best practices
guidelines (URDPFI), shall be prepared to include motorized,
non-matorized, public, and private networks. Road should be
designed with due consideration for environment, and safety of
users. The road system can he designed with thess basic criteria.

1. Hierarchy of roads with proper segregation of vehicular
and pedestrian traffic.

2. Traffic calming measures,

3. Proper design of entry and exit polnts.

4. Parking norms as per local regulation.

Environment 10 An environmental menagement plan (EMP) shall be prepared
Managerment Plan and implementad to ensure compliance with the environmental
conditions specified in item number 110 9 above. A dadicated
Environment Menitoring Cell with defined functions and
respensibility shall ke put in place to implement the EMP. The
environmental cell shall ensure that the environment
infrastructure like Sewage Trestment Plant, Landscaping, Rain
Water Harvesting, Energy efficiency and conservation, waler
efficiency and conservation, solid waste management, renewable
energy etc. are kept operational and meet the required standards.
The environmental cell shall also kesp the record of environiment
monitoring and those related to the environment infrastruciure.
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APPENDIX-XV
Accreditation of Environmental Auditors (Qualified Building Auditors)

The Minisiry of Enviroment, Forest and Climate Change (MoEF&CC), through qualified
agencies shall accredit the Qualified Building Environment Auditors (QBEAS). The Qualified Building
Envircnment Auditors coutd be a firm / organization or an individual expert, who fulfills the
requirernients. The Ministry will implement this process of accreditation through Quality Council of
India (QCH), National Productivity Council or any other organization identified by the Government. The
organizations like Indian Gresn Building Council, Bureau of Energy Efficiency etc. can also be
associated in the process of accreditation, training, and renewal. The environmental consultants
accredited by the QCI for building sector will be qualified as QBEAs. The QBEAs will meet the
following criteria. The accrediting agency can improvise on thesa criteria.

Qualifications of the Auditor:
a.  Education: Architect (Degree or Diploma), Town Planners (Degree), Civil Engineer / Mechanical
Engineer (Degree or Diplama), PG in Enviroiimental Science or any other qualification as per the
scherne of the accreditation.

Training:

b.  Mandatory training to be given by the accreditation body or their approved training providers.
Thiswill be as per the scheme of the accreditation.

Experience:

¢ At least 3 years of work experience in the refated field or building sector Environment Impact
Assessment consultants accredited by QCI or any other experience crileria as per the scheme of
the accreditation.

Infrastructure and equipment:
d.  Asper the scheme of the accreditation
Renewal:

e The accreditation will be valid for 5 years and will be renewed as per the process developed
undler the acoreditation scheme.

Accountability/Complaint redressal mechanism: Any complaints regarding the quality of the work of
QBEAs shall be made to the accreditation hody. The accreditation body shall evaluate the complaint and
ake appropriate action including black listing or cancellation of the accreditation with wide public
notice. This will be in addition to the action at the level of local authority for penalty and blacklisting.
The Ministry can also take such action in case of gpecific complaint or feedhack.

APPENDIX-XVI
Environmental Cell at the level of Local Authority:

An Enviranimental Cell shall be sctup at the local authority level to support compliance and
monitaring of environmental conditions in buildings. The Cell shall also provide assistance in
environmental planning and capacity huilding within their jurisdiction. The responsibility of this cell
would be monitoring the implementation of this notification and providing an oversight to the Third-
Party Auditing process. The cell will operate under the local authority.
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Constitution of the cell:

The cell will comprise of at least 3 dedlicated experts in following fields:

Waste managament (solid and liguid)

Water conservation and menagement

Resatirce efficiency incliding Building rreterials

Energy Efficiency and renewabhle energy

Environrnental plenning including air qual ny management.

0o Qo P T

Transport planning and management.

The Cell shall induct at least two outside experts as per the requirements and background of
dedicated experts. Existing environmental cells at the level of local atrthority can be co-cpted and trained
for this Cell. .

Financial Su}aport:
An additional fee may be charged along with procsssing fee for building permission for

integrating environmental conditions and it’s monitoring. The local authority can fix and revise this
additional fee from time to time. The amcunt of this fes shall be depaosiied in a separate bank account,
and used for meeting the requirement of salary /emoluments of experts and running the systern of online
application, verifications and the Environmental Cell.

Functions of the Cell:

T The cell shall be responsible for assessing and appraising the environmenital concerns of the area
under their jurisdiction where building activities are proposed. The Cell can evolve and proposs
additional environmental conditions as per reguirements. These conditions may be area specific and shall
be notified in advance from tirne to time. These additional conditions shall be approved following a due
consultation process. These environmental conditions will be integrated in building permissions by the
sanctioning authority.

2. Develop and maintain an online system for application and payment of fees. The Cell shall
maintain an online database of all applications recelved, projects approved, the compliance audit report,
random inspections made. The Cell shall maintain a portal for public disclosure of project defails
including self-certification and compliance audit reports filed by the Qualified Building Environiment
Auditors for public scrutiny of compliance of envirenmenital conditions by the project.

3 Manitoring the work of Environmenital Audit process carried by the Qualified Building Auditors.

4, The Cell shall review the applications; finalize the additional environmental conditions if required
within 30 days of the submission of the application to the local authority.

5. The Cell shall adapt risk based random selection of projects for verifying on site for certification
of QBA, compliance of environmental conditions and five yearly audit report.

6. The Cell shall recommend to the local authority for financial penalty for non- compliance of
environmeital conditions by the project proponent.

7 The Cell shall recommend to the accrediting body and the local authority against any Qualified
Building Environment Auditor, if any lapse is found in their work. ]
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th November, 2018

S.0. 5733(E).—In exercise of the powers conferred by section 23 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby delegates the power to
local bodies such as Municipalities, Development Authorities, District Panchayatsas the case
rmay be, 1o ensure the compliance of the environmental conditions as specified in the Appendix
in respect of building or construction projects with built-up area >20,000 sq. mitrs. To 50,000
sq. mirs. and industrial sheds, educational institutions, hospitals and hostels for educational
institutions>20,000 sqmupto 1,50,000 sqm along with building permission and to ensure that
the conditions specified in Appendix are complied with, before granting the occupation
certificate/completion certificate,

APPENDIX

Environmental Conditions for Buildings and Constructions

(Category: Building or Construction projects or Area Development projects and Townships >
20,000 to <50,000 Square meters as well as for industrial sheds, educational institutions,
hospitals and hostels for educational institutions from 20,000 sg. m to<1,50,000 sq. m)

S. No. MEDIUM ENVIRONMENTAL CONDITI-ONS
M 2 )
1 Topography and The natural drain system shall be maintained for ensuring

Natural Drainage unrestricted flow of water. No construction shall be allowed to
obstruct the natural drainage through the site. No construction
is allowed on wetland. and water bodies. Check dams, bio-
swales, landscape, and other sustainable urban drainage
systems (SUDS) are allowed for maintaining the drainage
pattern and to harvest rain water.

Buildings shall be designed to follow the natural topography as
much as possible. Minimum cutting and filling should be done.

2 Water ' A complete plan for rain water harvesting, water efficiency and
Conservation, conservation should be prepared and implemented.
Rain Water
Harvesting and Use of water efficient appliances should be promoted with
Ground Water low flow fixtures or sensors.
Recharge The local bye-law provisions on rain water harvesting should

be followed. If local bye-law provision is not available,
adequate provision for storage and recharge should be
followed as per the Ministry of Urban Development Madel
Building Bye-laws, 2016.

A rain water harvesting plan needs 1o be designed where the
recharge bores of minimum one recharge bore per 5,000
square meters of built up area and storage capacity of
minimum one day of total fresh water requirement shall be
provided. In areas where ground water recharge is not
feasible, the rain water should be harvested and stored for
reuse. The ground water shall not be withdrawn without
approval from the Competent Authority.

All recharge should be limited to shallow aquifer.
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2(a) At least 20 per cent of the open spaces as required by the local
building bye- laws shall be pervious. Uss of Grass pavers,
paver blocks, landscape efc. with at least 50 per cent opening in
paving which would be considered as pervious surface.

3 Waste Solid waste: Separate wet and dry bins must be provided in
Management each unit and at the ground level for facilitating seqregation of
waste.

Sewage: Onsite sewage treatment of capacity of treating 100
per cent waste water to be installed. Treated waste water shall
be reused on site for landscape, flushing, cooling tower, and
other end-uses. Excess treated water shall be discharged as per
statutory norms notified by Ministry of Environment, Forest
and Climate Change. Nafural treatment systerrs shall be
promoted.

Sludge from the onsiie sewage treatment, including septic
tanks, shall be collected, conveyed and disposed as per the
Ministry of Urban Development, Central Public Health and
Environmental Engineering Organisation (CPHEEQ) Manual
on Sewerage and Sewage Treatment Systems, 2013.

The provisions of the Solid Waste (Management) Rules 2016
and the e-waste (Management) Rules 2016, and the Plastics
Waste (Management) Rules 2016 shall be followed.

3@ All non-biodegradable waste shall be handed over to
authorized recyclers for which a written tie up must be done
with the authorized recyclers.

3(b) Organic waste compest/ Vermiculture pit with a minimum

capacity of 0.3 kg per person per day must be installed.

4 Energy Compliance with the Energy Conservation Building Code
(ECBC) of Bureau of Energy Efficlency shall be ensured.
Buildings in the States which have notified their own ECBC,
shall comply with the State ECBC.

Outdoor and common area lighting shall be Light Emitting
Diode (LED). Concept of passive solar design that minimize
energy consumption in buildings by using design elements,
such as building orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day lighting
design and thermal mass etc. shall be incorporated in the
building design.

Wall, window, and roof u-values shall be as per ECBC
specifications.

4 (a) Solar, wind or other Renewable Energy shall be installed 1o
mest electricity generation equivalent to 1 per cent of the
demand load or as per the state level/ local building bye-laws
requirement, whichever Is higher.

4 (b) Solar water heating shall be provided to meet 20 per cent of the
hot water demand of the commercial and institutional building
or as per the requirement of the local building bye-laws,
whichever Is higher. Residential buildings are also
recommended to meet its hot water derand from solar water
heaters, as far as possible.
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4(c) Use of environment: friendly materials in bricks, blocks and
other construction materials, shall be required for at least 20
per cent of the construction material quantity. These include
fly ash bricks, hollow bricks, Autoclaved Aerated Concrete
(AAC), Fly Ash Lime Gypsum blocks, Compressed earth
blocks, and other environment friendly materials. Fly ash
should be used as building material in the construction as per
the provisions of the Fly Ash Notification, S.0. 763(E) dated
14" September, 1999 as amended from time to time.

5 Air Quality and Roads leading to or at construction sites must be paved and
Noise blacktopped (i.e. metallic roads).

No excavation of soil shall be carried out without adequate dust
mitigation measures in place.

No loose soil or sand or Construction & Demolition Waste or
any other construction material that causes dust shall be left
uncovered.

Wind-breaker of appropriate height i.e. 1/3rd of the building
height and maximum up to 10 meters shall be provided.

Water sprinkling system shall be put in place.

Dust mitigation measures shall be displayed prominently at the
construction site for easy public viewing.

Grinding and cutting of building materials in open area shall be
prohibited. Construction material and waste should be stored
only within earmarked area and road side storage of
construction material and waste shall be prohibited.

No uncovered vehicles carrying construction material and
waste shall be permitted.

Construction and Demolition Waste processing and disposal
site shall be identified and required dust mitigation measures
be notified at the site

Dust, smoke and other air pollution prevention measures shall
be provided for the building as well as the site.

Wet jet shall be provided for grinding and stone cutting.

Unpaved surfaces and loose soil shall be adequately sprinkled
with water to suppress dust,

All demolition and construction waste shall be managed as per
the provisions of the Construction and Demolition Waste Rules
2016.

All workers working at the construction site and involved in
loading, unloading, carriage of construction material and
construction debris or working in any area with dust pollution
shall be provided with dust mask.

For indoor air quality the ventilation provisions as per National
Building Code of India.

5 (a) The location of the Gensst and exhaust pipe height shall be as
per the provisions of the statutory norms notified by Ministry
of Environment, Forest and Climate Change
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The Genset installed for the project shall follow the emission
limits, noise limits and general conditions notified by Ministry
of Environment, Forest and Climate Change vide GSR 281(E)
dated 7th March 2016 as amencled from time to time.

Green Cover

A minimum of 1 tree for every 80 sq.mt. of land should be
planted and maintained. The existing frees will be counted for
this purpose. Preference should be given to planting native
species.

Where the trees need to be cut, compensatory plantation in the
ratio of 1:3 (i.e. planting of 3 trees for every 1 tree that is cut)
shall be done and maintained.

Top Soil

Preservation and
reuse

Topsoil should be stripped to a depth of 20 cm from the areas
proposed for buildings, roads, paved areas, and external
services.

It should be stockpiled appropriately in designated areas and
reapplied during plantation of the propcsed vegetation on site.

Transport

The building plan shall be aligned with the approved
cornprehensive mobility plan (as per Ministry of Housing and
Urhan Affairs best practices guidelines (URDPFI).
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[F. No 3-49/2017-1A.111-Pt]
JIGMET TAKPA, Jt. Secy.

*Note: The principal notification was published in the Gazette of India, Extraordinary, Part [I, Section 3,
Sub-saction (ii) vide number S.0. 1533 (E), dated the 14" September, 2006 and subsequently amended
vide the following numbers: -

LoNoOWN 2

S.0. 1949 (E) dated the 13th November, 2006;
S.0. 1737 (E) dated the 11% Oclober, 2007,
S.0. 3067 (E) dated the 1% December, 2009;
S.0. 695 (E) dated the 4™ April, 2011;

S.0. 156 (E) dated the 25" January, 2012;
S.0. 2896 (E) dated the 13" December, 2012;
S.0. 674 (E) dated the 13" March, 2013;
$.0. 2204 (E) dated the 19% July 2013;

S.0. 2555 (E) dated the 21% August, 2013,
S.0. 2559 (E) dated the 22™ August, 2013;
$.0.2731 (E) dated the 9" September, 2013;
S.0. 562 (E) dated the 26" February, 2014;
S.0. 637 (E) dated the 28" February, 2014;
S.0. 1599 (E) dated the 25% June, 2014;

S.0. 2601 (E) dated the 7 October, 2014;
S.0. 2600 (E) dated the 9" October, 2014
S.0. 3252 (E) dated the 22™ December, 2014;
$.0.382 (E) dated the 3¢. February, 2015
S.0. 811 (E) dated the 23[. March, 2015;
S.0. 996 (E) dated the 10" April, 2015;

S.0. 1142 (E) dated the 171 April, 2015;

S.0. 1141 (E) dated the 29™ April, 2015;

S.0. 1834 (E) dated the 6™ July, 2015;
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. 2571 (E) dated the 31%* August, 2015;

. 2572 (E) dated the 14" September, 2015;
. 141 (E) dated the 15" January, 2016;

. 190 (E) dated the 20" January, 2016;

. 648 (E) dated the 3@ March, 2016;

. 2269(E) dated the 15 July, 2016;

. 3518 (E) dated 23 November 2016;

. 3999 (E) dated the 9" December, 2016;

. 4241(E) dated the 30" December, 2016;
. 3611(E) dated the 25" July, 2018;

. 3977 (E) dated the 14™ August, 2018;

. 5733 (E) dated the 14" November, 2018;
. 5736 (E) dated the 15" Novermber, 2018;
. 5845(E) dated the 26" November, 2018;
. 345(E) dated the 17" January, 2019;

. 1960(E) dated the 13™ June, 2019;

. 236(E) dated the 16" January, 2020;

. 751(E) dated the 17" February, 2020;

. 1223(E), dated the 27th March, 2020;

1224(E), dated the 28th March, 2020;
1562 (E), dated the 21st May, 2020;
3636(E), dated the 15th Octaber, 2020;
3752(E), dated the 20th October, 2020;
4254(E), dated the 27th Novermber, 2020;
221(E), dated the 18th January, 2021;
908(E), dated the 2nd March, 2021; and
1247(E), dated the 18 March, 2021
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STANDALONE NOTIFICATIONS RELATED TO ENVIRONMENT IMPACT ASSESSMENT
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2)
of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazetie of
India, Extraordinary, Part II, Section 3, sub-saction (ii), vide number S.0. 1705(E), dated the 10™ May,
2016, as required by sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, for finalising the
process for appraisal of projects for grant of Temns of Reference and Environmental Clearance, which
have started the work on site, expanded the production beyond the limit of environmental clearance or
changed the product mix without obtaining prior envirenmental clearance under the Environment Impact
Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be affected
thereby within a period of sixty days from the date on which copies of Gazette containing the said
notification were made available to the public;

2. And wheress, copies of the said notification were made available to the public on the 10" May,
2016;

3. And wheregs, all objections and suggestions received in response fo the above mentioned draft
notification have been duly considered by the Central Government.

4. Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section
(1) of section 3 of the Act, the Central Government has the power to take all such measures as it deems
necessary or expedient for the purpose of pratecting and improving the quality of the environment and
preventing, controlling, and abating environment pollution;

5. Whereas, section 5 of the Environment (Protection) Act, 1986 empaowers the Central Government to
give directions which reads as “Notwithstanding anything contained in any other law but subject to the
provisions of this Act, the Central Government may, in the exercise of its powers and performance of its
functions under this Act, issue directions in writing to any person, officer or any authority and such
persan, officer or authority shall be bound to comply with such directions;

6. Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated
12.12.2012 and 27.06.2013 1o establish a process for grant of environmental clearance o cases of
violation.

7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28™ November,
2014 in W.P. (C ) No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in
which the High Court held that the conditions laid down under Office Memnorandum dated 12% December,
2012 in paragraph No. 5 (i) and 5 (ii) were illegal and unconstitutional and had further held that action for
alleged violation would be an independent and separate proceeding and therefore, consideration of
proposal for environment clearance could not await initiation of action against the project proponent. The
Hon’ble Court further ruled that the proposal for environment clearance must be examined on its merits,

independent of any proposed action for alleged violation of the environmental laws;

8. And whereas, Hon’ble National Green Tribunal, Principal Bench vide its order dated 7" July, 2015
in" Original Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the
Office Memoranda dated 12 December, 2012 and 24" June, 2013 on the subject of consideration of
proposals for Tems of Reference or Environment Clearance or Coastal Regulation Zone Clearance
involving violations of the Environment (Protection) Act, 1986 or Environment Impact Assessment
Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter or amend the provisions of
the Environment Impact Assessment notification, 2006 and had quashed the same;

9. And whereas, the Ministry of Environment, Forest and Climate Change and State Environment
Impact Assessment Authorities have been recelving certain propesals under the Environment Impact
Assessment Notification, 2006 for grant of Terms of References and Environmental Clearance for
projects which have started the work on site, expanded the production beyond the limit of environmental
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clearance or changed the product mix without obtaining prior environmental clearance;

10.  Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the
purpose of protecting and improving the quality of the environment and abating environmental pollution
that all entities not complying with environmental regulation under Environment Impact Assessment
Notification, 2006 be brought under compliance with in the environmental laws in expedient manner,

11.  And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to
bring such projects and activities in compliance with the environmental laws at the earliest point of time,
rather than leaving them unregulated and unchecked, which will be more damaging 1o the environment
and in furtherance of this objective, the Government of India deems it essential to establish a process for
appraisal of such cases of violation for prescribing adequate environmental safeguards to entities and the
process should be such that it deters violation of - provisions of Environment Impact Assessment
Notification, 2006 and the pecuniary benefit of violation and damage to environment is adequately
compensated for;

12.  And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of
India (the Bichhri village industrial pollution case), while delivering its judgment on 13™. February, 1996,
analyzed all the relevant provisions of law and concluded that damages may be recovered under the
provisions of the Environment (Protection) Act, 1986 (1996 [3] SCC 212). The Hon’ble Court observed
thEt i section 3 of the Environment (Protection) Act, 1986 expressly empowers the Central
Government [or its delegate, as the case may be] to "take all such measures as it deems necessary or
expedient for the purpase of protecting and improving the quality of environment”. Section 5 clothes the
Central Government [or its delegate] with the power to issue directions for achieving the objects of the
Act. Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central
Government with all such powers as are "necessary or expedient for the purpose of protecting and
improving the quality of the environment”. The Central Government is empowered to take all measures
and issue all such directions as are called for the above purpase. In the present case, the said powers will
include giving directions for the removal of sludge, for undertaking remedial measures and also the power
to impose the cost of remedial measures on the offending industry and utilize the-amount so recovered
for carrying out remedial measures Hon’ble Court has further observed that levy of costs required for
carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and
expansive language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other
provisions of Water and Air Acts, empower the Government to make all such directions and take all such
Imeasures as are necessary or expedient for protecting and promoting the “environment, which expression
has been defined in very wide and expansive terms in Section 2 (a) of the Environment (Protection) Act.
This power includes the power to prohibit an activity, close an industry, direct to carry out remedial
measures, and wherever necessary impaose the cost of remedial measures upon the offending industry.
The question of liability of the respondents to defray the costs of remedial measures can also be
looked into from another angle, which has now come to be accepted universally as a sound principle, viz.,
the "Polluter Pays" Principle. "The polluter pays principle demands that the financial costs of preventing
or remedying damage caused by pollution should lie with the undertakings which cause the pollution, or
produce the goods which cause the pollution™.

13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause () of clause
(i) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with
clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986; the Central Government
hereby directs that the projects or activities or the expansion or modernisation of existing projects or
activities requiring prior environmental clearance under the Environment Impact Assessment
Notification, 2006 entailing capacity addition with change in process or technology or both undertaken in
any part of India without obtaining prior environmental clearance from the Central Government or by the
State Level Environment Impact Assessment Authority, as the case may be, duly constituted by the
Central Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of
violation of the Environment Impact Assessment Notification, 2006 and will be dealt strictly as per the
procedure specified in the following manner:-

1[(;{) In case the projects or activities requiring prior environmental clearance under the Environment
Impact  Assessment Notification, 2006 from the concerned regulatory authority are brought for

1 sub. By S. 0. No. 1030 (E), dated 8 March, 2018
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environmental clearance after ctarting the construction work, or have undertaken expansion,

modernisation, and change in product-mix without prior environmental clearance, these projects shall be

treated as cases of violations and the projects or activities covered under categary A of the Schedule to

the Environment Impact Assessment Notification, 2006, including expansion and modermisation of |
existing projects or activities and change in product mix, shall be appralsed for grant of environmental

clearance by the Expert Appraisal Cornmittes in the Ministry and the environmenital clearancs shall be

granted at Central level, and for category B projects, the appraisal and approval thereof shall vest with the

State or Union territory level Expert Appraisal Commitiees and State or Union territory Environment

impact Assessment Authorities in different States and Union territories, constituted under sub-section (3)

of section 3 of the Environment (Protection) Act, 1986.];

(3) In cases of violation, action will be taken against the project proponent by the respective State or State
Pollution Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and
further, no consent 1o operate or occupancy certificate will be issued 1ill the project is granted the
environmental clearance. —

"[(4) The cases of violations will be appraised by the Expert Appraisal Committee at the Cenitral level or
State or Union territory level Expert Appraisal Committes constituted uncler sub-section (3) of section 3
of the Environment (Protection) Act, 1986 with a view o assess that the project has been constructed ata
site which under prevailing laws is permissible and expansion has been done which can run sustainably
under compliance of environmenial noms with adequate environmental safeguards, and in case, where
the findings of Expert Appraisal Comimittee for projects under category A or State or Union territory level
Expert Appraisal Commitiee for projecis under category B is negalive, closure of the project will be
recommended along with other actions under the law.];

(5) In case, where the findings of the Expert Appraisal Committee or State or Union territory level Expert
Appraisal Committee on point at sub-paragraph (4) above are affirmative, the projects will be granted the
appropriate Terms of Reference for undertaking Environment Impact Assessment and preparation of
Environment Management Plan and the Expert Appraisal Committes or State or Union territory level
Expert Appraisal Committes, will prescribe specific Terms of Reference for the project on assessment of
ecological damage, remediation plan and natural and community resource augmentation plan and it shall
be prepared as an independent chapter in the environment impact assessment report by the accredited
consultants, and the collection and analysis of data for assessment of ecological damage, preparation of
remediation plan and natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under the Environment (Protection) Act, 1986, or a environmental
laboratory accredited by the National Accreditation Board for Testing and Calibration Laboratories, or a
laboratory of the Council of Scientific and Industrial Research. ingtitution working in the field of
environment.;

(6) The Expert Appraisal Committee or State or Union territory level Expert Appraisal Committes, as the
case may be, shall stipulate the implementation of Environmental Management Plan, comprising
remediation plan and natural and community resource augmentation plan corresponding to the ecological
damage assessed and economic benefit derived due to violation as a condition of environmental
clearance.;

(7) The project proponent will be required to submit a hank guarantee equivalent to the amount of
remediation plan and Natural and Community Resource Augmentation Plan with the State Pollution
Control Board and the quantification will be recommended by the Expert Appraisal Committee for
category A projecis or by the State or Union territory level Expert Appraisal Committes for category B
projects, as the case may be, and finalised by the concerned Regulatory Authority, and the bank guaraniee
shall be deposited prior to the grant of environmental clearance and released after successful
implementation of the remediation plan and Natural and Community Resource Augmentation Plan, and
after recommendation by regional office of the Ministry, Expert Appraisal Committee or State or Union
territory level Expert Appraisal Commitiee and approval of the Regulatory Authority.

14. The projects or activities which are in violation as on date of this notification only will be eligible to
apply for environmental clearance under this notification and the project proponents can apply for

T qub. By S. 0. No. 1080 (E), dated 8% March, 2018
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environmental clearance under this notification only within six months from the date of this notification.

[F. No. 22-116/2015-1A-111]
MANOJ KUMAR SINGH, Jt. Secy.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
ORDER
New Delhi, the 6th June, 2017

S.0. 1805(E).—Whereas, by the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.0. 804(E), dated the 14" March, 2017, issued under
sub-section (1), sub-clause (a) of clause (i) and clause (v) of sub-section (2) of section (3) of the
Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986 (hereinafter referred to as the said notification), the Central
Government has established an arrangement to appraise the projects, which have started the work
without taking prior environmental clearance and such cases have been termed as cases of violation;

And whereas, vide sub-paragraph (1) of paragraph 13 of the said notification, it has been directed
that the projects or activities or the expansion or moderisation of existing projects or activities
requiring prior environmental clearance under the Environment Imipact Assessment Notification, 2006
entailing capacity addition with change in process or technology or bath, undertaken in any part of India
without obtaining prior environmental clearance from the Central Government or by the State
Environment Impact Assessment Authority, as the case may be, duly constituted by the Ceniral
Government under the said Act, shall be considered a case of violation of the Environment [mpact
Assessment Notification, 2006;

And wheress, the said notification further provides that the projects and activities referred above,
shall be dealt strictly as per the procedure specified in sub-paragraph (2) 1o (7) of paragraph 13 of the
said notification;

And whereas, in pursuance of sub-paragraph (4) of paragraph 13 of the said notification, it is
proposed to constitute the Expert Appraisal Cormittes (EAC) comprising of mermbers with expertise in
different sectors to appraise and make recommendations to the Centra! Government as cases of

violation in all the sectors;

And now, therefore, in exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of sub-paragraph (4) of paragraph 13
of the notification of the Government of India in the Ministry of Environment, Forest and Climate
Change, number S.0. 804(E), dated the 14" March, 2017, the Central Government hereby constitutes
the Expert Appraisal Committee, as follows: —

S. No. Chairman/Member — Role
(1) _(2) ] @3)
1. Dr. S.R. Wate, Director (Retired) "| Chaimnan;
National Env;ronmental Engineering Ressarch Institute, Nagpur
2 Dr. P.A. Joshi ‘ Mernber;

Chairman, Anchor Institute & Professor, Chemical Engineering,
Dhrarmsinh Desai University, Nadiad - 387 001 (Gujarat)

3. Dr. G. V. Subrahmanyam Member;
Advisor (Retired), MoEFCC .
D-11/183, Kaka Nagar, New Delhi - 75

4, Dr. A.L. Ramanathan ' T Member;
Professor, School of Environmental Sciences, Jawaharlal Nehru
University, New Mehrauli Road, New Delhi - 67

a. Dr. M.V. Ramana Munhy Member;
Advisor, ICMAM, NIOT Campus, Pallikarai, Chennai ~ 600 100
6. Shri K Gowarappan, Member;

Plot No. 6, Ganesh Avenue, || Strest, Sakthi Nagar, Porur,Chennal —
600716
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7. Dr. Dilip S. Raimiteke Member;
Scientist (Retired), NEERI, 64 B, Adhyapak Colony,
Jaitala Chowk, Trimurti Nagar, Nagpur - 440 020

8. Dr. Poonam Kumria Member;
Professor, Geography Department, Miranda
House, University of Delhi, Delhi - 7

9. Dr. Bharat Jain Member;
Dy. Chief Engineer (Retired),

GIDC Gujarat Cleaner Production Centre, Udyog Bhavan,
Gandhinagar - 11

0. Dr. Subrata Maity, Member;
Professor (Retired), BCKV (Agriculture
University), B2/210 Kalyani, Nadia - 741235

(West Bengal) ;

11. "[Scientist E or Scientist F or Scientist G, as the cse may be Ministry | Mermber
of Enwvironiment, Forest and Climate Change, Jorbagh Road, New Delhi | Secretary.
- 3]. :

2. The Expert Appraisal Committee shall exercise such powers and follow such procedures as
enumerated in the said notification.

3. The Expert Appraisal Committee may co-opt an expert asa Member in a relevant field with prior
approval of the Ministry of Environment, Forest and Climate Change.

4, The Chairman and Members of the Expert Appraisal Committee shall hold office for a term of
three years from the date of publication of this order in the Official Gazette.

B The meetings of the Expert Appraisal Committee shall be held in Delhi, however, in special cases,
with the prior concurrence of the Ministry of Environment, Forest and Climate Change, a meeting may
be held elsewhere in the country.

6. The sitting fee, travelling and dearness allowances to the Chairman and Members of the Expert
Appraisal Committee shall be paid as per the Government of India rules.

[F. No. 19-43/2017-1A-111]
MANOJ KUMAR SINGH, Jt. Secy.

! Sub. by 5.0. No. 1031 (E), dated 8% March, 2018
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 8th March, 2018

8.0. 1080(E). —Whereas, the Ministry of Environment, Forest and Climate Change vida
nolification number S.0.804(E), dated the 14th March, 2017 (hereinafter referred to as the said
notification) has notified the process for appraisal of projects for grant of Terms of Reference and
Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without obtaining prior environmental clearance as
mandated under the Environment Impact Assessment Notification, 2006 [S.0.1533 (E), dated the 14th
September, 2006);

And whereas, the Ministry of Environment, Forest and Climate Change (hereinafter referred to as
the Ministry) in the said notification inter alia, directed vide sub-paragraph (2) of paragraph 13, that in
case the projects or activities requiring prior environmental clearance under Environment Impact
Assessment Notification, 2006 from the concerned Regulatory Authority, are brought for environmental
clearance after starting the construction work, or have undertaken expansion, miodernization, and change in
produict- mix without prior environmental clearance, these projects shall be treated as cases of violations
and in such cases, even Category B projects which are granted environmental clearance by the State
Environment Impact Assessment Authority constituted uncler sub-section (3) section 3 of the Environment
(Protection) Act, 1986 shall be appraised for grant of environmental clearance only by the Expert
Appraisal Committes and environmental clearance will be granted at the Central level;

And wheress, the Ministry has received a number of proposals relating to all sectors covered under
category A and category B, for consideration in pursuance of the said notification;

And wheress, the Ministry is in receipt of representations from the public representatives and
Industrial Asscciations, requesting delegation of powers to the respective States to deal with the violation
cases for operational reasons and expediting the proposals;

And wheresas, the National Green Tribunal, Principal Bench at New Delhi vide their order dated the
27th November, 2017 in similar matters in OA No.570/2016 titled M/s Anjli Infra Housing LLP Vs Union
of India & others, OA No.576/2016 in the matter of M/s Ankur Khusal Construction LLP Vs Union of
India & othersand OA No.579/2016 in the matter of Anjli Infra Housing LLP Vs Union of India & others,
has passed directions for consideration of the projects at the State level and pass appropriate orders in
regard to grant/refusal of the environmental clearance in accordance with law:

And whereas, in view of the above, the Central Government finds it necessary to amend the said
notification number S.0.804(E), dated the 14th March, 2017 by dispensing with the requirement of notice
referred 1o in clause (a) of sub-rule (3) of rule 5 of the Environment (Protaction) Rules, 1986 regarding
inviting objections and suggestions from persons likely to be affected thereby, in public interest:

Now, therefore, in exercise of the powers conferred by sub-section (1), sub-clause (a) of clause (i)
and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read
with sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby
mekes the following amendments in the said notification by dispensing with the requirement of notice
referred to in clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, namely:-

In the said notification, in paragraph 13, -
(@  for sub-paragraph (2), the following sub-paragraph shall be substituted, namely: -

“(2) In case the projects or activities requiring prior environmental clearance under the
Environment Impact Assessment Notification, 2006 from the concerned regulatory authority are
brought for environmental clearance after starting the construction work, or have undlertaken
expansion, modernisation, and change in product-mix without prior environmental clearance, these
projects shall be treated as cases of violations and the projects or activities covered under category
A of the Schedule to the Environment Impact Assessment Notification, 2006, including expansion
and modernisation of existing projects or activities and change in product mix, shall be appraised
for grant of environmental clearance by the Expert Appraisal Commitiee in the Ministry and the
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environmental clearance shall be granted at Central level, and for category B projects, the appraisal
and approval thereof shall vest with the State or Union territory level Expert Appraisal Committees
and State or Union ferritory Environment Impact Assessment Authorities in different States and
Union territories, constituted under sub-section (3) of section 3 of the Environment (Protection)
Act, 1986.7;

for sub-paragraph (4), the following sub-paragraph shall be substituted, namely: -

“(4) The cases of violations will be appraised by the Expert Appraisal Committee at the Central
level or State or Union territory level Expert Appraisal Committee constituted under sub-section (3)
of section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has
been constructed at a site which under prevailing laws is permissible and expansion has been done
which can run sustainably under compliance of environmental norms with adequate environmental
safeguards, and in case, where the findings of Expert Appraisal Committee for projects under
category A or State or Union territory level Expert Appraisal Committee for projects under category
B is negative, closure of the project will be recommended along with other actions under the law.”;

for sub-paragraph (5), the following sub-paragraph shall be substituted, namely:-

“(3) In case, where the findings of the Expert Appraisal Committee or State or Union territory
level Expert Appraisal Committee on point at sub-paragraph (4) above are affirmative, the projects
will be granted the appropriate Terms of Reference for undertaking Environment Impact
Assessment and preparation of Environment Management Plan and the Expert Appraisal
Committee or State or Union territory level Expert Appraisal Committee, will prescribe specific
Terms of Reference for the project on assessment of ecological damage, remediation plan and
natural and community resource augmentation plan and it shall be prepared as an independent
chapter in the environment impact assessment report by the accredited consultants, and the
collection and analysis of data for assessrent of ecological damage, preparation of remediation plan
and natural and community resource augmentation plan shall be done by an environmental
laboratory duly notified under the Environment (Protection) Act, 1986, or a environmental
laboratory accredited by the National Accreditation Board for Testing and Calibration Laboratories,
or a laboratory of the Council of Scientific and Industrial Research institution working in the field
of environment.”;

for sub-paragraph (6), the following sub-paragraph shall be substituted, namely: -

“(6) The Expert Appraisal Committee or State or Union territory level Expert Appraisal
Committee, as the case may be, shall stipulate the implementation of Environmental Management
Plan, comprising remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage assessed and economic benefit derived due to violation asa

condition of environmental clearance.”;
for sub-paragraph (7), the following sub-paragraph shall be substituted, namely: -

“(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of
remediation plan and Natural and Community Resource Augmentation Plan with the State Pollution
Control Board and the quantification will be recommended by the Expert Appraisal Committee for
category A projects or by the State or Union tefritory level Expert Appraisal Committee for
category B projects, as the case may be, and finalised by the concerned Regulatory Authority, and
the bank guarantee shall be depasited prior to the grant of environmental clearance and released
after successful implementation of the remediation plan and Natural and Community Resource
Augmentation Plan, and after recommendation by regional office of the Ministry, Expert Appraisal
Committee or State or Union territory level Expert Appraisal Committee and approval of the
Regulatory Authority.”. :

[F.N0.Z-11013/22/2017-1A-11 (M)]
GYANESH BHARTI, Jt. Secy.
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ORDER

New Delhi, the 8th March, 2018

8.0. 1031(E).—Wheress, by the notification of the Government of India in the Ministry of
Environment, Forest and Climate Change number S.0. 804(E), dated the 14th March, 2017, issued under
subsection (1), sub-clause (a) of clause (i) and clause (v) of sub-section (2) of section (3) of the
Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986 (hereinafter referred to as the said notification), the Ceniral
Government has established an arrangement to appraise the projects, which have started the work without
obtaining prior environmental clearance and such cases have been termed as cases of violation:

And wheresas, vide sub-paragraph (1) of paragraph 13 of the said notification, it has been directed
that the projects or activities or the expansion or modernisation of existing projects or activities requiring
prior environmental clearance under the Environment Impact Assessment Notification, 2006 [S.0.1533(€),
dated the 14th September, 2006] entailing capacity addition with change in process or technology or bath,
undertaken in any part of India without obtaining prior environmental clearance from the Central
Government or by the State Environment Impact Assessment Authority, as the case may be, duly
constituted by the Central Government under the said Act, shall be considered a case of violation of the
Environment Impact Assessment Notification, 2006;

And wheress, the said notification further provides that the projects and activities referred abave,
shall be dealt strictly as per the procedure specified in sub-paragraph (2) to (7) of paragraph 13 of the said
notification;

And whereas, in exercise of the power conferred by sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 and in pursuance of sub-paragraph (4) of paragraph 13 of the said notification, an
Expert Appraisal Committee (EAC) was constituted by notification of the Government of India in the
Ministry of Environment, Forest and Clinate Change vide number S.0.1805(E), dated the 6th June, 2017
comprising members with expertise in different sectors to appraise and make recommendations to the
Central Government as cases of violation in all the sectors;

And wheress, in this Expert Appraisal Committes so constituted, Shri S K Srivastava, Scientist E
was nominated as representative of the Ministry of Environment, Forest and Climate Change as Member
Secretary of the said Committes;

And wheress, due to administrative and operating reasons, it has become expedient to replace the
nomination of Shri S. K. Srivastava, Scientist E with the Scientist E or Scientist F or Scientist G, as the
case may be, as Member Secretary of the Expert Appraisal Cormmittes constituted to deal with violation
cases;

And now, therefore, in exercise of the powers conferred by sub-section (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of sub-paragraph (4) of paragraph 13 of
the said notification number S.0.804(E), dated the 14th March, 2017, the Central Government hereby
rmakes the following amendments in the order of the Government of India in the Ministry of Environment,
Forest and Climate Change number S.0.1805(E), dated the 6th June, 2017, published in the Gazette of
India, Extraordinary, Part |1, Section 3, Sub-section (ji), dated the 6th June, 2017, ramely:-

In the said order, in the Table, against serial number 11, for the entries in colurmn (2), the following
entries shall be substituted, namely:-

“Scieqtist E or Scientist F or Scientist G, as the case may be, Ministry of Environment, Forest and
Climate Change, Jorbagh Road, New Delhi-3”.

[F. No. Z-11013/22/2017-1A-11 (M)]
GYANESH BHARTI, Jt. Secy.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 6th April, 2018

S. 0. 1530(E).—Whereas, the Hon’ble Supreme Court, vide judgment dated the 2nd August, 2017 in
Writ Petition (Civil) No. 114 of 2014 in the matter of Cammon Cause versus Union of India and Ors.,
inter-alia, has directed that the validity of the environmental clearance granted for mining projects under
the notification number S.0. 60(E), dated the 27th January, 1994 (hereinafter referred to as the EIA
Notification, 1994) of the Government of India in the erstwhile Ministry of Environment and Forests
shall be five years, and for considering expansion under the EIA Notification, 1994, the annual
production of 1993-94 or immediately preceding year shall be the base year;

And whereas, the Hon’ble Supreme Court vide judgment dated the 7th February, 2018 in
Special Leave to Appeal (Civil) No. 32138 of 2015 in the matter of Goa Foundation versus M/s Sesa
Sterlite Ltd., & Ors. has reiterated that the validity of the environmental clearance for mining projects
granted under the EIA Notification, 1994 shall be five years;

And whereas, the Hon’ble Supreme Court in its aforesaid judgment dated the 7th February,
2018 hes held that para 9 of the notification number S.0. 1533 (E), dated the 14th September, 2006 of
the Government of India in the erstwhile Ministry of Environment and Forests (hereinafter referred to as
the EIA Notification, 2006), provides that the environmental clearance would be valid for the estimated
project life subject to a maximum of 30 years;

And whereas, in the view of the above, there would be two categories of cases related to mining
projects under EIA Notification, 1994, namely: -

(a) mining projects, which were granted environmental clearance under the EIA Notification,
1994, and also granted environmental clearance for expansion / modernisation / amendment under the
EIA Notification, 2006; and

(b) mining projects, which were granted environmental clearance under the EIA Notification,
1994, and but not abtained environmental clearance for expansion / modernisation / amendment under
the EIA Notification, 2006.

And whereas, as per third paragraph above, the projects mentioned in clause (a) of fourth
paragraph above do not suffer from the infirmity of validity of environmental clearance being five years;

And whereas, the projects mentioned in clause (a) of fourth paragraph above, do not suffer from
the infirmity of expansion vis-a-vis the base production as these projects were already appraised and
granted environmental clearance under the EIA Notification, 2006;

And whereas, all mining projects mentioned in clause (b) of fourth paragraph above are
required to obtain environmental clearance under the EIA Notification, 2006, in pursuance of the
aforesaid judgments of the Hon’ble Supreme Court; And whereas, the Ministry of Environment, Forest
and Climate Change deems it necessary for imiplementation of the aforesaid judgments of the Hon’ble
Supreme Court as well as for the protecting and improving the quality of environment and abating the
environmental pollution, that all projects mentioned in clause (b) of fourth paragraph above, be brought
under the regulatory framework of the E1A Notification, 2006; -

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of
rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby directs, after having
dispensed with the requirement of notice under clause (a) of sub-rule (3) of the rule 5 of the said rules in
public interest, for implementation of the aforesaid judgments of the Hon’ble Supreme Court, that the
project proponent in all such cases involving validity of the environmental clearance and expansion of
mining projects vis-a-vis the base produiction, shall make application within six months from the date of
issue of this notification in Form-1 as given in Appendix-I1 of the EIA Notification, 2006, for grant of
environmental clearance under the provisions of the EIA Notification, 2006, and all such applications
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shall be considered by the concerned Expert Appraisal Committee or the State Level Expert Appraisal
Committes, as the case may be, who shall decide on the due diligence necessary including preparation of
Environmental Impact Assessment Report and public consultation and the application shall be appraised
accordingly for grant of environmental clearance.

[F. No. L-11011/69/2014-1A. 11(M)]
GYANESH BHART], Jt. Secy.

86



s 1Pl =

Environment Impact Assessment Notification, 2006 (as amended) 87

MINISTRY OF ENVIRONMENT, FOREST ANDCLIMATE CHANGE
NOTIFICATION
New Delhi, the 29th May, 2018

S.0. 2172(E).— Whereas by a notification of the Government of India in the erstwhile
Ministry of Environment and Forests vide number S.0.319(E), dated the 7t May, 1992 (herein
referred to as the said notification) issued under sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) (herein referred to as the said
Act) read with rule 5 of the Environment (Protection) Rules, 1986 (herein referred to as the said
rules), the Central Government had imposed prohibitions on carrying out certain processes and
operations in the specified areas of Aravalli range as provided in the said notification, except with
prior permission of the Central Government;

And whereas, the Central Government had delegated the aforesaid powers conferred on it by
the said notification, to the State Governments of Haryana and Rajasthan vide notification of the
Government of India in the Erstwhile Ministry of Environment and Forests number S.0.1189(E),
dated the 29" Novemnber, 1999;

And whereas, the Central Government with a view to adopt uniform procedure for grant of
environmental clearance to mining projects for major minerals involving mining lease areas of
moare than five hectares had integrated the provisions of the notification of the Government of India
published in the Gazette of India vide number S.0.60(E), dated the 271 January, 1994 (hereafter
referred as the EIA Notification, 1994) with the Aravalli Notification published in the Gazette of
India, vide number S.0.319(E), dated the 7" May, 1992 for regulation of mining activities in the
specified areas of Aravalli range; :

And whereas, the Government of India in the erstwhile Ministry of Environment and Forest
Notification number S.0. 1533 (E), dated the 14" September, 2006 published in the Gazette of
India, Extraordinary, Part |1, Section 3, Sub- section (ii) (hereinafter referred to as the said EIA
Notification, 2006) which superseded the EIA Notification, 1994 had mandated the requirement of
prior environmental clearance for all projects or activities included in the Schedule, including
expansion and modernisation of existing projects or activities and change in product mix including
mining operations;

And whereas, pursuant to the order of the Hon’ble Supreme Court dated the 27 February,
2012 in I.A. No.12-13 of 2011 in Special Leave Petition (Civil) No.19628-19629 of 2009, in the
matter of Deepak Kumar etc. Vs, State of Haryana and Others etc., prior environmental clearance
has now become mandatory for mining of minor minerals and the Central Government has
published notification number S.0.141(E), dated the 15" January, 2016 making prior environment
clearance mandatory for all minerals (major as well as minor) irrespective of size of the mine lease;

And whereas, all mine lease holders are required to obtain prior environment clearance
based on the recommendations of the Expert Appraisal Committees at the Central Government,
State level Expert Appraisal Committee at the State or Union territory level and District level
Expert Appraisal Committee at the district level;

And whereas, the Central Government opines to further integrate the provisions of
notification number S.0. 1533 (E), dated the 14" September, 2006 to maintain uniformity in the
procedure for grant of environmental clearance to mining projects of major as well as minor
minerals with the Aravalli Notification number S.0.319(E), dated the 7" May, 1992,

And whereas, sub-rule (4) of rule 5 of the said rules provides that, whenever it appears to the
Central Government that it is in the public interest to do so, it may dispense with the requirement
of notice under clause (a) of sub-rule (3) of rule 5 of the said rules;

And whereas, the Central Government is of the opinion that it is in the public interest to
dispense with the requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules
for amending the notifications of the erstwhile Ministry of Environment and Forests vide number
S.0. 319(E), dated the 7" May, 1992.
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Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 read with rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further
amendments in the aforesaid notification with effect from the date of publication of this
notification in the Official Gazette namely:

In the notification of the erstwhile Ministry of Environment and Forests number S.0.
319(E), dated the 7% May, 1992, in paragraph 1, clause (ii), shall be omitted.

[F. No. Z-11013/64/2017-1A-11 (M)]
GYANESH BHARTI, Jt. Secy.

Note: - The Principal notification was published in the Gazette of India, Extraordinary, vide
number S.0.319(E) dated the 7" May, 1992 and subsequently amended vide number S.0.
1189(E) dated the 29th November, 1999 and 8.0.248(E) dated 28™ February, 2003.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 17th January, 2019

S.0. 345(E).—WHEREAS, the Central Government in the erstwhile Ministry of
Environment and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-
section (2) of section (3) of the Environment (Protection) Act, 1986 has published the Environment
Impact Assessment Notification, 2006 (hereinafter referred to as the EIA Notification) vide
S.0.1533(E), dated the 14™ September, 2006, making the requirement of prior environmental
clearance from the concerned regulatory authority mandatory for all new projects/activities listed
in the schedule to the said notification, their expansion and modernization and/or change in product
mix, as the case may be, before any construction work or preparation of land by the project
management except for securing the land;

AND WHEREAS, the projects/activities listed in the schedule to the said notification
include distilleries (molasses and non-molasses based) under item 5(g), and thus requiring prior
environmental clearance from the Ministry or the State Environment Impact Assessment
Authorities in different States/Union Territory, as the case may be;

AND WHEREAS, the Central Government has published the National Policy on Bio-fuels,
2018 stipulating Ethanol Blended with Petrol (EBP) Programme as its main component, offering
indigenous and non-polluting renewable energy source and successful implementation of the
programme would not only result in substantial reduction in air pollution but also saving of
precious foreign exchange through import substitutions;

AND WHEREAS, the Ministry of Environment, Forest and Climate Change deems it
necessary for expediting environmental clearances to the projects for manufacturing of bio-ethanol
for the purpose of blending with the petrol under the Ethanol Blended with Petrol (EBP)
Programme;

AND WHEREAS, based on substantial experience gained in matters relating to prior
environmental clearance related to distilleries, conditions of grant of environmental clearance have
been standardized,;

AND WHEREAS, distillery units adhering to Zero Liquid Discharge norms provide
reasonable safeguard with respect to ambient environment;

AND WHEREAS, distilleries adhering to Zero Liquid Discharge in areas with adequate
water availability can be provided special dispensation for a year with view to achieving objective
set as above without adverse environmental impact for a year;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule
(4) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government, after having
dispensed with the requirement of notice under clause (a) of sub-rule (3) of the rule 5 of the said
rules in public interest, for expediting production of Ethanol for its limited purpose of blending
with petrol exclusively for its usage as hio-fuel, hereby makes the following special provision,
namely:-

“(D All expansion projects of sugar manufacturing or distilleries, having environmental
clearances for their present industrial operations and intended to produce Ethanol for blending with
petrol under the Ethanol Blended with Petrol (EBP)Programme, shall make an application in Form-
1 given in Appendix-I of the EIA Notification, 2006 along with the Environmental Management
Plan, certificate from the Government of India, the Ministry of Petroleum and Natural Gas stating
that the proposal is for the purpose of blending the bio-ethanol with the petrol, for grant of
environmental clearance under the provisions of the EIA Notification, 2006, and all such
applications shall be considered by the concerned sectoral Expert Appraisal Committee or State
Expert Appraisal Committee, who shall appraise the proposal as per the procedure applicable to
category B2 projects specified in the EIA Notification, 2006 based on certificate from the Central
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Ground Water Board regarding adequate availability of water and adherence to standard conditions

related to distilleries (appendix).
(2) The Expert Appraisal Committee may prescribe, in addition to the standard environmental

clearance conditions given in the appendix to this notification, the specific conditions on cass 1o
casebasis.”

This natification shall remain in force for a period of one year from the date of publication
of this notification in the Officlal Gazette.

[F. No. |A-J-11013/55/2017-1A. 11(1)]
GEETA MENON, Jt. Secy.
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APPENDIX
Standard EC Conditions

Statutory compliance

i. The project proponent shall obtain forest clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the diversion of forest land for non-forest purpose
involved in the project.

ii. ~ The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable.

fi. ~ The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife
Management Plan and approved by the Chief Wildlife Warden. The recommendations of the
approved Site-Specific Conservation Plan / Wildlife Management Plan shall be implemented
in consultation with the State Forest Department. The implementation report shall be
furnished along with the six-monthly compliance report. (incase of the presence of schedule-
I species in the study area)

iv.  The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
(Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of
Pollution) Act, 1974 from the concerned State Pollution Control Board/ Committee.

V. The project proponent shall obtain authorization under the Hazardous and other Waste
Management Rules, 2016 as amended from time to time.

vi.  The Company shall strictly comply with the rules and guidelines under Manufacture, Storage
and Import of Hazardous Chemicals (MSIHC) Rules, 1989 as amended time to time. All
transportation of Hazardous Chemicals shall be as per the Motor Vehicle Act (MVA), 1989

I1. Air quality monitoring and preservation

i. The project proponent shall install 24x7 continuous emission monitoring system at process
stacks to monitor stack emission with respect to standards prescribed in Environment
(Protection) Rules 1986 and connected to SPCB and CPCB online servers and calibrate these
system from time to time according to equipment supplier specification through labs.
recognised under Environment (Protection) Act, 1986 or NABL accredited laboratories.

ii. The project proponent shall install system carryout to Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PM1o and PMas in
reference to PM emission, and SO, and NOX in reference to SO, and NOx emissions) within
and outside the plant area at least at four locations (one within and three outside the plant
area at an angle of 120°each), covering upwind and downwind directions. (case to case hasis
small plants: Manual; Large plants: Continuous)

iii. ~ The project proponent shall submit monthly summary report of continuous stack emission
and air quality monitoring and results of manual stack monitoring and manual monitoring of
air quality /fugitive emissions to Regional Office of MoEF&CC, Zonal office of CPCB and
Regional Office of SPCB along with six-monthly monitoring report.

iv.  Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating-
points including fugitive dust from all vulnerable sources, so as to comply prescribed stack
emission and fugitive emission standards.

WL The National Ambient Air Quality Emission Standards issued by the Ministry vide G.S.R.
No. 826(E) dated 16th November, 2009 shall be complied with.

vi.  Sulphur content should not exceed 0.5% in the coal for use in coal fired boilers to control
particulate emissions within permissible limits (as applicable). The gaseous emissions shall
be dispersed through stack of adequate height as per CPCB/SPCB guidelines.
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vii.  The DG seis shall be equipped with suitable pollution control devices and the adequate stack
height so that the emissions are in conformity with the extant regulations and the guidelines
in this regard.

viii.  Storage of raw materials, coal etc shall be either stored in silos or in covered areas to prevent
dust pollution and other fugitive emissions.

I1l.  Water quality monitoring and preservation

i For online continuous monitoring of effluent, the unit shall install web camera with night
vision capahility and flow meters in the channel/drain carrying effluent within the premises
(applicable in case of the projects achieving ZLD) and connected to SPCB and CPCB online
servers. -

ii. Zero Liquid Discharge shall be ensured and no waste/treated water shall be discharged
outside the premises (applicable in case of the projects achieving the ZLD).

iii.  Process effluent/any wastewater shall not be allowed to mix with storm water. The storm
water from the premises shall be collected and discharged through a separate conveyance
system.

iv.  The effluent discharge shall conform to the standards prescribed under the Environment
{(Protection) Rules, 1986, or as specified by the State Pollution Control Board while granting
Consent under the Air/Water Act, whichever is more stringent.

V. Total fresh water requirement shall not exceed the proposed quantity or as specified by the
Committee. Prior permission shall be ohbtained from the concerned regulatory
authority/CGWA in this regard.

vi.  Industrial/trade effluent shall be segregated into High COD/TDS and Low COD/TDS
effluent streams. High TDS/COD shall be passed through stripper followed by MEE and

ATFD (agitated thin film drier). Low TDS effluent stream shall be treated in ETP and then
passed through RO system.

vil. The Company shall harvest rainwater from the roof tops of the buildings and storm water
drains to recharge the ground water and utilize the same for different industrial operations
within theplant.

IV.Noise monitoring and prevention

i Acoustic enclosure shall be provided to DG set for controlling the noise pollution.

ii.  The overall noise levels in and around the plant area shall be kept well within the standards
by providing noise control measures including acoustic hoods, silencers, enclasures etc. on

all sources of noise generation.

iii.  The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

V. Energy Conservation measures
i The energy sources for lighting purposes shall preferably be LED based.

V1. Waste management

i.  Hazardous chemicals shall be stored in tanks, tank farms, drums, carboys etc. Flame arresters
shall be provided on tank farm and the solvent transfer through pumps.

ii.  Process organic resldue and spent carbon, if any, shall be sent to cement industries. ETP
sludge, process inorganic & evaporation salt shall be disposed off to the TSDF.
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iii.  The company shall undertake waste minimization measures as below: -

a. Metering and control of quantities of active ingredients to minimize waste.

b. Reuse of by-products from the process as raw materials or as raw material substitutes
in other processes.

(it Use of automated filling to minimize spillage.

d. Use of Close Feed system into batch reactors.

e Venting equipment through vapour recovery system,

f. Use of high pressure hoses for equipment clearing to reduce wastewater generation

VIl. Green Belt

i. Green belt shall be developed in an area equal to 33% of the plant area with a native tree
species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the entire
periphery of the plant

VIII. Safety, Public hearing and Human health issues

i. Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

ii. The PP shall provide Personal Protection Equipment (PPE) as per the norms of Factory Act.

fil. ~ Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Pre- employment and routine periodical medical examinations for all employees
shall be undertaken on regular basis. Training to all employees on handling of chemicals
shall be imparted.

iv.  Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP,
safe drinking water, medical health care, créche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

V. Occupational health surveillance of the workers shall be done on a regular basis and records
maintained as per the Factories Act.

vi.  There shall be adequate space inside the plant premises earmarked for parking of vehicles for
raw materialsand finished products, and no parking to be allowed outside on public places

IX.Corporate Environment Responsibility

i. The project proponent shall comply with the provisions contained in this Ministry’s OM vide
F. No. 22- 652017-1A.Ill dated 1% May 2018, as applicable, regarding Corporate
Environment Responsibility.

ii. The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to
have proper checks and hbalances and 1o bring into  focus  any
infringements/deviation/violation of the environmental / forest /wildlife norms/ conditions.
The company shall have defined system of reporting infringements / deviation / violation of
the environmental / forest / wildlife norms / conditions and / or shareholders / stake holders.
The copy of the board resolution in this regard shall be submitted to the MoEF&CC asa part
of six-monthly report.

iii. A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
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the he.;ld of the organization.

iv.  Action plan for implementing EMP and environmental conditions along with responsibility
matrix of the company shall be prepared and shall be duly approved by competent authority.
The year wise funds earmarked for. environmental protection measures shall be kept in
separate account and not to be diverted for any other purpose. Year wise progress of
implementation of action plan shall be reported to the Ministry/Regional Office along with
the Six Monthly Compliance Report.

V. Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

X. Miscellaneous

I. The project. proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by prominently
advertising it at least in two local newspapers of the District or State, of which one shall be in
the vernacular language within seven days and in addition this shall also be displayed in the
project proponent’s website permianently.

ii. The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date of

receipt.

iii.  The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

iv.  The project proponent shall monitor the criteria pollutants level namely; PMig, SOz, NOX
(ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the
projects and display the same at a convenient location for disclosure to the public and put on
the website of thecompany.

V. The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest
and Climate Change at environment clearance portal.

vi.  The project proponent shall submit the environmental staternent for each financial year in
Form-V to the concerned State Pollution Conirol Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

vil.  The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities, commencing -
the land development work and start of productien operation by the project.

viii. The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

ix.  The project proponent shall abide by all the commitments énd recommendations made in the
EIA/EMP report, commitment made during Public Hearing and also that during their
presentation 1o the Expert Appraisal Committee.

X.  No further expansion or modifications in the plant shall be carried out without prior approval
of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

xi.  Concealing factual data or submission of false/fabricated data may result in revacation of this
environmental clearance and attract action under the provisions of Environment (Protection)
Act, 1986.

xii. The M]nistfy may revoke or suspend the clearance, if iniplementation of any of the above
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conditions is not satisfactory.

Xiii. ~ The Ministry reserves the right to sti pulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

Xiv.  The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional Office
by furnishing the requisite data/ information/monitoring reports.

xv.  The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution)
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes
(Management and Transhoundary Movement) Rules, 2016 and the Public Liability Insurance
Act, 1991 along with their amendments and Rules and any other orders passed by the
Hon'ble Supreme Court of India / High Courts and any other Court of Law relating to the
subject matter.

Xvi.  Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 29th November, 2019

S.0. 4307(E). —Whereas, the Environment Impact Assessment Notification vide S.0. 1533 dated
the 14" September, 2006 (hereinafter referred to as the EIA Notification, 2006), and subsequent
amendments issued by the Government of India provides the “Validity of Environmental Clearance” for
mining of minerals is meant for period of project life as estimated by Expert Appraisal Committee or State
Level Expert Appraisal Committes or District Level Expert Appraisal Committee subject to a maximum of
thirty years; '

And whereas, the Hon’ble Supreme Court vide judgment dated the 7" February, 2018 in Special
Leave to Appeal (Civil) No. 32138 of 2015 in the matter of Goa Foundation versus M/s Sesa Sterlite Ltd,,
& Ors,, inter alia, has directed to obtain fresh environmental clearance to those who are successful in
obtaining fresh mining leases;

And whereas, the sub-section (6) of section 8A of the Mines and Minerals (Development and
Regulation) Act, 1957 (67 of 1957) prescribes as: -

“Notwithstanding anything contained in sub-sections (2), (3) and sub-section (4), the period of
lease granted before the date of commencement of the Mines and Minerals (Development and Regulation)
Amendment Act, 2015, where mineral is used for other than captive purposs, shall be extended and be
deermed to have been extended up to a period ending on the 31st March, 2020 with effect from the date of
expiry of the period of renewal last made or till the complétion of renewal period, if any, or a period of
fifty years from the date of grant of such lease, whichever is later, subject to the condition that all the
terms and conditions of the lease have been complied with”.

And whereas, the sub-section (4) of section 8A of the Mines and Minerals (Development and
Regulation) Act, 1957 (67 of 1957) prescribes as: -

“On the expiry of the lease period, the lease shall be put up for auction as per the procedure
specified in this Aet” :

And whereas, in the view of the above, there would be cases related to mining projects granted
environmental clearance under EIA Notification, 2006, wherein validity of the environmental clearance
granted for the mining lease may not have expired, but the mining lease will have ended and freshly re-
allocated to the successful bidder as per the provisions of the Mines and Minerals (Development and
Regulation) Act, 1957 (67 of 1957).

And whereas, the mining projects mentioned in paragraph above are required to obtain fresh
environmental clearance under the EIA Notification, 2006, in pursuance of the aforesaid judgment of the
Hon’ble Supreme Court;

And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for
implementation of the aforesaid judgment of the Hon’ble Supreme Court as well as continuation of the
mining activity as per the-approved mining scheme, mining plan, production capacity, mine lease area
specified in the environmental clearance granted under the provisions of the EIA Notification, 2006, as
these mining projects were already appraised and the Environmental Impact Assessment (EIA) and
Environmental Management Plan (EMP) have been considered by the concerned Expert Appraisal
Committee or the State Level Expert Appraisal Committee, as the case may be, and granted environmental
clearance by the regulatory authority concerried, these projects need to be granted fresh environmental
clearance expeditiously so that their mining activity does not get disrupted as per the earlier approved
environmental clearance;

And whereas, therefore, a draft notification was published in exercise of the powers conferred by
sub-section (1) and clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1985
(29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 vide S. O.
1038 (E), dated the 27th February, 2019, inviting objections and suggestions from all the persons likely to
be affected thereby, within a period of sixty days from the date of publication of the said notification in the
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Gazette of India;

And whereas, all objections and suggestions received in response to the said draft notification have
been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the said Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-
rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Government hereby directs that
for implementation of the aforesaid judgment of the Hon’ble Supreme Court dated the 7 February, 2018
in Special Leave to Appeal (Civil) No. 32138 of 2015 in the matter of Goa Foundation versus M/s Sesa
Sterlite Ltd., & Ors, as well as, continuation of the mining activity without any changes to production

[F. No. Z-11013/47/2018-1A. 11 (M)]
GEETA MENON, Jt. Secy.
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GOVERNMENT OF MEGHALAYA _AN,N EXVRE =~ 2
OFFICE OF THE DEPUTY C OMMISSIONER,
RI BHOI DISTRICT NONGPOH

NO. DCRB (LR) 372019/Rev/Pt-111/534 Dated Nongpoh, the 149 February, 2022,
To.

The District Public Relation Officer,

Ri Bhoi Distriet, Nongpoh.

Subject: - Publication of Auction Sale Notice under Section 69 of the Assam Land
Revenue Regulation Act, 1886.

Sir,

With reference to the subject cited above, please find enclosed hetewith a copy of
the Auction Sale Notice which is self explanatory with a request to kindly publish it in 2 (Two)
Local  English Newspapers and 2 (Two) Local Khasi Newspapers and also 1 {one)
National’Regional Newspaper which is in wide cireulation. Copies of all the 5 (Five)
publications are to reach this Office immediately after the Auction Sale Notice is published.

This is for your information and necessary action.

Please treat this as ‘Most Urgent’ ,
Yours faithfully,

-

Deputy Commissioner,
Ri Bhoi District, Nongpoh,
Memo NO. DCRB (LR) 37/2019/Rev/Pr-II [/534-A/  Dated Nongpoh, the 14“’"Peb;7uar}r,_ 2022,
Copy to:- Ut
1. lhe Secretary to the Government of Meghalaya, Forests & Environment Department,
Shillong for kind information.

Enclosed: - As stated above,

2. Member Secretary, Meghalaya State Pollution Control Board (MSPCB) for information
and necessary action.

3. All Members of Distriet Level Commitiee for information and necessary action,
4. “Fie District Informatics Of] ficer, Nongpoh for necessary action with a request fo kindly

upload the Auction Sale Notice alongwith all relevant documents in the District website
with immediate effect,

Deputyr-Commissioner,
Ri Bhoi District, Nongpoh.
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMISSIONER,
RI BHOI DISTRICT NONGPOH

NG, DCRB (LR) 37/201 S/Rev/PL-111/531 Dated Nongpoh, the (4™ February, 2022

AUCTION SALL NOTICE

This is for General information to all interested Bidders that in compliance to
the Hon’ble NGT Order in the matter of Jitul Deka versus Union of India & Ors in
Original Application No. 48 of 2019, the Office of the Deputy Comm-is:sioner, Ri Bhoi
District, Nongpoh has, under the Provision of Section 69 of the Assam Land Revenue
Regulation Act, 1886, seized movable properties which includes stone crushing
plants, screens, conveyors, D.G.Sets, Trucks ete from illegal stone crusher units and
stone quarrying units located in Rani Jirang, Umtyrnga, Chibra, Maikhuli, Barapathar,
Killing, Baridua, Bir, Saiden, Umroi Nongrah, Umjathang villages as per list of
identified illegal stone crusher units and stone quarries that have been submitted
before the Hon’ble NGT.

Sealed tenders/bids from intending purchasers are invited in prescribed format
by 28" February, 2022 up to 4:00 P.M. for auction sale of seized propetties “AS IS

WHERE IS BASIS AND AS IS WHAT IS BASIS", The tender/ bid application along
with terms & conditions and detailed list of seized properties put under auction sale

with reserve/upset price may be downloaded from the website ribhoi.gov.in.

LAST DATE FOR SUBMISSION OF EMD AND APPLICATION. 02" MARCH,
2022 by 4:00 PM.
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE DEPUTY COMMIS_S}ONER,
RI BHOI DISTRICT NONGPOH

TENDER DOCUMENT FOR AUCTION SALE

Bidders are requested (o £o through the Auction Sale Notice to be published in
2 (Two) Local English Newspapers, 2 (Two) Local Khasi Newspapers, 1 (One)
National /Regional Newspaper and in the website (ribhoi.gov.in) of the Office of the

Deputy Commissioner. Ri Bhoi Distriet. Nongpoh w.e.f 16™ February, 2022 by the

District Level Committee. O/o the Deputy Commissioner, Ri Bhoi District, Nongpoh
along with the “General Terms and Conditions of Auction Sale™ and “Item
Description for Auction Sale™,

i

| Auctioneer Name *—Cimgm District Level Committee —1
= | O/0 Deputy Commissioner. {
: « Ri Bhoi District, Nongpoh |
! | Phone No.9366597539 J
L | Email -id:dc.ngp..re\_.f l@gmail.com or nongpoh@nic.in I

Auction Schedule - Last date and Time for filing Bid -28" February. 2022 CE!

- 4:00 P.M. |
| Date and Time of Public Opening of Bid: 28 February, |
2022 at 4:00 P.M.

| Place- O/ Deputy  Commissioner. Ri Bhoj District, |
‘Nongpoh ' ’
| 1. General Terins and Conditions of Auctfon Sale — |
2. Item Description for Auction Sale (Annexure-I) ]
| 3. Bid/Auction/Tender Form(Annexure-11) |

- 4. Declaration ( Annexure-I11)

d CXures

|
|
I
|
|
|
|

S

(Signature of the Bidder)
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GENERAL TERMS AND CONDITIONS OF AUCTION SALE

1. Nature and Object of Auction Sale: The auction sale is with the avowed object
of fiee and fajr sale, transparency and for achieving best possible recovery of
cnvironmenta| Compensation from illegal stone crushers and stone quarry operators.

The sale is governeqd by the [oliowing Specific terms and conditions.
2. Caution/Advise to bidders:

(a) Property is sold On “as is and where jg* /"as is what is"/ basis®

(b) Bidders are advised to inspect the Property under Auction Saje (Annexure-1)
and  satisfy themselves regarding  the nature, - description, condition,
cncumbrance, lien, charge, Statutory dues, ete over the property before

submitting their bids,

(¢) Bidders are advised to go through all (he terms and conditions of saje given
in the tender document and also in the corresponding public sale notice in the

dailies before Submitting the big and participating in the auction,

{d) Satutory dues/IiabiI‘iti.es/’raxes Ctc.. due to the Government/ocal Body, shall

be borne by the purchaser(s),

(e) Acceptance or rejection shall be finally decided by the District Level
Committee, O/ the Deputy Commissioner, Rj Bhoi Distriet, Nongpoh

without assigning any reason thereof,



-

3. Inspection of Property:

(@) Property can be inspected op any date (except public holidays) between
7™ February, 2022 i 28" February, 2022 with prior intimétion to the

Office of the Deputy Commissioner, R; Bhoi District Nongpoh,
(b) Bidders are bound by the principle of caveat emptor (Buyer Beware),

(¢) Complaints, if any, in the matter of inspection shall immediately be brought
to the notice of the District Level Committee, O/o the Deputy Commissioner,

Ri Bhoi District, Nongpoh

4. Submission of Bid Forms:

(a) Bids in the prescribed format (Annexure-IT) given in the tender document
along with Frem Description for Auection in Annexure-1 and Declaration in
Annexure-ITl shall be submitted cither in person or through speed
post/courier service addressed to the District Level Commitiee, O/ the
Deputy Commissioner, Ri Bhoj District, Nongpoh. Bids submitted otherwise

shall not be cligible for consideration and shall be rejected.

(b) Bids shall be submitted before the last date and time given in the sale

notice/tender document.

(¢) Bids form shall be duly filled in with af] the relevant details and signed at

cach page by the bidder.

(d) Irmumpieic;’unsigned bids without EMD wil] be summarily rejected,
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(¢) Only copy of PAN Card/ Passport/ Voter’s 1D/ Valig Driving License or
Photo Identity Cayg issued by Govt. and PSU wil] be accepted as the identity

document and should pe submitted along with the bid form,

(1) Original Identity Document copy of which is submitted along with the bid

form must be produced on demand.
5. Reserve Price/Upset Price & Earnest Money Deposit (EMD):

(a) The Reserve Price (upset price) of the itemns under auction has been fixed at

Annexure-1,

(b) The bid shall he accompanied by the EMD amounting to 10% of the

corresponding Reserve Price,

(c) EMD in shape Draft/Demand Draft shall be made in favour of the Distriet
Level Committee, O/o the Deputy Commissioner. Ri Bhoi District, Nongpoh

payable at Nongpoh in any Nationalized Bank,

(d) Bid form without EMD and below the teserve price / upset price shall be

summarily rejected.

(¢) EMD, either in part or in full, is Hable for forfeiture in case of default.

6. Date and Time of Opening of Auction Bid:

{a) Auction Bid document shall be opencd on 28" February, 2022 a

04:00 P.M. The Bidders of their Authorized fepresentatives are requested to
be present at the time of opening of Auction Bid Document, if they want to do

80,
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for bidding will pe

(b) No Complaint on time-factor or paucity of time

entertained,
7 Declaration of Successful Bidder:

(a) The Successful bidder will be intimated the Jetter of award in hig favour by
registered / speed post’ e-majl,

(b) If no intimation reaches, bidders are expected to take efforts to find out statys

from the office of the Deputy Commissioner, Rj Bhoi Dist

rict, Nongpoh,
Non-receipt of intimation should not be an excuse for default/non-

payment,
8. Deposit of Sale Value:

(@) The bidder declared successful, shall deposit 25% of b'idd'ing amount within
three days of issue of Letter of Award,

(b) The balance 75 % of bid amoynt shall be paid on or before the 1%

day from
the date of issye of Letter of

Award or within such period as may be extended,

for the rcason to pe Tecorded, by the District Level Committee, 0O/ the

Deputy Commissioner, R Bhoi District, Nongpoh,

(¢) All deposits wil] be made in shape of Bank draf/Demand Drafi in favour of
the District Level Commitiee, Oiv the Deputy Commissioner, Rj Bhoi

District, Nongpoh payable at Nongpoh in any Nationalized Bank.

9. Default of Payment:

(a) Default of Payment of 25% of bid amount as stated in para 9 (a) above and
75% of balance bid amount within the stipulated time as i para 9 (b) and bid



Ot accompanied with EMD shaji render automaije cancellation of g

10Ut any notice, In guch default the

le
Wit}

EMD and any other Payment by the
Successful bidder shaj] e forfeited by the Distriet Level Commitgee, Ofo the
Deputy Commissioner. Ri Bhoi Distriet. Nongpoh.

10. Sale Certificate:

(a) On payment of the entire purchase price / bid amount, Saje Certificate wil] be

issued by the Distrigt Level Commitce o/ the Deputy Commissioner, Rj

Bhoi District, Nongpoh only in the name/names of the Successful bidders

whose name/names are mentioned in the bid form.

(b) No request for inclusionjmhs!itulion of names, other than those mentioned i
the bid. in the sale certificate will be cntertained.

(c) Sale Certificate shall be collected in person or through an authorized person,

(d) Any statutory due 10 the Government as per relevant laws for the sale
certificate shall be borpe by the successfu] bidder.

{¢) No request for return of deposit either in p

art or full/cancellation of sale will
be entertained,

L1. Return of EMD:

(a) EMD of tnsuccesstul bidders wil] be returned to the bidder by registered post.
(b) The EMD of successiul bidder shall be returned within 7 days from the date

of lifting of the auctioned items by depositing full cost,
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12. Stay/Cancellation of Sale:

(a) In case of stay of further proceedings by any Court of Law. the auction may
cither be deferred or cancelled and persons participating in the sale shall have
no right to claim damages, compensation ar cost for such posiponement or

cancellation.
13. Delivery of possession and Lifting Period:

(a) All expenses and incidental charges thereto shali be borne by the auction
purchaser. The purchaser is oblige to lift all items for sale engaging own

labour and machine and following all laws under force.

(b) Entire quantity has to be lifted within a period of 15 days from the date of
issue of Letter of Acceplance or Sale Certificate following all statutory
requirements by the purchaser., Any delay in lifting material shall attract a
penalty of Rs. 1000/~ (Rupees One Thousand) only per item for each day of

delay.
14. Other Conditions:

(a) The District Level Committee, Ofo the Deputy Commissioner. Ri Bhoi
District. Nongpoh will be at liberly to amend/ modify/ delete any of the
conditions as may be deemed necessary in the light of facts and

circumstances.

(b) The District Level Committee, O/o the Deputy Commissioner, Ri Bhoj

District, Nongpoh reserves the right to accept or reject all or any bid or bids
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without assigning any reason and 10 postpone of cancel the sale withoyt

assigning any reason,

{c) Bidders shal] be deemed to have read and understood all the conditions of sale

and are bound by the same.

{(d) No counter-offer/conditional offer/conditions by the bidder and/or stccessful-

bidder will be entertained.
(¢) Conditional offer(s) in the tender shall be liable for rejection.

() The District Ieve] Commitiee, O/ the Deputy Commissigner, Rj Bhoi
District, Nongpoh reserves the right 1o withdraw from saje the materials
~offered for sale in full or in part thercof without assigning any reason
whatsoever and also retains the option 1o cancel a deal even after issue of

Letter of Award,

(8) In case the Bidders are found lower than the upset price / reserve price. the
District Level Commitice, O/o the Deputy Commissioner, Rj Bhoi Distrie,
Nongpoh reserves the right to cance] the auction process or 1o accept the bids,

without assigning any reason,

(a) Bids: Once the bid is placed, the bidder cannot reduce or withdraw the bid for

whatever reason. If done so. the EMD amount shall be forfeited.
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(b) The highest bid o the auction shaj Supersede all other bidg provided gl

terms and conditions are satisfied by the highest bidder,

(¢) The bidder shal] be solely fespansible for al] consequences arising oyt of the
bid submitted by him (including any wrongful bidding) and no comiplaint/
Tepresentation will pe entertained in this regard by the Distriet Level
Commitiee, O/o the Deputy Commissioner, Rj Bhoi District, Nongpoh. Hence
bidders are cautioned to be careful {o check the bid amount before submission

of bid document.

(d) The intimation 1o the bidder/ bidders concerned of having declared successful
in the auction sale will primag; Iy be sent to them by registered post/speed post

/email,

(e) I no intimation reaches for reasong beyond the control of the Distric Level
Commiittee, O/o the Deputy Commissioner, Ri Bhoj District, Nongpoh, the
bidders are required to take effors 1o ascertain the status. Nop receipt of
intimation shall not be a ground for non-payment or delayed payment,
Bidders must therefore keep a watch on thejr incoming e-mail or can contact
the District Level ¢ ‘ommittee, Olo the Deputy Commissioner, Rj Bhoi

District, Nongpoh,

Signature of the Bidder
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Annexure-|]

BID/AUCTION/IENDER F ORM

PROPERTY FOR SALF ON “AS

(Read carefully
suinmmng the ¢ bid)

the terms and conditions of

IS WHERE IS” AND “AS 1S WHAT IS BASIS”

auction sale before filling-up and

! 1 I Ndx'ﬂu{SiQfBiddtf (m c«p:mn -
2 F ather S/Hushand 8 Name

et

|3 Postal Address of Bidder(s)

(If‘ the Bidder is a company, address of its

S
i i Reg,d Oﬂzw}
l
l

1

1 [
4 TPhonef( ell \’umha and E-mail ID h:_ ﬁ":
s f Details of items for w vhich bid i is submitted | : e oo
; (seg Anuexaxe -1 *
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I declare that | have read and understood

all the terms and conditions of auction sale

and shall abide by them, A signed copy of the terms and condition has been enclosed

in the application,

(Signature of the Bidder)
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Annexure-I1]

- With reference to your notice inviting tender, I/We, the Ridder/s aforesaid do

hereby state that, I/We have read the entire terms and conditions of the sale and
understood them fully, I/'We, hereby unconditionally agree to conform with and
to be bound by the said terms and conditions and agree to take part in the Auction

sale of the seized properties

YWe have seen/inspected the properties to be purchased and- understand the
general terms and conditions as mentioned in the offer/bid/tender document, safe

notiee, advertisement and those mentioned here-in-afier,

I/We declare that the EMD and other deposit towards purchase-price were made
by me/us as against my/our bid and that the particulars remittance given by me/us

in the bid form is true and correct.

I'We further declare that the information revealed by me/us in the bid document
is true az;d correct to the best of my/our belief, /'We understand and agree that if
any of the statement/ information revealed by me/us is found to be incorrect
and/or untrue, the bid submitted by me/us is liable to be cancelled and in such
case, the EMD paid by mefus is lable to be forfeited by the District Level
Committee, O/o the Deputy Commissioner, Ri Bhoi District. Nongpoh will be at

liberty to annul the offer made to me/us at any point of time,
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3. VWe also agree that after my/our offer given in my/our bid for purchase of the
asscts is accepted by the Disirict Level Committee, O/o the Deputy
Commissioner, Ri Bhoi District. Nongpoh and I/We fail to accept or act upon the
terms and conditions of the sale or am/are not able to complete the transaction
within the time limit specified for any reason whatsoever and/or fail to fulfi]
any/all the terms and conditions of the bid and offer letter, the EMD and any

other payment made by me/us along with the bid are liable 1o be forfeited.

6. The decision taken by the District Level Committee, Ofo the Deputy
Commissioner, Ri Bhoi District, Nongpoh in all respects shall be binding on

me/us.

7. T also undertake to ahide by the additional conditions if announced during the
auction including the announcement of correcting and/or additions or deletions of

terms being offered for sale,

Signature:................... Siiv s S—
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Enclosures
L. Bid/Auction/Tender Formn (including Annexure-1. [1 & HI) along with accepted
lerms and conditions
2. Self-attested copy of Identity proof
3. Self-attested copy of PAN card/Voter I'E);’Passport,’D_ﬁvifng Licence; and
4. Bank Drafl for EMD Amount.

Signature of the Bidder



